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Advocate £ the anglicar 1{33 JHe Gnovnea SoNedh
v'
A ' agvocoita for the Resmondant(S).. QM"L' LLM
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Noter B ERE Hen TUAy YT T Date 7§77 Order of the iribunal
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H 05.09.2{)06 Present: Hon’ble Sri K.V. Sachidanandan
el gy Vice-Chairman.
A 4 PV - I ;
; CF Tr ' - i ) ' _
] e / i ﬁ There are three Applicants in this
260.32.41.5Y ¥ Application. Their claim is for grant of Special
. ' .nréu-@-?u&:uw%unn" mlty A}lowance
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{ Mrs. U. Dutta, learned Counsel for the

A%Jplicants submits that all’ the Applicants

o%igina]ly belong to Kolkata and they have been
tzl@nsfm'red to N.E. Region on different dates.
But they have not heen paid Special Duty
Ahowance The the
A}Pphcants has also brought to my notice a

Tribunal dated 05.03.2001
187 of 2000, wherein same

learned Counsel for

demsmn of this

p?ssed in O.A.

~ bnefit has "been granted to the Applicants

thierein, which was also further confirmed by
tihe Hon’ble Gauhati High Court.

{ Mr MU. Ahmed, learned Addl. C.G.S.C.
fdr the Respondents would h"ke to take
instructions tb file statement. Let it be done. |

| Considering the issue involved, I am of the
view that the O.A. is to be admi’cted. Admit.

I%sue notice to the Respondents.

Post on 16.10.20006.
Vice—Chairman

Imhb/
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, 0+A+229/2006 S o
1-11 02006 Mr cMaUaMd, laarnéd Addl.C.GaSe
81— o -0k |

C. is granted six weeks time to file
reply statement.

S:zjmé | e ,‘WPO%

. ‘ post on 16.12. 2006.
&,\K.) JO %M ' {
‘ C viee-Chairman
bb
é\lb ws s, ‘gz.u\
rteel o P |
:} T 16.1.2007 Further four weeks time is granted to
5t ) _ » | , the Respondents to file reply statement.
Post on 19.02.2007. &

232 0 F b=

VO @S cﬁ(r,é&a /%37* ' Vice-Chairman

Qy .' /bb/

R ~ | < v T —26.2.0’7 . Learned counsel for the
2K. 2. 0% A ,' | | .respo.t'xdents has su’bmiiﬂ:‘ted tjhét he has
\&7 [ ’k_;} b L fled the reply statement and ;i:c:«py of the
"“\U\W* Wes A\ ¥ 4 S same has furnished to the t;tounse'i. for
Q""@/’“ OSPRRPTNEN, i WSV, | the applicant. ' Post the matter on
S - ‘ 20.3.07. In the meantime, the liberty is

" % ) “ given to the applicant to file rejoinder, if

| / ‘ | any.

No *ho/&/o;mol—t}w hinvy
Yeon b,

Im

20.3.07. Counsel for the applicant wanted
file rejoinder. net it be done,

' - ", Post the matter on 11.4.07. [/_/
Ne \’ltza/p\m&'l{& LWV) ‘@0 ‘ o

0.2 &

‘De&'l/\ \,QLLQ,Q . : Member ' vice-C?xaiirﬁan \

SIEK




. M.?/LWOI\'
“ - —7 - 9 o

10.05.2007 Post on 21.5.2007 granting time
to the Appiicaﬁt to file rejoinder, if any.

J\\b W"V“’h” '\/Vy: | . \_/-/

‘96&’(\ by o2, | - | Vice-Chairman -
I - /bb/ | | -
556 | .
A\w ‘ , 1N o +

z8-so® //;’:_5237:;“‘% 6. oF .
No, \"u)&owldu Wi - | V
heow \?\QU’/{ | |

e /‘—_—J '
K3 % =
I b-0y, , |
T ' "20.6.07. Post. the matter on 4 .7.07. for tﬂmg
- Yejoinder if any. ‘ K
- % . Vice-Chairman
9 | o3 tﬁ v\ . | |
JB-W\WLD\ _ | - ‘ | ) el
_ - 4,7.2007 Mr.M.Chanda, learned counsel for \
. v . _ %
. - | © the Applicant has filed rejoinder today ‘
W S Tt T »
copy of which is served wupon {

Mr.M.U.Ahmed, learned Addl. C.G.S.C.
Mr.Ahmed wanted time to get instruction

ﬂh’- CJLSA. ‘\& lzear

on the rejoinder. Let it be done.
Post on 19.7.2007.

b ‘ Vi(_;e—Chairman R
Jbbf |

118.7.2007 List the matter on 23.7.2007 along
with the other SDA matters. R

(=

| | Vice-Chairman
fobj - L
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23.7.07. © Passoyer forthe day. . - [/

Vice-Chairman

tm

2, - 24.07.2007 Heard" Mr M. Chanda, learned’
'@%c_bf}g counsel for the applicant and Mr M.U.

*~ nkm

1.8.07.

Ahmed, learned Addl. C.G.8.C. Hearing

concluded. Judgment reserved.

L

Vice-Chairman

' Judgment pmnouhoe in open Court.
Kept in separate sheets. Application is
allowed. No costs.

A

é/\__

Vice-Chairman
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Date of order: This the 1% Day of August 2007

K CORAM: The Hon’ble Shri K.V.Sachidanandan, Viee-Chairman
0.ANo.48 of 2006

Shri Akan Kumar Dutta

Son of Late Sistu Ram Dutta
* . Drafisman, Grade -1

Office of the Superintending {

Engineer, :

Assam Central Circle 1

Central Public works , : -

Department, Guwahati-21. : Applicant..

By Advocate: Mr A. Ahmed

; _ Versus , .
g L *{“‘% | .
B8 The Umon of India represented i :
! '_*‘-"bytheSecretarytothe lui l ;g
.Government'of India, Mmlst!y “ |

Of Urban Aﬁarrs ermén* '
Bhawan, New Delhi-110 011.°

9 The Director General Works,
Central Public Works
Department, 118-A, Nirman
Bhawan, New Delhr—l 10011.

3.The Chief Engineer [NEZ]
Central Public Works
Department,
Cleves Colony, Dhankheti,
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Shillong-3.

4.The Superintending Engineer
Assam Central Circle 1.
Central Public Works
Department. Bamunimaidan.

Guwabhati. .
Bv Advocate: Mr. M.U Ahmed,Addl. C.G.S.C.

0O.ANo. 25 of 2006

1. Shri Biplab Roy Choudhury,
u.D.C

2. Shri Pranab Sarkar,
U.D.C.

3. Shr Mridul Kanti Sen,
uDJC. -
4. Shri Pranab Kumar Sarkar.
U.D.C.
5 Shri Niranjan Prasad Singh,
u.D.C
All are working in the cadre of Group
G.E.Narangi/G.E‘Guwahati.

By Advocate: Mr. M. Chandra

Versus

1 The Union of India,
represented by the Secretary to the
Government of India,
Ministry of Defence,
New Dethi-110 001

2 E-in-C’s Branch,
Army Headquarter,
Kashmir House,
DHQ Post,New Delhi-11.

3.Chief Engineer.
Eastern Command Engineer’s Branch,
Fort William,

~ Respondents

‘C' in the office of

Applicants

g



' o ‘Dr.Rajend;dijPrasad Road,

Kolkata-21.

4 Chief Enginécr,
Shillong Zone,
SE Falls,Shillong-11

5. CWE, Shillong,
SE Falls, Shillong-11.

6.GE, Narangt,
Narangi, Guwabati.
- 1.GE Quwahati,' X
" Guwahati. = ' Respondents
* ' By Advocate: Mr. M U.Ahmed, Addl. C.:G.S.C. :
0.A.No. 207 of 2006
- t ' ¥
- Sri Ajit Kumar Singh
S/o Sri Indra Daman Singh
Company Prosecutor.
Office of the Registrar of Companies, NE Region,
Shillong-793 001[Meghalaya}. . Applicant

By Advocate: Mr. M. Chandra

Versus

1 The Union of India
represented by the Secretary to the
Government of India,
Ministry of Personnel, Public Grievances and Pensions,
Gate No.-4, North Block
New Delhi-110 001.

9.The Secretary to the Govt ofl Indiaz,?
Ministry of Company Affairs,” |
Shastri Bahwan, A-Wing, 5™ floor,

|
»

l‘r
Pl

.,?Z\Icwl')‘emi;%;;o 001. il . A

e I

o I N o
o v X . L jre
, 3.The Regional Director [Eastern Region],

Ministry of Company Affairs, 2R
Nizam Palace, [Ind MSO Building, 3™ Floor,
234/4, AJC Bose Road, Kolkata-700 020.

4.The Jomt Direcfor [Legal],



O/o the Regional Director [Eastern Region],
Ministry of Company Affairs,

Nizam Palace. lInd MSO Building, 3 Floor,
23/4, AIC Bose Road. Kolkata-700 020.

5.The Registrar of Companies. N.E.Region,
Morella Building, Ground Floor,
Kachari Road, Shillong-793 001 [Meghalaya].... Respondents

By Advocate: Mr. G.Baishya,Senior C.G.S.C.

0.A.No.216 of 2006

Shri Avanindra Chaudhary,

Son of Late Lakhan Lal Chaudhary
Engineering Assistant . o

Doordarshan Kendra, Guwahati, i
" RG. Baruah Road ;i

. Guwahati-781 024,Assam S . " Applicant
By Advocate: Mr. A. Ahmed |

Versus

1 The Union ot India represented by the
Secretary to the Government of India,
Ministry of Information & Broadcasting,
A Wing, Sashtri Bhawan, New Delhi-1.

2 The Director General
All India Radio, Sansad Marg.
New Delhi-110 001

3.The Director General.
Doordarshan, Copernicus Marg
Mandi House-110 001.

4.The Director
Doordé;shan Kendra, R.G.Baruah Road,

Guwahati-24.

5 The Chief Engineer [NEZ]
All India Radio & Doordarshan
Dr.P.Kakoti Building
Near Ganeshguri Flyover
Ganeshguri,Guwahati-6. ; Respondents

.t

-



) By Advocate: Mr.M.U.Ahmed, Addl.C.GS.Gr -

{ ‘ i

0.A/No.229 6f2006
EEE RN

i

" 1.Shn Asoke Kr.De,
Working as Sr.Engineering Assistant,
S/o Sri Kanai Lal De,
Office of the Director
Doordarshan Kendra,
Guwahati-781 024.

2.Sanjit Kr. Saha,
Working as Sr.Engineering Assistant,

Office of the Director,
DDK, Guwahati-24.

~ 3.Susovan Hazra,
Working as Assistant Engineer,

Son of Sachipali Hazra,
Office of the Director, DDK, Guwahati-24.-.

By Advocate: Mr. M.Chandra

o versus
1.The Union of India,
. Represented by Secretary to the
Government of India,
Ministry of Information. and Broadcasting,
Shastri Bhawan ‘A’ Wing,
New Delhi-1100 O1.

2 Prasar Bharati Broadcasting Corporation of India.

represented by the Chief Executive Officer.
Prasar Bharati Secretariat

2™ Floor, PTI, Building,

Parliament Street, New Delhi-110 001.

3.The Director General,
Doordarshan,
Doordarshan Bhawan, Mandi House,
Copernicus Marg, New Delhi-1101 001.

4 Director,
Doordarshan Kendra,

Applicants

e VR i e 4
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N.E. Region.

R.G.B.Road. Guwahati-781 024.

5.The Deputy Director General [NER],

Office of the Deputy Director General,

Doordarshan.

R.G.B.Road, Guwahati-781 024. ~ Respondents
By Advocate: Mr. M.U.Ahmed, Addl.C.GS.C.

ORDER

K.V.Sachidanandan, V ice-Chairm;m:

There are five applicants in OA 25 of 2006. All the applicants were
appointed as Lower Division Clerks/Upper Division Clerks in the State of
West Bengal vide appointment letters dated 8.4.1982 and 25.3.1984
[Annexure- I series]. While the applicants were sé working as LDC/UDC
in the State of West Bengal, they were transferred and posted in N.E.Region
on different dates in bctwecn_' th'ei

1 P

period 1.12.2001 to 30.12.2003. At

1

| o : .
present, applicant nos.1 to 4 are Wc')r}:xpg as UDCs and applicant no.J 1s

) b e L Hﬁ»
working as Assistant in th?f;. oﬁipe of th,%

. . HER SR
.! ;“:‘ ‘3 B s ltti

G.E.Narangi/G.E., Guwahati in the

2. The applicant in OA 48/06 belongs to N.E. Region. He was
appointed as Draftsman Grade II on 16.7.1966. He was trans.ferred frbm
Superintending Engineer. Assam, Central Circ‘.le . CPWD, GU\.\fahati'.‘ on
dcputatidn,‘ to the office of the Chief Eng‘i.neer, Sélal Hvdro Eleotrical
Project, Jvotipuram [Raisi] in J&K vide order dated 7.4‘.1975. He was
transferred  trom Salal Hydro elcctrica_l_‘Prbject, J&K‘to Assam Central
Circle 1, CPWD, Guwahati vide order dated 24.4.1979. He was promoted

to the post of Draftsman Grade-I on 22.2.1992 in the pay scale of Rs.5300-

-

: .
R R, T 2 S

o g~ P
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175-9000/-. He was again ‘transferr'ed to Malda Ce‘mra] :;..Circle. West Bengal

vide order dated 18.5.1993, and after serving at Malda Central Circle, West

Bengal, the applicant was transferred to N.E. Region. Guwahati Central

Division in the vear 1994. The applicant has retired from service n the.
month of February 2006. during the pendency of the OA.

3. The applicant in OA 207/06 was initially appointed 10 the post

of Company Prosecutor Grade III in the Depaftment of Company Aflairs
vide order d'alt.ed' 832000 and the applicant joined service on 3i.8.2000
Ain the office of the Registrar of Companies, Shillong. The applicant was
transferred from Shillon-g to the office of the Official Liquidator, Patna
[Bihar] and he joined at Patna on 6.6.2001. The applicant was again

transferred from the office of the Official Liquidatof to the office of the
Registrar of Companies, Patna and he joined at the office of the Registrar |
of Companies, Patna, on 1.5.2002. The applicant was.again transferred from
the office of the Registrar of Companies, Patna [Bihar] to the registrar of
Companies, Shillong where he joined on 14.3.2005. where he is at present
working.

4, The applicant in OA 216/06 joined as Engineering Assxstant in the All
India Radio, Tezu, Arunachal Pradesh in the vear 1996. The applicant was
transferred to Doordarshan Kendra, Kolkata vide order dated 20.8.1999
where he ]omcd ond.10. 1999 After serving at Kolkata Doordarshan Kendra,

he was transfcrred to Dc|>ordarshan Kendra, Guwahati vide order dated

}' l

30.5.2001 wherc he Jomed on 22 6. 20{01 Now, he is servmg as Engineering

Assistant at Doordarshan Kendra, Guwahatl.

-
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5. There are three applicants in OA 229/06. Applicant no.] was initially
appointed on 11.1.198R as Engineering Assistant at DDK,‘K‘olkata. He was
transferred and posted  at DDK, Tura in N.E.Region where he joined on
11.2.1994.. However. he was again transferred back to DDK, Kolkata
where he joined on 2.3.1998. The applicant was transt"crred and posted vide
order dated 3.7.2002 to DDK, Guwahati. He joined DDK, Guwahati on
5.8.2002. Applicant no.2 was initially appointed as Engineering Assistant
on 30.1.1986 and posted at Darbhanga in Bihar. :The applicanf was
transferred to  AIR. Tura on 16.10.1986. He \‘;Jas ltransfcrred to AIR.
Kolkata on 10.4.1989. He was promoted as Sr.E.A. in the year 1990. The
applicant wés transterred to DDK, Tura on 8.4.1994. He -was again
transferred to AIR. Kolkata on 9 10.1998. Thereafter. he was transferred to
DDK. Guwahati on 17.3.2003, where he is working as Sr.E.A. Applicant
no.3 was initially appointed as E.A. on9.11.1990 atAlR, Kolkata. The
applicant was transferred to AIR, Silchar on 20.5.1995 in N.E.Region. The
applicant was again transferred to DDK, -Kolkata on 1.8.1998. Thereafier.
the applicant was transferred to DDK, Guwahati on 3.9.2002. The applicant
was promb_ted as Sr.E.A. on 10.4.2003. He was promoted to the post of
Assistant Engineer on 28.1.2006 and posted ét DDK. Guwahati.

6.  Since the issues in all these OAs and the grievances are common,
with the consent of the parties, these OAs are being disposec'i of by this

common order.

7. All the applicants in these OAs are claiming Special Duty Allowance
[in short “SDA”] for the period they have served or being served in the

N.E. Region. The applicants were initially appointed at different places of

< Ry . N
AP RE SO IR E
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the N.E. Region or appointed in other Regions, transferred to N.E. Region,

~ again transterred to other Regions and retransferred to N.E. Region. Most of

the applicants are not the permanent residents of N.E. Region. .Thcy have
- been transfe.rred and posted t;q N.E. ngign from outside Region and they
- are saddled with all India traf,x;lsferg liabjliti)j( in practice.
8.  Aggrieved by the ;non-grant, qf Special Duty ‘Allowance, the
applicants have filed these OAs, seeking identical pravers which are as
follows:
«g 2. That the Hon'ble Tribunal be pleased to declarc. that the
applicants are entitled to payment of SDA in terms of O.M. dated 14
12.1983, 01.12.1988 and also in terms of O.M. dated 22.07.98 and
79.05.02 with arrear monetary benefits.”
The applicants have also requested to quash the respective impugned
orders annexed in the respective OAs.
9. The respondents have filed separate reply statements in all the OAs
contending that some of the applicants had carlier filed similar petition
before the Tribhnal, wherein this Tribunal directed the respondents to  pass
speaking orders after satisfying governing principles for grant of SDA as
set out by various judgméﬁfs of the Tribunal as well as the Apex Court.
Therefore, the respondents duly complying with the Qrder of this Tribunal
and duly satisfying all governing principles came 10 the conclusion that the
applicants are not cligible for grant of SDA. as praved for. Thcy have
contended that the applicants are not entitled for grant of SDA on their
posting to NE. Region as they do not fulfill the eligibility critena of “All
India Transfer Liability” and “All India Common Seniority List” 1n

accordance with recent policy of instructions issued by. the Government of

-

A\
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India. Ministn of Finance. Department of Expenditure vide O.M. dated
29 5.2002. In accordance with the said O.M. dated 29.5.2002. it may be
seen that the Hon'ble Apex court in an appeal filed by the Telecom
Department [Civil Appeal No.7000 of 2001 arising out of SIL}J_? No.5455 of
1999] has ordered on 5.10.2001 that this appeal of the Telecon; Department -

is converted by the judgment delivered by the Honble supreme Court in

~the case of Union of India and others vs. s.Vijaykumar and others. The

appeal of the Telecom Depamnent was allowed by the Hon’ble Supreme

* Court with a direction to the authority concerned not to recover whatever

: S
amount of SDA has been paid in spite, of the fact that the appeal of the

~ Telecom Department was allowed. The Hon'ble Apex court held that mere

clause of “all India Transter Liability” in the appointiment letter-does not
qua]iﬁ: emplovees pavment of SDA. Special Duty Allowance in respect of
Central Government employees on their posting or reposting in N.E. Region
from outside the N.E. Region is governed by the recent policy/instructions

dated 29.5.2005 issued by the Ministry of Finance, Department of

~ Expenditure. in pursuance of the order of the Hon ble Apex court.

10.  The applicants have also filed rejoinder reiterating their contention

in the OAs and have further added that the respondents” contention that the

. applicants do_ not fulfill the criteria of “all India Transter Liabilit}%” and

«All India Common Seniority List” is not correct.

1. Mr. M. Chandra and Mr. A. Ahmed appeared for the applicants and
Mr.G. Baishya and Mr. M.U.Ahmed appeared for the respondents. Their

names, appearing in each case, have been given in the cost title. The learned
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counsel appearing for the parties have taken me to various evidence and
materials placed on record. The learned counsel for the applicants would
argue that .all the applicants either came to N.E. Region on transfer from
other Regions and/or f'etran'sferr.e.ci\to N.E. Region from other Regions
and are saddled with “All India Transfer Liability”. The Central
Government emplovees having All India Transter Liability have alreadv
been granted SDA vide O.M. dated 14.12.1983. SDA was granted to the
Central Government civilian employees who are  saddled with All India
Transfer Liability. The applicants were paid SDA. The respondents staned
recovery but further recovery was stopped, as per the interim order of the
Tribunal passed in OA 25/06.

12.  The learned counsel for the respondents, on the other hand. submitted
that though some Departments have given SDA which was stopped as per
the O.M. dated 14.12.1983 and O.M. dated 1.12.1988. There is no illegalit}"
and, thcrclfore, the applicants are not entitled for pa}'mént of SDA.

13. I have given due cc;nsideration- to the arguments, pleadings and

materials placed on rccord It 1s borne out from the records that the

."?,:_‘ . i . t ;

appllcants are working and some have retired. Elther thc applicants have

1‘” “i .o ‘.

been transferred from other Regxons to N.E. Region and/or retransferred

to N.E. Region and some have been retransferred and working in other

" Regions. The claim of the applicants for payment of SDA is for-the period

the applicants had worked in the N.E. Region and/or being working in the
N.E. Region. The details. of their initial appointment, transfer and present
status have been given in the preceding paragraphs. As per the O.M.

dated 14.12.1983, SDA was granted to such civilian .emplovees of the

[
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Central Government who are saddled with All Indian Transfer Liability.

The very purpose for granting SDA  was for encouraging the employees to
retain their services in N.E. Region. which is called to be hard area. This

incentive was granted so that the employees will have desire to work in

this Region and present a good administration in this Region. Therefore.

with that noble idea, this allowance was granted to those enip]oyces who are
working in the N.E. Region. For better elucidation, the relevant portion of
the O.M. dated 14.12.1983 is reproduced below:-

“The need for attracting and retaining the services of compcteﬁt
officers for service in the North Eastern Region comprising the States
of Assam, Meghalaya, Manipur and Tripura and the Union
Territories of Arunachal Pradesh and Mizoran has been engaging the
attention of the Government for some time. The Government has

appointed a Comn;llxttge' f un‘d’e:f,; the Chairmanship of Secretary,
Ty AR P . . .
Department of Personnel|aj d;;a' ministrative Reforms to review the
existing allowances and facilities; admissible to the. various categories

of civilian Central Government:employees serving in the region and

to suggest suitable improvements. The recommendations of the.

Committee have been carefully considered by the Government and the
President is now pleased to decide as follows:

(i} Special Duty Allowance

Central Government civilian employees who have All India transfer
liability will be granted Special [Duty] Allowance at the rate of 25 per
cent of basic pay subject to a ceiling of Rs.400/- per month on posting
to ariv station in the North Eastern Region. Such of those emplovees

who are exempt from payment of income tax. ‘will, however, not be -

.

eligible in addition to any special pay and/or Deputation [duty)
Allowance already being drawn subject to the condition that the total
of such Special [duty] Allowance will not exceed Rs.4000/- P.M.
Special Allowance like Special Compensatory [Remote Locality]
allowance. Construction allowance and Project allowance will be
drawn separately.”

14, This was followed by OM. dated 1.12.1988. This O.M.
categorically states  that the employees who were initially appointed

outside the region and subsequently transferred to the North Eastern

|~
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tRegion cannot be denied the payment _‘!c.)f. SDA. This issue was dealt with |

by this Courtin OANo.118 of 20()"4%;;3“‘1 the said OA was disposed of
v e ’\:mth the fbl)o\:n'ihg obscrvatibnsf.« i ‘H .',

i, . B
) *

S T IO S
~ 3;"We have considered the sub_mi%sioﬁs of the learned counsel for the
parties. According to ﬂic:app}idart;Q' th"ey were first appointed outside
the NER-at Delhi and 'Me_x'_dhyajgi_:a‘dqsh and later transferred to NER.
Annexure-1V communication pqrﬁbrtf to state that at Delhi and DRTC
Shivpuri there was only induction training and not posting. It is in the
realm of dispute question of facts; which have to be gone ‘into by the
respondents on the basis of theyservice records of the applicants.
Accordingly,  we direct  the applicants to submit proper
representation containing the facts situation and also enclosing copies
of the relevant circulars and the three judgments [O.A.No:56/2000
dated 19.03.2001, 0.A.N0.237/2000 and Q.A.No. 30/2003] relied on
by the applicants within a period of one month from the date of
receipt of copy of this order, if such a representation is filed by the
applicants, the Respondent No.2 will consider the same after giving
opportunity of personal hearing to the applicants and pass a reasoned
order within a period of two months from the date of receipt of the
+ representation. It is further ordered that the interim order passed on
14.5.2004 in this proceedings with regard to recovery will continue till
orders are passed on the representation 1o be filed by the applicants as
directed hereinabove. A copy of this order will also be ‘produced

along with the representation for compliance.”

-

D e -

15. But so far as these cases are concerned, the applicants ~ were
either working in other Regions, transferred to N. E.Region. Some were

: llrinitially (appointed' in N.E.Region, transferred to other Region and

" rretransferred to N.E.Region.- Many modifications and clarifications were

.issued by the Government of India taking confidence of the rulings of

the various courts including the Apex Court. The Hon’ble Supreme Court

in the case of linion of India and others vs.S.Vijoya Kumar and others

reported in 1995 SCC [L&S] 189, upheld the provisions of the O.M.

_ dated 20.4.1987 and also made it clear that only those employees who were
posted outside the North Eastern Region and subsequentiy, transferred to

North Eastern Region would be entitled to the grant of SDA. Such SDA

|

the
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f was not available 1o the local residents of the North [astern Region. The

T,

YUNEHRIINBIN
-

Hon ble Supreme Court held as follows:

“The 1986 memorandum makes this position clear by stating that

Central Government civilian employees who have All India Transfer

Liabilitv would be granted the allowance “on posting to any station in

the North Eastern Region”. This aspect is made clear beyond doubt .
by the 1987 memorandum which stated that allowance would not

become pavable merely because of the clause in the appointment

order relating to All India Transfer Liability. Merely because in the

office memorandum of 1983 the subject was mentioned  as quoted

above is not enough to concede to the submission of Dr. Ghosh.”

16. Inthe subsequent decision in 1995 Union of India and _others vs.

Executive Officers Assocaition Group—-C, reported in 1995 [Supp.1]

SCC 757, the Apex Court held that the spint  of the O.M. dated
14 12.1983 is to attract and retain the services of competent ot}?cers from
outside  and posted in the North Eastern Region which does not apply to
the officers belonging to N.E.Region. The question of aftracting and
retaining tlvle' services of the competent officers who belong to North Eastern
Region itself would not arise. Therefore, the incentives gr_anted by the said
O.M. is meant for the persons posted from outside to the North Eastern
Region and not tor the locall residents of the region. Thereafter. the
Government of India, Ministry of Finance, Department of Ekpenditure
issued O.M. dated 13.6.2001 regarding admissibility of SDA to the Postal
Department employees on their posting in the North Eastern Region. In the

said O.M. it was clarified that there is no bar 'in eligibilitv of SDA for the

officers s belonging to the North Eastern Region, if they satisty the criteria

that their appointment in service/post is made on All ‘India basis and
the promotion is also done on the basis of All Indian Common Senionty.

However, it will be admissible when then are posted in the North Eastern
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Region trom outside the region. Another O.M. dated 29.5.23002 was

~ issued by the Government of India, Ministry of Finance, Department of

Expenditure clarifving that SDA shall be adxz}issiblc to chlt;al Govémment
employees having All India Transfer Liability on posting to the North
Eastern Regian from outside region.

17. Oﬁ going through the reply statement. discussing  various
judgments of the Hon'’ble Supreme Court and also the OMs , that Central
Government civilian employees who have got all India Transfer Liability
are entitled for the grant of SDA if they are posted to the North Eastern
region on their transfer from outside the North Eastefn Region even if they
are residents of the North Eastern Region. In other ‘words, their initial
appoinm]em/pdsting must be outside the North Fastern Region and they

should come on transfer to the North Eastern Region. The concept has also

been accepted by the Honble Gauhati High Court in W.P.IC] No.
5087/1999 _ and series of cases by order dated 23.2.2006, the operative

portion of which is reproduced below:

“In view of the law laid down by the Apex Court, as discussed
above and also in.view of the discussion relating to the finality of
judgment, we hold that the officers and emplovees, who belongs to
the region other than; the N.E. Region, will be entitled to SDA. The
persons belonging to the other palrts of the country other than the N.E.

Region, ifinitially ffa’gggiq;gd‘and; posted in N.E. Region shall not be

entitled t0 such allo{»{_ggce..;m‘iéﬁ’:psltal employees belonging to N.E.
Region bt posted inlthe said Bg@ion from outside the region on their
promotion on the basis of the All India Common Seniority List shall
also be entitled. to SDA from the date of such posting. The employees
and officers, other than the employees and the officers mentioned
above, shall not be entitled to SDA and the authorities shall be entitled
to recover SDA already paid to them after 5.20.2001 in terms of the
office memorandum dated 29.5.2002 and the amount already paid up
to 5.10.2001 towards SDA shall not be recovered. However, the

recoveries, if any already made, need not be refunded. This is also

I~
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subject to the inter party judgment and order that have been passed by
any competent Court or Tribunal, which have attained its finality.”

18. Therefore, it is now settled law that a resident of the North Eastern

" Region appointed outside the North Eastern Region and then transferred to

the North Eastern Region would be éntitled to the grant of SDA.  This was

upheld by this Tribunal in O.A. No.116 of 2004 by order dated 12.8.2003.

The operative portion of the said order is reproduced below

19.

“In para 52 we have clearly stated that SDA is admissible to
Central Government civilian employees having All India Transfer
liability on posting to North Eastern Region from outside the Region.
We had not made any distinction in that regard with reference to
Central Government Civilian employees transferred from outside the
region and those posted for the first time from outside the region.
According to us SDA is admissible to both categories of emplovees
mentioned above. Though the applicants have clearly stated that they
satisfy all the aforesaid conditions, we are of the view that . an
opportunity must be given to.the respondents to verify  as to
whether the aforesaid conditions are satistied. We note that the
respondents in the impugned communication did not give any reason
as to why the applicants are not entitled to SDA. For the said reason
we quash the impugned communication at Annexure-VII series and
direct the respondent nos. 2 and 3 to verify as to whether the
applicants are permanent residents of outside North Eastern Region,

. whether they are posted from outside the North Eastern Region to

North Eastern Region on the basis of All India Selection by the
Union Public Service Commission, as to whether their promotions
are based on All India Common Seniority list. If all the above
circumstances are satisfied in view of our decision contained in para
52 of the order dated 31.5.2005 in 0.A.No.170/1999 and connected
cases extracted hereinabove, the applicants will be entitled to the
grant of SDA. In such event the applicants will be entitled to all
consequential benefits flowing therefrom. The respondents will pass
a reasoned order and communicate the same to the applicants within
four months from the date of receipt of this order.”

The applicants have produced offer of appointment letters swhere  All

India Transfer Liabilitv has been specifically prescribed,  but the

respondents would argue that mere mentioning in the appointment letters

that the employees have All India Transfer Liability does not ipso facto

sy > e ——r— —
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mean that the applicants are liable to be transterred on All India basis. But
the materials placed on record will show that subsequently also an All

India Seniority List has been drawn by the respondents of these employees,

whlch is a clear indication that the applicants do have All India Transter

" Liability. Their contention that the transfer.is now restricted to Zonal basis,

which consists West Bengal, J&K and N.E.Region as a Zone, and even if
their  transfers have been made within this Zone. and SDA cannot be
allowed to ;hc applicants, cannot be accepted. This probably may be only
to circumven.t to grant the benefit to the applicants, even if it is Zonal
transfer. A person transferred from other State to North Eastern Region has
the same difficulty as that of the persons coming on All India Transfer. The
hardship that one has to undergo in the N.E.Region cannot be allcyiamd by
stating that 'thc_\} do not have All India Transfer Liability but only Zonal
Transfer Liability. Therefore, it will not stand to logic to deny the benefit
under the plea that ﬂ)éy are coming from the neighbouring States to the
N.E.Region which form.s a Zone. However, witlmut entering into the
merit of that aspect, on the basis of the materials placed on re_cord, I find
that all the applicants in these OAs do have an All India Transter
Liability when they were initiallv appointed and any change 1n rule cannot

have a retrospective effect. Therefore. they are entitled to get the benefit.

20. From the legal position, as discussed above, it.is clear that if a
person is posted in other region and transterred to N. E.Region and a
person who has been originally posted in N.E.Region. transferred to other

Region and retransferred to N.E.Region, and a person who belongs to

- | '
ot
. | ! I Z/\_/
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N.E.Region, originally appointed in N.E.Region and transferred to other

» ziregion and retransferred to  N.E.Region, all are entitled to get the benefit of

" SDA. On the scrutiny of the evidence available on record, it is clear that

the applicants will come under one of the above categories and they are
all entitled to get the benefit of SDA since this Court has found that they are
having All India Transter Liability for the period théy have actually worked
in the N.E.Region. which has to be worked out scparately. This Court had
occasion to 'considcr this issue in O.A. 294 of 2005, which was allowcq
vide order dated 2.7.2007. Therefore, 1 declare 'tliat the applicants are
entitled to the said benefit, as above.

21. In the conspectus of the facts ‘anid circumstances of the case, I direct
the applicantg to maléc indi\fiéué\l representationf to the concerned
respondent, narrating their period of ;)osting n the N.E. Region, within a
time-frame of one month from the date of receipt of copy of this order. and
on receipt of such representations, the réspondents shall grant benefit to the

applicants within a time-frame of three months thereafter.

22. The applications are allowed. In the circumstances, no order as to

COStS.

S8/ VICE GHAIRMAN
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IN THE CENTRAL ADMI "VIS' RATWVE Ll} IBUNAL
GUWAHATI ngCH GUW AH ATT T
(An application under Section 19 of the Administrative Tribunals Act, 1985)

O. A. No. 299,7 /2006

Shri Asoke Kr. De & Ors.
-Vs-

LUnion of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICA'HON

03.07. "00‘7- Applicant No. 1 while worling at DDK, Kollcata as Sr. E.A, he was
transferred and posted vide order dated 03.07.02 to DDK,
Cuwahati, accordingly he joined at Cuwahati on 05.08.02.
(Annexure- 3, 4 and 5)

17.12.02/24.02.03- Applicant No. 2 while working at DDK, Kolkata as Sr. E A,
he was transferred at DDK, Guwahati vide order dated 17.12.02,
accordingly he joined at Guwahati on 17.03.03. (Annexure- 6, 9

06.08.2002- Applicant No. 3 while working at DDK, Kolkata as Sr. E.A, he was
transferred and posted DDK, Guwahati, accordingly he joined at
Guwahali on 03.09.02. He is al presenl working as Engineering

Assistant at DDK, Guwahati. {Annexure- 10, 14)

14.12.1983- Govt. of India. issued O.M dated 14.12.83, granting Special Duty
Allowance to the central Govt. civilian employees who are saddied
with all India transfer liability on their posting to NE Region from
outside of the NE Region. The said O.M was subsequently
extended by the O.M dated 01.12.88, 12.01.96 and 22.07.98.

(Ammexure- 1)

29.05.2002- Govt. of India, Ministty of Finance issued O.M dated 29.05.02,

whereby SDA has been granted to the ceniral Govt. civilian
emplnyepe having all Tndia transfer liability on posting to NFE
Region from outside the region. (Annexure- 16)

All the applicants are permanent resident of West Bengal
and they are saddled with all Tndid Hensfér liability as per the -
clause laid down in their offer of appointment, therefore as pe:r the
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O.M 14.12.83, dated 01.12.88, 12.01.96 and 22.07.98 as well as O.M
dated 29.05.02 they are entitled to payment of SDA.

19.08.2005- Al the applicants submitted representations praying for payment

of SDA since their posting in NE Region but to no result. .
(Annexure- 17 series)

05.03.2001- Similarly situated employees who were working as Sr. E.A filed
O.A. No. 187/2000 before this Hon"ble Tribunal and the said O.A
was decided on 05.03.01 holding that those applicants are entitled
to payment of SDA from the date of their posting in NE Region.
The judgment dated 05.03.01 of this Hon'ble Tribunal has been
confirmed by the Hon'ble Gauhati High Court vide it's judgment
and order dated 04.01.06 passed in WP (C) No. 7057/2001.

The present applicanis being similarly situated employees

working in the cadre of E.A as such they are also entitled for
payment of SDA with arrear monetary benefits.

PRAYERS

L That the Hon'ble Tribunal be pleased to direct the respondents to pay
SDA to all the applicants at least from the date of their joining in N. E.
Region with arrear monetary benefit, in terms of the clause 5 of the O.M
dated 29.05.2002 as well in terms of the O.M dated 14.12.1983 and
22.07.1998. ' '

2, That the Hon'ble Tribunal would be pleased to declare that the applicants
are entitled to payment of SDA in lerms of the O.M dated 14.12.1983,
22.07.1998 and also in terms of the clause 5 of the O.M dated 29.05.2002.

3. Costs of the application.

4, Any other relie( (s) to which the applicants are entitled as the Hon'ble
Tribunal may deem fit and proper.

Interim order prayed for:

During pendency of the application, the applicant prays for the follawing
interim relief: - :

1. That the Hon'ble Tribunal he pleased to direct the respondents that the
pendency of this application shall not be a bar for the respondents for
consideration of the case of the applicants for providing relief as prayed
for.

Aseke Kundy Do
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GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)
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Title of the case O A No
Sri Asoke Kr. De and Gihers : : Appiicanis.
-Versus -
Union of India & Others. Respondents.
INDEX
SL. No. | Annexure | ' Particulars | Page No.
0. | - Application EE
02. | - ! Verification ' P14
03, | 1 i (,opv of appointment letter dated 24.12. 87 lis-12. |
- 2 ! Copy of order dated 16.01.98. P~ 19~
| 05. 3 | Copy of transfer order dated 03.07.02 19 -2{
06. 4 (" opy of release order dated 30.07.02. — 2L -
5 07. | 5 i Copv of order dated 12.08.02. ' -~ 23 -
¥ 0. | 6 Copv of transfer order dated 17.12.02. 24 - 2.5 |
‘ 9. | 7 | Copy of corrigendum dated 24.02.03. | —26- |
10. 8 | Copy of relieving order dated 11.03.03. | ~2q-
11, g ronv of ofder dated 21.03.03. ~-28-
5 12. 10 Copv of appointment order dated 29.08.90. | 29 -3¢ .
13. 1 11 | Copv of joining order dated 14.11.90. - | - 32 -
| 4. | 12 Copy of transfer order dated 06.08.02. 2% 34 .
' 15. 13 Copy of relieving order dated 29.08.02. | ~35~
16. 14 Copy of order dated 03.09.02. | ~36 -
17. 15 Copv of O.M dated 14.12.83. 3{-3&8"
18 1 16 Copy of O.M dated 29.05.02 39~ 49
19. 17 Copies of rppresentanone dated 19.08.05. 41 - 1%-
(Geries)
Filed by
- Date: oY [ g / % Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL A = <

, GUWAHATI BENCBE GUWAHATI - éf
(An Application under Section 19 of the Administrative Tribunals Act, 1985) < g

O. A No. 2006
BETWEEN: |

1. Shri Asoke Kr. De,
Working as Sr. Engineering Assmtant
$/o- Sri Kanai Lal De,
Office of the Director
Doordarshan Kendzya,
Guwahati- 781024,

2. Sanjit Kr. Saha,
Working as Sr. Engineering Assistant.
Office of the Director, .
DDK., Guwahati- 24.

3. Susovan Hazra,
Working as Assistant Engineer,
Son of Sachipali Hazra,
Office of the Director, DDK, Guwahati- 24.
Applicants,

‘.Al\ -
1. The Union of India,

Represented by Secretary to the

Government of India,

Ministry of Information and Broadcasting,
- Shastri Bhawan'A” Wing,.

New Delhi- 110001,

2. Prasar Bharali Broadcasting Corporation of India,
Represented by the Chief Executive Officer,
Prasar Bharati Secretariat
2rd Floor, PTI Building.

Parliament Street, New Delhi- 110001

-3, The Director General,
Doordarshan,
Doordarshan Bhawan, Mandi House,
Copernicus Marg, New Delhi- 110001.
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Director,
Doordarshan Kendra,
R.G.B Road, Guwahati- 781024.

The Dcputv Director Ceneral (NER),

+ Oftice of the Deputy Director General,
" Doordarshan,
- RG.B Road, Guwahati- 781024.

+ee.e Respondents.,

DETAILS OF THE APPLICATION

1

Paﬁiculm of order(s) against which this application is made.

Thlb application is made not against any impugned order but praying for
a direction upon the respondents to pay Special Duty Allowance to the
applicants at least from the date of their posting /joining in the N. E.
Region from outside the region in terms of the Govt. of India’s O.M dated
14.12.1983, 01.12.1988, 22.07.1998 as well as O.M dated 29.05.2002.

Turisdiction of the Tribunal.

The applicants dediare that the subject matter of this apphcanon is well
within the jurisdiction of this Hor'ble Tribunal,

. Limitation.

The applicants further declare that this application is filed within the
period of limitation prescribed under Section-21.of the 'Administrative

- Tribunals Act, 1985,

Facts of the Case, _
That the applicants are citizens of India and as such they are entitled to all

- the  rights, proteclions and . privileges - as guaranleed under the -

Constitution of India. All the applicants are presently Work_ihg in the.

/Q’S@%:& Kiomsy De
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office of the Director of Doordarshan Kendra, Guwahati and they have
been posted at Guwahati from outside the N.E. Region.

That the applicants pray permission to move this application jointly in a 7
single application under Sec 4 (5) (a) of the Central Administrative
Tribunal (Procedure) Rules 1987 as the reliefs sought for in this

_application by the applicants are common, therefore, they pray for

granting leave to approach- the Hon'ble Tribunal by a common

application.

That vour applicant No. 1 was initially appointed on 11.01.1988 as

Engineering Assistant {for short FA) pursuant to offer of abpoinhnent
issued under letter No, Cal-TV-1 (4)/87-S (EA) dated 24.12.1987. In the
said offer of appointment letter, there is a specific condition laid down to
the effect that the applicant is liable to be transferred and posted
anvwhere in India as per clause No. VI of the appointment letter. Pursuant
to the said appointment letter the applicant joined in service at DDK,
Kolkata on 11.01.1988, however he was promoted as Sr. E.A on 07.04.1992
at DDK, Kolkata. The applicant while serving at Kolkata, he was

transferred and posted at DDK, Tura in N.E. Regjion, where he joined on

© 11.02.1994. However, he was again transferred back to DDK, Kolkata

where he joined on 02.03.1998. While working as such at Kolkata, . the
applicant was transferred and posted again vide order dated 03.07.2002 to
DDK, Guwahati. The applicant accordingly relieved from DDK, Kolkata

~ from 31.07.2002 following the order bearing letter No. Cal TV-14 (3)/2002-

AT dated 30.07.2002. However, he joined at DDK, Guwahati on
05.08.2002, which would be evident from the order bearing letter No.
DDK/ CUW/ 14 (4)/2002-S/3732 dated 12.08.2002. It is quite clear from
the offer of appointment letter dated 24.12.1987 that the applicant is

saddled with all India Transfer Liability.



4.4

| (Copy of the appointment letter dated 24.12.1987, order dated
16.01.1988, transfer order dated 03.072002, relieving order dated

30.07.2002 and order dated 12.08.2002 are enclosed herewith for

perusal of Hon'ble Tribunal as Annexure- 1E 2, 3 4 and 5

respectively).

That your applicant No. 2 initially appointed as Engineering Assistant on

30.01.1986 and posted at Darbhanga, Bihar, In terms of the appomtment

order the apphcant is liable to be transferred anywhere in India. However,

the copy of the appointment letter could not be placed before the leaned

Tribunal at the lime of the hearmg The apphcant was promoled Lo the

cadre ot Sr. LA in the year 1990. That the applicant during his service

carrier has carried out several transfer and posting orders. The particulars

of the transfer and period of the stay is given below; -

PLACE OF POSTING ' PERIOD OF STAY

1. AR, Darbhanga 30011986 to 03.10.1986.
2. AR Tura 16.10.1986 to 06.04.1989.
3. AIR Kolkata - 10.04.1989 t0 30.11.1990, E.A

| 01.12.1990 to 05.04.1994, S.E.A
4 DDK Tura - 08.04.199%4 to 22.09.1998, S.E.A.
5. . AIR, Kolkata | 09.10.1998 to 28.02.2003, S.E.A.
6. DDK, Guwahati . 17.03.2003 to iill date, SEA

‘All the above transfer has been issued in public interest. Howevey,

the applicant No. 2 on the last occasion as transferred and posted from
AIR, Kolkata to AIR, Guwahati vide transfer order bearing letter No.'l
(33)/2002-5 dated 17.12.2002. The said Lransfer o.rc}er was modified. vide
corrigendum issued under letter No. 1(33)/2002-3 dated 24.02.2003,

whereby he is posted at DDK, Guwahati instead of AIR, Guwahati. Again

a x_onseqwanhal order was issued relieving (he applicant from AIR,

/Q/Bat_q Koy De
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Kolkata vide order bearing letter No. KOL-1(5)/2002-03-S (SEA) dated
11.03.2003. However, the applicémt pursuant to the order dated 11.03.2003,
joined at DDK, Guwahati on 17.03.03, which is evident from order bearing
letter No. DDK/GUW /14(4)/2003-3/1765 dated 21.03.2003. Therefore it is
quite clear that the applicant is saddled with all India transfer Liability and

“as such entitled to payment of SDA at least from the date of

posting/joining in the N. E. Region from outside the region.

(Copy of the transfer order dated 17.12.2002 corrigendum dated
24.02.2003, relieving order dated 11.03.2003 and order dated
21.03.2003 are enclosed herewith for perusal of Hon'ble Tribunal as

Annexure- 6,7, 8 and 9 reépectively).

That your applicant No. 3 was initially appointed as E.A in the year 1990
vide offer of appointment order bearing letter No. Cal. CRS. 1 (8)/90-
571338 dated 29.08.1990. In the said offer of appointment there was a

| specific condition that the applicant is liable to be transferred and posted

anywhere in India, however it is made clear that on account of family
circumstances, if anticipate any difficulty in the matter in the place of
?ost‘mg, in that event it has been advised not to accept the offer of
appointment. But the app]icént accepted the said offer of appointment
and joined in service on 09.11.1990 at AIR, Kolkata would be evident from
the order bearing letter No. Cal. CBS.1 (6)/90-S dated 14.11.1990. he
applicant after joining in service as EA, he was promoted to the cadre of
Sr. EA on 10.04.2003. However, during his’ service carrier he was

transferred and posted at different places. The detailed particulars are

given below; -

Designation } Period of stay Name of Station
EA , 09.11.1990-30.04.1995 AIR, Kolkata
EA 20.05.1995-19.07.1998 AIR, Silchar

ABeke_ Kamads. _bg
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EA 01.08.1998-31.08.2002 DDK, Kolkata
EA 03.09.2002-09.04.2003 DDK, Guwahati
Sr. EA | 10.04.2003-27.01.2006 DDK, Guwahati
Assistant Engineer  28.01.2006- Till date DDK, Guwahati

However, the applicant No. 3 was transferred and posted from
DDK, Kolkata to DDK, Guwahati vide transfer order bearing No. Z cadre-
1(25)/2002-S da‘ted 06.08.2002. Pursuant to the said order the applicant
" was relieved on 31.08.2002, which would be evident from order bearing
letter No. Cal-TV-14 (3)/2002-A TII (E.A) dated 29.08.2002 and accordingly
the ap’piic@t No. 3 reported at DDK Guwahati.on 03.09.2002. Tt is relevant
to mention here that all the transfer and posting order have been issued by
the authority. It would be evident that the applicant is saddled with All
India transfer liability, however he was promoted to the post of Assistant
Engineer (for short AE)wef 28.01.2006. It is relevant to mention here that
during the posting at AIR, Silchar, the applicant mfas found eligible'for
payment of SDA by the respondents of their own and accordingly he was
paid SDA for certain period while posted a Silchar, but the said payment
was discontinued without disclosiﬁg any reason and also without any
intimation to the applicant. It is pertinent to mention here that after
promotion of the applicant No. 3 to the cadre of A.E the respondents now
-paying SDA to the applicant No. 3. However, the applicant No. 3 in this
application prayed for arrear SDA, at least from the date of his joining at
Guwahati, i.e. w.e.f 03.09.2002 till 27.01.2006, since he is legally entitled to
payment of SDA even for the aforesaid period in terms of the O.i\d dated
14.12.1983, 01.12.1988, 22.07.1998 and also in terms of the O.M dated
22.05.2002.
(Copy of the appointment order dated 20.08.90, joining order dated
14.11.95, transf{er order daled 06.08.2002,‘ relieving otder dated
29.08.02 and order dated 03.09.2002 are enclosed for perusal of
Hon'ble Tribunal as Annexure-10, 11, 12, 13 and 14 respectively).

‘A’SM\A\MWZDK
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4.7

7%(,)

That all the applicants in the instant case are saddled with all India
transfer liability, and their recruitment promotion and seniority are being

maintained on all India basis.

That it is stated that the Govt, of India, vide office memorandum dated
14.12.1983, granted Spedal (Duty) Allowance to such central Covt.
employees who are saddled with all India transfer liability. The relevant
portion of the O.M daied 14.12.1983&5 quoted below:

“The need for attracting and retaining the services of compe{ent
officers for service in the North Eastern Region comprising the
Stales of Assam, Meghalaya, Manipur and Tripum and (he Union
territories of Arunachal Pradesh and Mizoram has been engaging
the attention of the Covernment for some time. The Covernment

has appointed a Coumﬁllee under the Chairmanship of Secretary,
Department of Personnel and Administrative Reforms, to review
the existing allowances and facilitics admissible to the various
categories of civilian Central Government employees serving in the
region and to suggest suitable improvements. The
recommendations of the Committee have been careftﬂl? considered
by the Government and the President is now pleased to decide as
follows:

(iii) Special Duty Allowance

Central Government civilian employees who have all India transfer
liability will be granted Spedial (Duty) Allowance at the rate of 25
percent of basic pay subject to a ceiling of Rs. 400 / - per month on
posting fo any station in ihe :North Eastern Region. Such of those
employees who are exempt from payment of income tax, will
however not be eligible in addition to any special pay and/or
Deputation (Duty) Allowance already being drawn subject to the

j A’S&RK-MMQ;
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condition that the total of such Special (Duty) Allowance will not
exceed Rs. 400/- P.M special allowance like Special Compensatory
(Remote locality) allowance, Construction Allowance and Project

Allowance will be drawn separately.”

The O.M dated 14.12.1983 was subsequently extended by the O.M
dated 01.12.1988, 12.01.96, 22.07 98. All the applicants are eligible for grant
of SDA'in terms of the aforesaid Office Memorandum issued by. the Govt.
of India.

(Copy of the O.M dated 14.12.83 is enclosed herewith for perusal of
Hon'ble Tribunal as Annexure- 15).

That the Govt. of India, Ministry of Finance vide its O.M bearing No. F. No.
11 (5) 97-E. Il (B) dated 29.05.2002 issued certain clarification regarding
admissibility of SDA following the dedision of the Hon'ble Supreme Court.

But there are certain inconsistencies exists in the said memo dated

© 29.05.2002 with the condition laid down in the O.M dated 14.12.1983, where

it is spedfically laid down that Civilian Central Govt. employees are
entitled to SDA on posting to any station at N.E. Region provided they are
having all India transfer liability. Al the applicants in the instant case are
saddled with all India transfer liability and they are pt:rﬁmnent resident of
West Bengal and have been transferred in the NE Region and posted at
Guwahati. Moreover, the O.M dated 29.05.2002 specifically laid down in

| para 5, that the SDA shall be admissible to the Central Govt. employees.

having all India transfer liability on posting to N.E.-Region (including
Sikkim) from outside the region. The relevant portion of para 5 of the O.M
dated 29.05.2002 is quoted below; '

“ 5. In view of the aforesaid judgments, the criteria for payment of
Special Duty Allowance, as upheld by the Supreme Court, is

reiterated as under: -

ASalke Kamer e
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“The Special Duty Allowance shall be admissible to Central
Government employees having All India Transfer Liability
on posting to North Eastern region (including Sikkim) from

outside the region.”

All cases for grant of Special Duty Allowance including those of All
India Service Officers may be regulated strictly in accordance with

the above mentioned criteria”.

Therefore, it is quite clear, as per latest clarification given by the

'Govt. of India, through O.M dated 29.05.2002, that the Central Govt.

employees having all India transfer liahility are entitled to payment of SDA
on their posting to N.E. Region since all the applicants are saddled with all
India transfer liabilitv and posted at Guwahati in the N.E. Region are
iegaﬁy_enﬁﬂed to payment of SDA in terms of the Q.M dated 14.12.1983 as

~ well as in terms of clause 5 of OM dated 29.05.2002. But surprisingly in

spite their repeated approach, the said allowance has been denied to the

applicants in a most arbitrary manner for the reasons best known to the

authority. Hence the present application.

(A copy of the O.M dated 29.05.2002 is cnclosed herewith for
~ perusal of Hon'ble Tribunal as Annexure-16).

That all the applicants are entitled to payment of SDA in terms of the O.M

dated 14.12.1983, 01.12.1988, 22.07.1998 and also in terms of the clause 5 of

the clarificatory memo dated 29.05.2002, hut since their posting  at
Guwahati from outside the N.E. Region, they have been denied the benefit
of SDA in spite of their repeated approach before the competent authority,
subsequently they have filed representation on 19.08.2005 by all the
ﬁpplicants but surprising]j the respondents Union of India did not take
any steps for payment of SDA and also did not furnish any reply to the

applicants, communicating the decision of the respondents authority

Aake Kumez Do
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rPgardmg thPJ_r onutlompnt of paympnt of SDA. In such compé]]mg '
circumstances the applicants have no other alternative but to approach

this Hon'ble Court for redressal of their grievances.

(Copies of the representations dated 19.08.2005 are endosed

herewith for perusal of Hon'ble Tribunal as Annexure-17 Senes)

4.10 That it is stated that some similarly situated employees who were working
as Sr. FA in the non-gazetted cadre earlier filed an 0.A, which was
registered as O.A No. 187/2000 and the Hon'ble Court decided the said
O.A on 5% March, 2001 holding that apphcants are entitled to SDA and
accordingly they were directed to pay SDA from the date of their posting in
N.E. Region. The present applicants are similarly situated who are working
in the cadre of Sr. EA, as such they are entitléd to payment of SDA with

arrear monetary henefit.

4.11 That your applicants further beg to state that some of them have heen paid
| 'SDA during their stay in NE Region pursuant to the earlier transfer and
posting order but surprisingly thé_y were found eligible earlier for grant of

SDA but on their subsequent posting in NF Region said payment of SDA

has been denicd to the applicant without disclosing any vahd rcasons.
Therefore, once the applicants are paid SDA, ihe same cannot be denied to
them subsequently under the same terms and condmons of the service as

well as in terms of the OM dated 14.12. 1983, 01.12. 88 and 22. 07.98.
Therefore, all the applicants are entitled to payment of SDA at least from

the date they rendered service in NE Region but denied the benefit of SDA

with arrcar monctary benefit as well as current SDA.

4.12 That your applicant submitted reprmentahom on 19.08.05, clmmm? SDA,
‘but the authontv neither paid the SDA nor taken any decision on the said

. representation, since the case of the applicants are covered by the decision

of this Hon'ble Tribunal in O.A No. 187/2000, which was further confirmed

Aot smad Do
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by the Hon'ble High Court vide its judgment and order dated 04.01.2006
passed in WP (C) No. 7057/2001 as such the Hon'ble Court would be

pleased to direct the respondenfs to pay arrear SDA as well as the current

SDA from the date of their posting in N. E. Region in each spell. -

413 That this application is made bonatide and for the cause of justice:

5.

5.1

5.2

3.3

Grounds for relief {s) with legal provisions:

For that, all the apﬁﬁcants are saddled with all India transfer liability in

terms of their offer of appointment letter and they have been 'posted'at

" Guwahati, from outside the N. E. Region. As such they are entitied to SDA

in terms of the clause 5, clarificatory O.M dated 29.05.2002 as well as in
terms of the O.M dated 14.12.1983 and O.M dated 22.07.1998.

For that, the applicants are entitled to payment of SDA since they are not
the permenent resident of N.E. Region and posted from outside the
region, as such thev fulfill the criteria laid down in clause 5 of the
clariﬁcatoi‘y O.M dated 29.05.2002 and as such applicants are entitled to
payment of SDA with arrear monetary béneﬁt from respective date of

- joining in N.E. Region.

For that, the applicants fulfill all the condition iaid down in O.M dated
14.12.1983 issued by the Govt. of India, Minisiry of Finance, New Delhi, as
such app}icﬁnts are entitled to payment of SDA in the light of the dedision
rendered by the Hon'ble Supreme Court in S. Vijaykumar's case and also
in terms of the O.M dated 29.05.2002 as well as in terms of the decision
rendered by -the Hon'ble High éourt in WP {C) No. 7057/2001 (Union of
India and others. -Vs- Apurba Kr. Ghosh .and otheré), as such the
applicants are entitled to payment of arrear of SDA. '

ASake WCweme> Do
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For that, denial of payment of SDA to the applicants when the similarly

situated employees of other central Governmient employees including the

department of AIR and DDK are being paid SDA, as such action of the

respondents attract Article of 14 and also they are matted out with hostile -

discrimination in the payment of SDA.

For that, all the applicants are permanent residents of West Bengal, havmg
all India transfer Liability; as such they are eligible and entitled to payment
of SDA.

Details of remediés exhausted.

That the ‘applicants declare that they have exhaustéd all the remedies
avaﬁlable to and there is no other alternative remedy than to file this

application‘

Matters not previously filed or péndigg with any other Court.
The applicants further declare that they had not previously filed any

application, Writ Petition or Suit before any Court or any other 'Aumority ‘
~ or any other Bench of the Tribunal regarding the subject métter of this
application nor any such application, Writ Petition or Smt is po.ndmg'

‘before any of them.

Relief {s) sought for;

Under the facts and circumstances stated abové, the applicants humbly

) pray that Your Lordships be pleased to admit this 'épplication, call for the

records of the case and issue notice to the respondents to show cause ds to
why the relief (s) sought for in this application shall not be granted and. on
perusal of the records and after hearing the parties on the cause or causes

that pway be shown, be please& lo grant the [ollowing relief(s): -



81  That the Hon’_blé Tribunal be pleased to direct the respondents fo pay
'SDA to all the aﬁplicants at least from the date of their joining in N. E. |
Region with.arrear monetary benefit, in terms of the clause 5 of the O.M
dated 29.052002 as well in terms of the O.M dated 14.12.1983 and

22.07.1998. | - |

8.2  That the Hon'ble Tribunal would be pleased to declare that the applicanfs
are entitled to payment of SDA in terms of the O:M dated 14.12.1983,
22.07.1998 and also in terms of the clause 5 of the O.M dated 29.05.2002. -

8.3 éosfs of the application.
84  Any other relief (s) to which the applicants are entitled as the'Hon’ble

Tribunal may deem fit and proper.

9, Interim order prayed for:

During pendency of the app}icaﬁon, the apﬁlicant prays for the following

| interim rolicf: - o - | ' K

9.1 That the Hor'ble Tribunal be pieased to direct the r.espondents that the
pendency of this application shall not be a ‘bar for the respondents for |
‘consideration of the casc of the applicants for prov‘iding reliof as prayed

for.
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11,  Particulars of the LP.O '
i  LPONo. - . 06 6 D26154

i}  Date of issue 26, 08. Q_@Oé
iii)  Issued from LGP o, Gt,\7

iv)  Pavable at

G.P. o, th |
12. List of enclosures: -
As given in the index.
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VERIFICATION

I Shri Asoke Kr. De, S/o- Sri Kanai Lal De, aged ahout 43 years, Working
as Sr. Engineering Assistant, in the office of Director, Doordarshan
Kendrya, Guwahati- 781024, appliéant No. 1 in the instant application
duly authorized to verify the statements made in the original application,
* do hereby verify that the statements made in Paraéraph lto4and6to12
are true to my knowledge and those made in Paragraph 5 are true to my

legal advice and I have not suppressed any material fact.

~ And I sign this verification on this the Ak day of &f@v_\t&, 2006.

‘ ke Kumer Do

e



_B . : GOVERNMENT OF. INDIA
- DOORDARSHAN KENDRA : CALCUTTA

o W30 TR

Ry . .
No.Cal”EV“1(“)/87'$(EA) | - | Dodrdarshan Bhavan,
' ) : Golf green,

Cg;cutta - 700045,
DATEmyﬁ Dhmri 2=

i/Smt; Xkum.nsloe Kumar be - _f

C/u Krmai lal De . /

e . s
Vill: Chnatra~crs, P.u. balia ;
Digty funrira (Fin 722157)

Sir/Madaa,

*Witk referencexto yourﬁinterviEW”ih~Doordarshan‘for the
past»a* e xEnononnsearnanso o/ on the recommendation of
Chief t..gineer(East Zone), AIR & TV, Calcutta, Director,

Doordasst.an Kendra, Calcutta is pleased to offer you teuwporary.

appoiniaent antHEX3BGVéxpost/-1n the post of.n: T
on the foilowing terms and conditions :
I. The post is General Civil Service, Class 1YL
8138, 31 no -mlnlsterlal and carries a scale of pay offsy, )=t

QJ—/)u/'Jﬂ
f you are already a Government servant, you:'

salary \lLl be ilxed in the above scale of pay in accordance »ith
rules ard conditions prevailing at the time, Lif you are not a
Government Servant, you will be entitled of the minimum of the
pay scale of this post, You will also be entitled to draw
allowarices at the rates admissible under fhe subject to the
conditicns laid down in rules and orders governing the grant of
such &llowences 1n force from timc to tlme.

11 Your appointment is purely temporary and until furtier

orders,

III, Vour services‘@ili be terminable on one month's notice
from el-frer side in accordance with the Central Civil Services
(Tempcein'y Service) Rules,1965, without assigning any rvasons,
The gpso.nting authorlty, however, reserves the right o
termi..at..ng your services forthwith or before the eyplratlon of!

' the stipulated period of notice by making payment to you of a

sum equivalent to the pay and allowances for the pericd of n.tige

1 the unegpired purtion thereof, _
3?Qj§:§ o ’ “ . Contd...:..2/-

>
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,>IN}‘, You w1ll be on probatlon for two years frum the dato of N
G Ljappointment,*hach period mzy be extended at the dlscrctlon cf

" i the competont authorlty. On completion of probatlonary period,
P»“' "“p%ot become entitled of getting regular appointment in
' the category 'of Engineering ASulSLﬂﬁhnd continue to serve in the
'f'officiating statua. ‘Whenever -there will be a vacancy in that

- ‘category. . Yoa w:LlL'l be oonflrmed accordlng to prevalent rules,

Ve In regard to Leave Travelllng Allowances, contrlbutlon to
General.Prov1dent Fund, Pension and all other matters connected
with. qe"vice conditions, you will be governed by the rules and
orders in force from time to tlme and applicable to the branch of
public serv1ce to Wthh you pay belong.

298 You will be liable tu be pusted and transferred anywhere
in India, . ‘

V1I, You will not be’éntitled to any travelling allowance for
joining the post until you hold a permanent appointment or
regular appointment under .the Government or hold a temporary
under the Central Government and have been deeclared as Quasi=-
permanent under ‘the Central Eivil(Temporary Services)Rules, 1965.

VIII, .On Joining the post you w111 be required to take an oath
of allegiance tc the ‘constitution of India or make a solemn
affirmation of. that effect,

IX. In accordance with the prevalent rules in foroe in regard
3 to'the recruitment to services under the Government of India :

a) ‘No persun who has more than one wife living or who have a
spouse 11ving, marr;age in any case in which such marriages
is void by reason of its taking place during the life time
of such'spouse, shall be eligible fir eppuintment tu service
provided that the Cehtral Government nay, if satisfied-:that
there'are special'grounds for so ordering, exempt any person

 from the operation of this rule. .’ ‘ |

b) No such woman whose marriage is void by reason of its taking
" place during the life-time of such spouse or who has married
to Such a per.son whoseé wife is living at the time of
marriage shall be eligible for appointment in service unless
the Government o¢f India has granted exemptlon to such a
woman in accordance with this rule after being satisfied that

there are speCLal grounds for so ordering.,.
- ' ; Contd .. ..3/~



'ﬁﬁ;?> . L a3a

;‘ Tbisioffer.of appointmat is therefore conditic: i upen
you satisfying the requirement mentioned and to furnished
declarution-qsin Annexure~I to this letter, alongwith your
reply:"lf however, you do not fuifil the above coundition

-~ and yé& desired to be exempted fromthe above mentioned.rules

- for eny'rules for any reason, you should make a representation

.’in this behalf imnediately, The offer to apvointment should

: in.that case be treated as cancelled and a further ccmmunj-
caticn will be sent to you in due(course, if upon censidera-
tion of your representation, it is decided to cffer you

appuintaent in the POSt of  cniiqocii g A,
X, If any declaration given:or infirmation furnished by you

proof tc be felse or if you are found to have wilfully suppressed
any marital irformation, you will be liable to rcmoval from
service and other actiun as Government may deem necessary,

X1, If vau accept the offer on abuve terms and conditions you
are requested to intimate your acceptance to the undersigned znd
report yuirself for duty immediately by in any case not later
than__30.1-19¢8 (by name to the appointing authority),

¥I. You will be required to produce the following documents «t
. the time C< reperting for duty :

") Original Certificate of Educational and other gualifications
- alongwith a‘set of attested ccpius,

'b) Certificate of age,

‘¢) Declaratin of marital statua,

d) A medical certificate of fitness from the Chicf Medical Officer,
e) A relioving order from the earlier employer, if any,

f) Declaration of Home Town,

Yours faithfully,

N

Ry 4 MR a3l Ly
({JI:L.\'AL"".A.~~l..k.r--l...~j
D e N
AUSLTHT ot oo TV G et

PR apn
[SRNURS (AR AL V1L O

opy to ali Cuncgrned'(FOI'!'JJH&’.'L Irife)
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'tlon 01 vour represente+ion, 1t ‘is dec1ded'tc cffcr you
Lo appulntmezt in the pos* of

X{ - I any “decla ratlon glven or 1nfcrmatlon furnlshed by you
proof to be false or if you are found to heve wilfully suppressed
any marltal 1nformatlon, you. Wlll be liable to removal from
serv1ce and <ther actiun as Government may deem necessary.

-ieiig_:i_-

PO

If you- accept the offer on'above terms and conditions you'”

bixT
lar

?

a)

e e e et & et e

_33)
d)
)
.‘ff)

ib)

itopy to all

e requesite’ -to intimate your acceptance tc the undersigned and

freport yourself for duty 1mmed1ately by in any case not later
ithan

:

30=1=7 588 (by name to the: aprointing authorlty)

I,.. You vill be required tc produce the follow1ng documents at
e time of repcrting for duty ' '

Origina’. Certificate of Educatlunal and other qualifications
alongwitl atset of attested ccries,

Certificete of age, _
Declara:ion of marital statua, :
A medici certificate of fitness from the Chief Medical Offlcer.
A reli evtqg order from the. earllcr emplcyer, if any.

Declaratiz.: of Home Town,

Yours faitggu;ly,

R LN TS
Vel Lla. FONAN N

R S 2] ST VT N Y
o TVE Ui R

ST O

concerned, (Personal fite)



~19 -
Annexcwree — 2
GUVLEHHMENT R INDI/ 5
DOORDARSHAN 1C03DRA ¢ CALCUT?TA N\

36 Fe S22

No,Csl-TV=1(4)/88~S(EA) . Dourdarshan Bravan,
T _ Golf Green,
: : Datod ¢ 16,1.88

SRR O R ¥ &R

o ~*With reference to to.. ' joining report accepting the terms
and ¢onditions of the cppoi-. nt, Director, Poordarshan “endrz,
Calcoutta is pleased to appuirt the following persens as tngineerin
Assistant in the Scole of Poy oF %.1400—40-1600-50—2300-53—60#26005—
plus :allowances as cdmiamissible from time to time in ateup nry/
officiating capacity with effect from the dates nentioned 2oinst
each, - ‘

They will be on Prchation for a periucd of 2 yenrs with
effect from the dote of their ~ppointaent.

Name ¢ Datc¢ of covointaent

Shri K, Pradeep Kumar 26.12.87
Shri- N,Ram Krishna Gopinatin - 28.12.87
»ooohri GiriDhari s-hiow 7 18 (Al
"~ Shri Asoye Kumnr be ' 1
Shri Lalmoni Chnkroborty 1
Shri Talatendu Faorhi 1

l]

1

n
-

h——f
&
™

b

(63N O\U\%U&
e o -

ShriAKamini Kants dinhato
Shri Jayanta Dutta

Lo o ( P.K. Chatferjee )

o %?@inistrﬁFivc Of ficer

R Ly for irector
i <

Copy forwarded for information -nd necessary actiom te -

The above menti.ned Ir o+ ving Assistonts, DDK, Colourin

The Director Genersl, arshan, Aandi House, ov s..ni=d
Tne Director Gencral, an., Akashvani Bhoven, New Delni~110001,
The Chief ingincers(Zos aoane), ALl Indin Radie, Ak savend
3navan, Calcutc:=700001 w.ia reference to thelr ol wroent

.7 aandidates vide letter w0,1(30)/87-S dnted 9/11-9-857.

5, The Pay and Accounts Officer, Docrdarshan, O-iosplon- > Last,
Calcutta-700069. ‘ - :

6. -Accounts Section, DDK, Calcutta(16 copies), the abuve mentiuned
‘Engg. Asstt, have hecvn mecdically exsninced by the cumpetent
authority and found,fit. They will drawn initial basic pay
‘of #,1400/- p.. Their salary will be drawn against the vacent
oost of Engg. Asstt, under 2nd Studic(Plan),

7. S8r, Steno to Director/Supdt, Engs., DDK, Calcutta,

8. Stouion Engineer/ASi(M)/ASi(DG)/All A.Es,, DDK, Calcutta _

9, S/8hri AN, Mondal,J.P, “hattacharya,B.K. Mitra, A.L. ChatToerjee
all CG-I and B.K. Halde.,4.K. Chotterjee,2ll CG-II,DDK, Cul,

10. Librarian/Caretcker/Receiption Of ficer/Telephcne Attendent,

IDK,, Calcutta, 4 Staff.

11. Personal file of the above mentioned staff, :
: Spare Copy(10). ' - P v

Eral & NS IR
- L 3

. o .
. .. . Fdér Director

P
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S PIASAR BHARATI _
S (BROADCASTING CORPORATION OF INDIA) '} oV
- > " OFFICE OF THis CHIEF ENGINEER (EAST ZONE) -8

| ALL INDIA RADIO &TELEVISION

— KOLKATA
D). :2.:1: Ire - 1(33)/2002-.J. . Akashvani Bhavan, .
' Kolkata - 700001,
Dated ; 03.07.2002
O RDER
Subject : Transfer of S.E.A.s in same capacity in Eastern Zone.

Tae following Sr. Engincering As:slsl.mls are translerred in ihe sime capaciiy
t the statien/oflice men t'oncd against cach with immediate cllect,

% PRUSYNT POSTING [ NAME QF THE S E. A TRANSFERRED TQ RECNLARKRN
IR AIZAWL VR RABINDRA NAYAK B '7 SAIR SAMBALPUR
:I_tfifj_ASANSOL AR SATYABRATA CHAKRABORTY $LPT HOJAI
3. JAR BHAGALPUR R MURULI DHAR DAS SAIR TEZU
4. JURBHAGALPUR MR BINAY BHUSAN BARUA SAIR GUWAHATI S e
5. JAIR CEEZ KOLRATA IMR KAMAL KR SARKAR $AIR KAILASAHAR A
:e. JAIR DARBHANGA L IMR NAVNIT KR JHA $LPT DIPHU )
7. fAIR DIBRUGARH _"JMR PIHANI BHUSAN BARIK $AIR MOKOKCHUNG
8. JAIR GUWAHAT) "R TAPA “R_ROY [s00K KOLKATA
9, JAI GUWAHATI "{SMT VIJAYALAXHI GOSWAMI SOOK SHILLONG
" 10.JAIR GUWAHRATI R ALOK KR MALLICK " [SAIR KOLKATA
j 11 JAIR GUWAHATI R OIPAK ACHARYA - SDDK AGARTALA
12 JAIR GUWAHATI MR POPINDAR SINGH GOLLEN $DOK RANCHI
AVICE(NEZ) GUWAHATI _  1MR GOUTAM PAL $OOK KOLKATA
14 JAIR ITANAGAR WR NIRMAL CH MONDAI. SAIR CE(EZj KOLKATA
18 WIR JAMSHECPUR ~IMR OMVIR SINGH SHPTV JAMSHE DPUR
By sufung One prr.( of SCA !um {PT MALKANGIFR! superceding this Office previous Order No ‘8(8;/"00 S galed 25-04-2000
j 18 JAIR KCHIMA “IMR AJIT KR BURAGOHAIN YAIR GUWAHATI
17:4UR KOKRAJHAR IR KAME SHWAR VIKHWAKARM/\ " |SAIR DARBHANGA J'{:"‘““;)‘ :-;f"“ :n‘:
Zs JAIR KOKRAJHAR _[MR suBRrATA DAS , $AIR MURSHIDABAD
__19. AR KOL¥ATA . AR SUKUMAR DAS SAIR TURA
__20 AIR KOLKATA C8S MR BISWANATH OAS $HPTV GANGTOK
_ 21 JAIR KURSEONG: MR DORJOY BHUTIA {SLPT KOKRAJHAR
__22 AIR MURSHIDABAD MR TAPAN KUMAR NASKAR SODK SAMBALPUR 7
__ B PIR BATNA 1:R NARENDRA KR SINHA SAIR GUWAIHATI .
24 JAIR PATNA MR 'UDAY KR SINHA $DDK GUWAHAT I
__2_5_._{0__&_!_‘_MWANG “IMR SHEO KUMAR o SAIR PATNA 1
LB AR TAWANG MR RAJENDRA PASWAN SAIR PATMA i
R TE2U ' MR NAG DEO RAJAK , SAIR RANCHI i
L 287AIR TURA MR PRABIR KANTIDAS $ODK KOLKATA e |
AR ZIKO : VR SHER BAHADUR GURUNG $AIR KURSEONG
30 [ODKACARTALA “{VR NIBIR KRISHNA PAUL $0DK KOLKATA ‘ T
31 JHPTV GANGTOK MR SAHABUDDIN AKHAND $O0K KOLEATA :
32 JOOK GUWAHATI “{VR PRABIR CH HUYAN $AIR KAILASATIAR '
33 JODK GUWAHAT! MR MANIK CH HAZAIL SO T LUMOT
34 J0OK GUWAMATY ' -MR UTTAM CH SHARIMA LET JOWAL .
:as DOK GUWAHATI MR ABHIIIT SENGUPTA - " [SODK KOLKATA
30 JOOK ITANAGAR MR RAJ KISHORE SAH SOUK 1A INA

Choamitd ey Do

"
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 YHOK KOLKATA

MR ARG SURAAT CANGOPARHTAY

oK TURA

b NPT

!

$ODK ALZANWL

Date o relicf uand joining of the avove

immediately aiter their relieving and joinin

To -

1. Head of the Ofice Al India Radie. Azaved 7 Asarsol / Bhagalpur /7 Caleatta Cl(lZ) Culeutta
/ Dibrugarh / Diphu / Guwahan / CL (NE£) Guwahati / fanagar / Jamshedpur / Kadusabar ¢ Kokeaghar .

Kurscong / tAokol.chung / Murshidabad / Patna 7 Ranchi / Sambalpur / Shillong / Tezpur / Feau /T avwa

Tura/ Zuo -

2. Head of the Office; Doordarshan Kcudrué Agartala /7 Aizaw! / Caleutta / Gangtok (1 1PrV)y /7 Guwahau /

FPC Guwahat; / tnagar / Jamshedpur (HIFEV) / Lunglei (HPTV) 7 Murshidabad (HPTV) 7 Muzgfarpur
S

S.vALs may be furwarded 1o this olhee
g al concerned stations / ofhces.

(

AL,
2 7[\ 2/
N. SRINIVASAN

)

DIRECTOR (ENGINEERING)
FOR CHIEEF ENGINFRER (EAST 20N

Pztna / Ranchi / Sambalpur / Silchur / Shu;’uimkct;m (HPTV) / Shilbong / Tura.

3. Cezgion: Cavineer. Doordarshan Mamtenanse Centie, Bardham

COlawanipuing § Geapui /

4. Assistant E'ilgl!)..'cl'.-l..P'.T.'V'.'I'Sillxn'nglli:i'?':lkl"iiuh /Fongaigaon /£ Balapal /
Diphu / Forbesguny / Godda'/ Hatsings:
Midnapore 7 Padui / Parlckbhamundi 7 Ras

Shenhana 7 Goaswahate £ Jevpore 7 Motihar / Putnca /1 Sinbadpa

38 [DOK KOLKATA AR JAYANTA DUTTA e

: 30.JOOK KOLKATA MR SUBIRATA MURHERJEE $LP 1 MIDNAPORI ,..\,l;,', vl
0 JOOK KOLRATA MR SUJIT ROV 1 SLP 1 BLANIHAGAR
TTOOR KOLRATA - [MR SWAPAN KUMAR MALLICK TOOK SHILLONG ]
+2 100K KOLKATA _ MR ASHOK KUMAR DEY SOOK GUWANATI ]
4 [HPTV MURSHIDARAD JMR AMITAVA KARMAKAR SHPTV SHANTINIKETAN ]
w4 JOOK MUZAFFARPUR MR RAM KUMAR PHASAO SLPT BETTIAH
45 JOOK PATIH# [MR'S MISHRA $LPT SIMRIBAKHTIARPUR
46 JODK Sa'#nLPUR JMRPRAFULLA CHANORA MISHRA $LPT BARGARH
47 JOOK St 1.LUNG MR BINIT ROY , SODK SILCHAR '
4 JODK SILLIING MR DIBYENOU BIXASH NATH SDOK GUWAHATI
49 {ODOK '.1-.1..8:5}? ) MR HARA PRASAD GHOSH salR DIPHU
0 JODK TURA MR PARTHA KR GUPTA CODK KOLKATA |
£1 JOOK T RA MR PRABIR KR CHAKRABORTY YDDK KOLKATA i

1= S INPT SHAN{INEKATAN | [MR BIKASH PAUL AR TEZPUR
53 [LPT BALUAGHAT MR ARINDAM DAS SHP TV MURSHIDABAD T
Al PTBETTAN  |MR BALKRISHAN SAHAY $AIR BHAGALPUR |

- 55 W PT BOi:(;AiGAON MR ANT KR PATHAX tDDK GUWAHATI PPC .

= 1 PT FORELSGANS MR BISHNU DEO SHARMA SLPT MADHE PURA
57 [LPT GOODA MR BIJAY KR SINGH SLPT SIKANDRA
58 JLPT HATSINGHMARI MR P DOIMARY SOOK GUWAHATI
59 JLPT RO JAL - MR PADMA SHYAM TAIR GUWATATI

™ ""80 JLPT LAWNG: LA MR DDUTTA SAIR TEZU
o1 LPT LUMONG TMR MANTU KR 8HUYAN SODK GUWAHATI
82 JLPT MADHEPURE MR MD JAVE D ANJUM SLPT FARBL SGAHL |

{63 JLPT MIONAPCRE MR PRAFULLA KIJMAR MISRA SLPT CONTA!
64 JLPT PARLEKHAMUNDI MR ANIL KR RAGHAVAN MAIR SLPT PADUA TGO 1A OF
8 JLPT RAYAGADA MR MONORAMJAN GIRI SLPT BALIAPAL
8 JLPT SIKAHORE MR SHOBHA KANT THAKUR SLPT RAXAUL L TADR
57 LLPT SIMRIBAX-TIARPUR MR KUNDAN KUMAR SODK MUZAFEARPUR T3 TA DA
68 |LPT TALCHER MR PROMODE CH DAS SDOK ITANAGAR r ]

1w

)

an 7 Balasore / Bethampore + Blandpu

Bareach 7 Bhanmagar £ Contan
an [ Fogn 7 Kokraghar / Cawngalan 7 Lumdog £ N adhopaia
qul / Raygada / Sehandra / Sonbakhitarpur £ Fadche

‘
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RRASAR BHkATIL
BHOALCALT G COnPUALTUN vl Inwla
WUhlmmrU\N K:.Lvums.}\ULKA'la

NO Cal TV-14(3)/2002-A—III T Date: 30 7. 2002
ORUER -

. 1
\

In accordance witn tue CE(EL)AIR &. tv, Kolkata's order no.
Z=-Cadre=1(33)/20uU2-5 dated =« 3,7.,2002 Shri asnoke Kr.Ue,SEa, DL,
Kolkata scands relieved Of nis duties at tnis kendra w.e.f. .
31,7,2002(FN) witn tne inscruction to report nimoelf for outy in
the same Capacity at ODK,Guwaaatd immediately.

He is reyuired t. return ais I/Curd,yibrqry.uOuxs,CGd; Card
ufid otner articles ir any issucd to nim by tuis Kendeca before
leaving tuds Kenura and ensure tnat ‘KO LIES' remaindng outstanaing
ayalinst him, :
: N\
L :
.sz
: (- D. K Da
by Ulrgutur of dmlnlbtrgtlgn
Lt fur Director : :

o

i '

Opy rorw“.ued f.r ;uturmutiun uuu nLCubuuly dctiun Loy g

1,5nri Asiuke Kr.Uuy,uabAUUK Kulhdbu ' ; '
2.4 . Ruom Tae Calef Engincer(BZ) alk & TV,AKasuvalil UduVuu.hUlKutq—l.
3.5u,.wdy.ELy. /SL(mJuh/m)/Sﬁ(b)/AbEb/%Lm,L&K Kolkata.
4.5mt ,N.K.acnarya/s. Buattacaarya/sh.5,C, Monual,S. R, Dey/ont., Kunu Banu/ all
UDCs,S/5h- NandlAA.Guusn/u.ncnurya/u P.Dutta/s.L. Cnkunury/all
LICS, DUK, KolKata -
5.5r.%teno to ulrwctur/Suptug hnglnber/DlreLLux(N) DDK, Kolkcta
6. accuunts Section( 2 Ldyluu)/que~tdKor/Tel.&Ltnu/Trunbport
. Section/feceptionist/Casiiier/Duty Roum/Librarian, DLK, Kolkata
7.%.ae Secy.aIR & DR €mpluyess Co-op,Socicty Ltd., LLK, Kclkata
B.Personal file uf Snri asiioke Kr.De,abEAUDK,Kulkata.
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i v PRASAR BHAR3
i . { BROADCASTING COPPORATION OF INDIA)
Dmmmm‘mwxwm Wil GUWAMATT
NO:DDK/GUJ/14(4)/200245/‘1113?-~ : Dtd. the 12th Aug. ',

C R D =z R

‘Consequent on .their transfer in the same CaPacity vice ©°3( ¢
AIR & T/, Kolkata's Order WNo,2,Cadre-1(33)/2602- S. dtd. 3.7,2002, the follo.
Sr. iIngineering Asstts. hve reported for their duties at this Kendra as
mentioned below ;-

S1,iio, Name of SB; Trancfe ré@d from Date of iOir’
: DDK, G\wa“ﬁ

1, Shyri Asoke Kumar Dpe.- DDK, Kelkata 05-03-02¢ Fn) ,
2, Shri P.Doimary ' LPT, Hatsingfmari 05-00-02( =),
; .

. ( kK& KaTITA )
SEhs, Sr. administrative Officer,
DDK, Cuwahati, £or Oy. Director Seneral,

1y 3hvi Asoke Kumar De, .

2. Shri P.Doimary,

Covwy t. =

1. The Thief Engineer (22), AIR & TV, akashvani Bhawan, dth Floor, :d.n €~
Kc¢ikiita~720 001, '

2, Thea Director, Dooréarshan Kendra, Kolkata.,

3. The dtation Engineer, noordarshan Maintenance Centre, Guwahati,
4. "he assit. Enginecr, Low Power TV Transmiptor, Hatsing;mari.

9« The Pay & Accounts Officer, Min, of-f & B, Doordarshan, Guwahati.
6., Hecoints Section - 2 copies.v J
7. Shri T.K.Dey/Shr%'ﬁfMQth(gh{% M.Haloi/Smt P. Choudhury, UDC(s).

i R,C,Kalita,

9. Personal File of S/Shri L.K.Dec & P.Dnrimari, SEa(s),

IO.l;;ndm 300tic§l>
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PRASAR BHARAT] : : | | )

(Ifl\() WDCANTING CORPORA TION 1 INDLL) ' : '

OFFICEOE THE CHIEF ENGINFT R(EAST /()Nl)
L ALLINDIA RADIO & TELEVISION..
I R T l\()l KATA . o

T e i R

. Cemenee LT /\kuslwmu Ulmvml. ;! *‘,
” S - l\ulkuln~700001
S Dated : I7-12-2002
[ A r'v—.-::’ -r->- " () I{ l} ': ‘{ 3
cSubject 1 Transferof § LA in same ¢ agacity in Eastern Zone.
The follm\ulu Sr. Ensineering ASNIStants are hereby transferred in the same capacity to the stationy / offices
Down against cieh
Sl i NAME OF THE SEX. | PRESENT 10SFING “i: IRANSFERRED O™ "REMARKS
NO.
[ fMR. MURTISARKAR LPTTEZPUR [ AR ROLKATA AGAINST MRS.K. DAS
e e (RETD. 31/03/2003)
2 MRB, K. SIKDAR R :_1_‘91\ KOLKATA
3. TMROASHISIH MUKHERJEE JEE uuh(.m\,\mn i DDK KOLKATA
P MR GAUTAM BISWAS DOK GUWAHATE ™~ ; DOK KOLKATA AGAINST MR 1.B. DAS
. N o ;__ (RETD. 31/3/03)
s ; MR AREN BOSE e LAIR GANG. AR | AIRKOLKATA
G MRS MITALL u(u) \IR\I\ VDK TURA
SCHARRABAORTY i , ~
. MRIHARADEAN AW Das T TR CHINGIR G TCEED ARG T _NO TA/ DA
5 MR G, BasyT 7 TTTPURANAG . \I TAIRC nmsum\u " NOTAT DA
j): MR PRADIP MITRA 7 LPT KALNA | LPT RANAGHAT —
0 MR SANITSAlA T | AIRKOL KATA’ | AIR GUWAHATT -
1, i_MR ARENAVA BAGCHI™ DDR_ KOLKATA —— | DDKTURA
17 MR KISHALAVA L A DAY I DDK KGO, RATA™ | UDKTURA
13_ T MR] AZIRRUDIN N NASKAR | Lif HALFLONG ™ [ nuh_ggf_(“gwt
I ;.'sm S CONATH L K SILCTIAR e | LPT HALFLONG
1S TMRIAVAG AHMED T o LPTNAGOAN _DDK GUWAHATI
16, MR GOPAL M. AJHIL AIRRORKRAJIIAR AIR KURSEONG S
10 MR AL DASY AR ROURNELLA AR CUTTACK AGAINST MR, P,
: BHUYAN (RETD.
. S N 1.311m3)
8. MR SOURAY DU 4 | DK TTODK
: e MUZAFFARPUR | BHUBANESWAR
19 MR VIIAY KUMAR DOKTURA DDK
L A | MUZAFFARPUR
20, TMR G.C. HAZARIKA | CENEZ)ATR &IV, UPT LA MI)IM.
o e L GUWANAT L _
2. MIRS.KL SAIFGLIAG HPTCUTTACK™ DOK
o L i L ununm\uw,m“ N S .
22 i MR F.C.JENA | DOK Her cur TACK NO TA/ DA
Ly , FBIUBANESWAR
23 NIR. LD LEPCHN LLPY DARJE SLING AR h,_tRSt.()_N(: N
**- ﬁiﬂ (1100
> .
s
\ : .
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e e his O Ordir of ever 1o 1 «d 03-07-2002 in the ..
The dollowing madification ol llusl ()lh(‘(_‘: (-)1(1('1_ ol cven .”9", d,-’“,\“ ¢ ‘ol ‘
eadre of SEA e heveby authorized with rlmm-(lumf effect. o ‘ - PRy
RIS A Y . L . oo . S, _,,’g{ d R ,
. : h P B . B -
PRESENT . 1. . ‘NAME I 1ransFerTO INSTEAD OF ,
POSTING .. {,, .. .. , :
P 2 fas — N
AIR ZERC) _{MR " $B GURUNG LPT DARJEELING AIR K_URSEO G : .
AIR KOLKATA A SR HIALAR DAN MR GANGIOK - ., JAIR TURA
"I'hcir velicving / joining dates may beintimated o this uﬂ'lcq imquialcl_\ after their relicving / joining at the
wcerned station/offices,
(Ll
nh?
( N. SRINI VASAN )
' DIRECTOR ENGINEERING
FOR CHIEF ENGINEER(EAST ZONE)
Copy to :--
. The Eaginceriog Head, An fadia Radio, KOLKA A/ CHINSURATY CUTTACK/ CE(E?), AIR&TYV,,
KOLKATA/ CE(NEZ), AIR & Tv,, GUWARIATYY GUWANATY KURSEONG/ TURA/ ROURKELLA/
- KOKRASHAR, GANG1 Ry 7EROQ.
L The Engincering teuy, Uoordarshan Keadya, KOLKATA! TURA/ UWAHATY SILCHARY BUUBANESWAR/
CUTTACK/ l\ll,’l.-‘\l"l-',\lH’l..‘l(. .
X Uhe Knvineerin s Head, ¢ Uatshun Lhtinteninee ¢ eatee, TEZPURY BARDUAMAN, SILCHAR/ GUWALIATY
GARSEEG INGY Divtap iy . o . : ¢
Copy also 1o :-- . 1 4 B ' T ’
L. Director General, Al tudiy ‘Radin, S-1v(A) Section, New Dethi-tioong,
2, l)ir(rt(:r Generad, Doordursian, S-1v Scctisn, M.nd; touse, New Dethi-1 o0, .
3. CEWP)/ (.'E(:\l-;\lR) 1 CHY( M-TV) !)E(P-/UR)/ IPH(P-T\’) / D.E(M-.AIR)/ DE(M-TV) of this office.
4. Presidear, ARTEL, Pysy Box No. 422, New Oethi- oo, 4
S Vige President, A7 E.E . Akushyvani Bhavan, Calcutta,
6. F:cncru} Seeretary, ALLR, & D.D. T.EA Pust B0y Nu. 736, New Dedhi-Tin0og,
1. Tanal Seeretes, ALLR, &, U.D. TEA. ARSI i Bha yp, Calcutta.
8. Confidentia Section (Shi ('h::kralmrty. U.D.C.).
ol
- I.' # q
I3
, ¢ Y N .
bl .8 g
‘"'. 24 ; -,'3 . AR /)’*4
‘ > S i
;[, 1 .
! A 4
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'PRASAR BHARATI
{ BROADCANT ING CORPORATION OF INDIA )
OFFICIE Of THIE CHIEF ENGINEER(EAST ZONE)
ALL INDIA RADIO. &TELEVISION
- KOLKATA :

No. 1(33})/2002-S. Akashvani Bhavan,

Kolkata : 700001.
Dated : 24-02-2003.

CORRIGENDUM

The place of‘postix‘lg of Shri Sanjit Saha, S. E. A. in the office order of even No.
dated 17/12/2002 may be read as DDK, Guwahati instead of AIR, Guwahati and the
transfer of Shri G. C. Hazurika, S.E.A., CE[NEZ|, AIR & TV, Guwahati will be kept in

abeyance till further order.

( N.. SRINIVASAN J
, DIRECTOR ENGINEERING
FOR CHIEF ENGINEER (EAST ZONE)

—

. The Chief Engineer[North East Zone], AIR &TV, Guwahati.
Eungineering Head, A.LR., Kolkata / A.LLR., Guwabati.
Engineering Head, D.D.K., Guwahati.

Aoeow

Enginecring Head, D.D.M.C., Dﬁnapur.

Copy to :-

1. Director General, All India :cice, S-IV(A) Section, New Dclhi-1 10001

2. Director General, Doordarshiun, 3-1V Section, Mandi House, New Dc¢ihi-110001.

3. CE(P}/ CE(AIR-M) /CE(TV-M) / DE(P-AIR) / DE(P-TV) / DE(M-AIR) / DE(M-TV) of this office.
Vice President, ARTEE / AlR & DD TEA, East Zone, Kolkata.

r
-

5. Vice President, ARTEE / AIRR 8. DD TEA, North - East Zone, Guwahati.

Coufj entia:§’éction, (K. Gita'Das, UDC).

[ 9] .

o



© PRASAK BHARAT1 o
(BROADCASTING CORPORATION OF lNDlA)

No. KOL-1(5)/2002-03-S(SEA) . Dated: 11-3-2003
ORDER

In partial medification of this office order of even number dated 28-2-2003
Shri Sanijit Kr. Saha, SEA, AIR, Kolkata is instructed to report for duty at DDK,
Guwahati (instead of AIR, Guwahati ) on his transfer in the same capacity.

This is in compliance with the CE(EZ), AIR&TV, Kolkata s comgendum
no.- 1(33)/2002-5 dt.24-2-2003.

4 ]’
éam
(R. N Saha)

Admmistrative Officer
' ‘fdr:Statio‘n Director.

v Shri Sanjit Kr. Saha, SEA, AIR, Koikata.

)| The Chief Engineer(EZ), AIR&TV, Akashvani Bhava, 4™ floor, Kolkata.

3) The Director General, S.IV Sec‘lon All India Radio, Parhament Street, hl~1

4) The Station Cngvneer AllIndia Radio, Guwzhati, f“ W)

9) The Pay & Accourits Cfficer, All India Radic, Ko!kafa

6) Sg. Engg./SESIASES/AESISOMO AIR, Kokata.

7 The Accountant, AiR, Kolkata( 2 )comes

8) All HCs/Steno Gr. 1 to.SD/Steno Gr. li to Sg.E/ S/Sri ABD/MKM/ Ashim Roy/B. JANA/

- Asim De/D.Sar/Anil Mitra/BRC/M.M./R.Chatterjee/Cashier/JRO/LIAS/HIND! SECTION/

- CT/ Stat Store / Engg. Store/EPABX/Computer Room/Controf Roommanstt, AIR, Kol.

9) | The Secretary, AIR&DDK Employees Co-Operative Credit Socnety Ltd., Z*. Floor,
_ Akashvani Bhawan, Kolkata: -

10) ,Personal File /Service Book-of Shri Saha SEA

. -
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. ’ PRASAR BHARATI g N
=> ' (BROADCASTING CORPORATION OF IWDIA) A
ey DOORDARSHAI KENDRA ::::: GUWAHATI
NO:DDK/GUW /14 (4),/2003-S/ 171@5” Dtd. the 21st March'C3,

O R D E R

Consequent on his transfer in the same capacity
vide Ck(EZ), 4IR & TV, Kolkata's Corrigendum No.1(33)/2002-S. dti.
24,2.2003, Shri Sanjit Kr. Saha, SEA, All India Radio, Kolkata has
reported for his duties at this Kendra on the foreénoon of 17-3-0C%.

\J/é;ri Sanjit Kr. Saha, ( K. KALITA ) -

Sr.Engg. Asstt., Sr.administrative Officer,
Doordarshan Kendra, for Dy. Director Genera:.

Guwahati.
Copy to :-

i+ The Chief Engineer (EZ), All India Radio & Doordarshan, ikasnhva..
Bhawan, 4th Floor, Eden Gardens, Kolkata-1.

2. The Station Director, All India Radio, Kolkata.
5. The pay & Accounts Officer, Min. of I & B, Doordarshan, Guwanat .
4. Accounts Section - in duplicate.

5. Shri H.Medhi/Shri M.Haloi/Shri R.C.Kalita/Smt P.Choudhury, UDC{s)

[63)

. Smt D.Dutta/Shr: R.K.Jyoti, LDC(s)/ Smt A.Hazarika, LDC.
Personal File of Shri Saha, SEA.

Hindi Section.

(VORI (N

. PA to Supdtg. Lngineer.

Sr.Administfétive JQfficer,
for Dy. Director General.

RGO

{
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P C s REGISTEREO UITH A/o o
uiGOVanmenbaot India S ~ ST
‘Commar Xﬁa ‘Brondecasting. Bcrvico CEy ‘: L é_u.'.___.
uy,,.~ R o . ‘6 L

Badio
e Qlcuggp S deET
o \Q?\,h[ Dated the ’V) R 90

Q rters V, u'“p

R . |

- t.Lme-“ ’ '5; s :
yU1th;reference to yggggingz AIR CéLt d’ ja 890P1gJ0)/”7"5
“nEngiﬂeqring ‘Assistant Statdon Director, 311 India <
Calcutta.ia plea;ed to offer you, on. the recommendations

§§}9¢f Qﬁ;BOhrd_ug;Temporary post;of Enginzoring Acsistant

A8 o8 in'General‘Central Civil services, Class ~TTT
*gx:xxxaxxxx/mon mlnisterlal/qaigcpg}gies a scale

fof pay Of RS: "*00"‘*0:'1500750-2300-‘415-(:0-2600/.. You will be given

| A,"“f RS 1400 - “per month in the said scale You
{will kr-also baientitIa .t0-drau allowances at the rates admi-
’“yibsible undar%_ndﬁsubject to the conditions leid-doun in rules

the grant of such allouancos in -force from

5 raup:isgey os”uill be tormlnablo .on onc monthts
Q;notlco Proi-aithor.8ido”in accordence with the'Central Civil
iSeryicos(Tarporary ‘Scrvices) Rules, 1965 uithout as ssigning
_janyareaSDHS» Tho- Rppointing author’ty, howevar, reservos -the

'right of torminatlng your services forthuith or befcre the
tioxpiration of “he stipulatod period of notice by making pey-
“himont to you of a sum aquivalent to thou pay and allouancas for
ifithe period of ‘ntice or the unexpired portion thercof,

id6) {(a) ... You:uwill We on probation far two yoars which period .
tnay be exténdad. or. cuttailod at the discrotion of tho compe- ¥
‘*tunt authorltp o

(b) You'uill ‘be - on probation for tuo yerrs which pcrlod
fmay bo. extendnd 0T -ourtailod ‘at-tho - discretion of the competent
fputhority. You:yill -have to pass dopertmontal tost beforo the
“:ompletinnkoxvprobation. The test will be held every yesr ard

au. uxll«bq%~ yan twovchances. .Failure” to qualify in the testt
ithin thavgt ! ipudoted pariod will repder you ineligible to cone
inue in;sarcllogbeyohd the probationary period,

" . £33

8 gard to leavc. travolling allowances and all
SHnE her mattors{you will:be govarnod by -the rules .and orders in
“5'orce from: timo: to. tima and - applicable to tho branch of Public
Wby T ’ uhich yoyimay: bolong.ﬂ;ﬁ .

fl» Yngwehallubbserua strictly tha ruloe laid doun in
~c1vil ;Bervice(Caonduct) Rulos, 1964, “Any- broach of these
,.n?&r,yog llablo For disciplinary ection. 4

P T 0.
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VELSH U s il L hat 14 pbl : 4o7bo’Fostad end’ transforrad any=: L A
;Uk 3 b ~Indiai‘~phd-fit.’ifydﬁ"ééign”aoédﬁgtf:"gg;‘jlfa_mnyfoircums,tancca; PIS \(;(7

*.. ,lbﬁﬁ,ld;;qq,t:;%;é???i:t*:‘}t!?:;b:t!’an'- RITRARY i : :
FOR NE&AGAN§IUKT€§'V111)[ In accprdance;uith'the‘ruléé in ‘Porée~ -t
'pf:egardﬁyo:reoggitmant_to;sarvicas”quarrthe-GaJernmant of .o
gi’ . India, no -pereon who:has more than one \yife living or who having . -
§Hi:a spouss living, marries in any case :in which.such marriage is -

A1 “vold by .reason of; its taking place during the 1ife time of such’
;ggousa, shall Bae elig;ble'fo:.appointment.to service provided .
‘that .the Centrad Govt. may, if satisfied that there are special’

‘grounds on;so prdaking, examt ‘any . pardgn. from the pperatian of
”khiiyrulaiﬁﬁTﬁﬁioftﬁi“qtrépgpidtment; i theroefore, conditional
upon youp satisfying‘the requiremant mentioned above -and to your -
Unntgbing;to;thiq;btficé‘a)decla:ationt'aa in Annaxurs 1 to this
dettar,along with yeur ‘reply, 1fy houwsvay, you have more than:-
: Qggyigggkiyinggqgghgying "a spousa- living, have married in any.
gsp#ihﬁyﬂich;aqcﬁﬁngriaga {s-void by reason of its taking placs
.S:.3dqr§nglﬁhd*ltfa"timefdthUdh”§bguse*and you desire to be exampted
,;;?ﬁfromﬂtheggparationfof,thq. abovk ‘mentioned rules for any special
‘Q,I:qasons,.you;sheald;make a representation in this behaff as inr
“Annesure. 11 immadiately. The offer of appointment  should in
: v;xthat,caSUjba_treated S cancelled 'and a further communicatian
#4: ‘'will ba -sont you in due course if upon ‘consideration of your
.rapresentation, it'is.decided to offer you an appointment in
thsgggggﬁgt3°d~ﬁx%ﬁ“ L ST T Jams iy All India Radlol CAL
R,Ugmgﬁipﬂﬁolgﬁlﬁﬁﬁﬁiii)iﬁInfa¢bogqance{uith‘tha'ru}as in force
gﬁXR°9§?9§§92?99§U§§w§h§‘tq;earVicaé§undar the Goverpment of India,
n..oif"f.wmﬂ"‘-'Qh?@ﬂ.e"i?i?m:gi,aga;&is:;vqi..tf by ireasop of the hugband having'a
. \ ] ~ ‘ofisuch marriage or who hay marcried & .-

gpgiomatassmy.:v'dxtnpuuy-:~1n' tho- mattes.of place of posting, you ..

wifa living“at tho time”
{,,%erson who had a wife living gt the. time of such parriage, shall
: tbe eligibla??orzappointmanh to service provided that the Centml
T%Governmant-mgy’,ifpsatiafied/that there ars special grounds for:*
i .ao ordering, axgmpt-any woman from the operation of this rules,
¢ " The offar of. your appointmeqt is, therefors, conditional upon
_your sauisfying the requirament mentioned above and to your
“furnishing tﬁ,thié{bﬁficafdbcleﬁaticn as in Annexurs I to this
‘ latter along vith your reply. *-If, -howaver,/your marriage is
.void by.r.ason of‘your hq#band-havihgTa wifo living at the time
;of such eparriage .or-you have married a psrson who had a wife -
r-11¢ing at ihe timeiof sych marriage and you desire to bo exsmpted-
ﬂ\j;trqmﬂtha opérgtionlpﬂﬁfha-abovd.mentio ¢d rale for any special «
*ﬁraaaoghgixquﬁshoyld make a,regresentation 3? in Annexure II in this

dlatalys

X N . B ) .

,fk%' ST 7*The affer of appointment ghoyld.in that case be- treated-
§"Jasvcanqeklnd-and&ﬁ*fq;ﬁharicommunicat.“n will be sent to you in- .
¥¢?}duowooucaépwlfwUppnyponqidaration of your representation, it is
"dacided:tai0 to the post of All India Ru-io,

R :
- w_mw—._r:..._...;._-_.;.m_}., e e

ffar.ydu en eppointmery
w R T T e g R _
ining tha poat, you will bs tequired to take an.

gﬂqbétPEthe.qpng§§tq§ion-9§'Indiafor'mgkg a solemn - .-

e CITNTE Y ﬂhggﬁpaﬁght;§la“;&b,ppyhtrayelling&allquancedzjgrﬂgJ{i
”2'%’&?&‘;?,9%333, n,lagoif?v.dui"?‘a:g?« holdingsubstantivo ya:permanent il
eppaintmahtiy der.'tha;Central. r&&ﬁptaisqurnmqntlgggqru;qmploxgq;ﬁ, .
Me&Z.-.%.;thﬁ“i\:.ﬁmh‘.ﬂg'sﬁﬁ.brie:n‘me‘nhih*‘ ‘avquasi permengnt capacity. and- = R
HQVOﬁbognﬁggpqaduktt i@ deolaretion-of: asl Aacpenency: under«fhe - . §
ot e 2 |

f Cohtral Civil Servica(Tem jrarygSQrvica)gaqua;;,A.‘
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11 'bp: fequizad to pr
ina ?ﬁ*ﬂ.# fea L b
algiﬁlomaelcertifiqata
Hg%ificdtions; o . o o
ARG Ve L o .
fi??;ﬁ ofjagogﬁj_ LR o ’ ' K
1 o) Ighfqnicgﬁggaﬁship_gertificath;' |
) E TR cgrtificate in the prescribed form in support of
your -cleim to. belong to @ scheduled Caste/Tribe. -
gﬂ{'e)g‘ A‘ff”cbftificateiof physical fitnass from the competent
3 j«authority'(StafﬂHSurgeon/Chief_medical officer/District Medical
‘*;-pﬁficg:)f;ﬁ{gng%ogg .form, bgfure you are elloued to jein duty.
o s : ; ,

oédce thé'folléuing cer-

. of educational end

. i‘““*ﬂf*gap;the*t;maﬁof joining the post you are roquested to
i, produce tqu.90chin§fcertificates of character in the .enclosed
g form notylggéﬁthaﬁfﬁhréé montns s; old duly signed and stamped by
Two Gazatteﬁgoffipejfoﬁ the Central/Steto Government or stipen-
.dary Nagistratéfnot?ralated to youe T1h8 certificate in ANNOXUTE~
{1V -must hdﬁcounte:aignod by 8 District Magistrate, Sub Divisional
4-Mggigt:qte;pg;theipgsuParior officars. -
If}énx’@prg:a&ipn_giyen or information furnished by
;%0 be. false oT if you are found to have wilfully
‘hn"matgrial infurmation, you w1l be liable to remaval
action es Governmet may deem _

vige] andisuch other
_liable to transfer at any time €O service
tion, 'if formed, and that on such transfer
onditio s.of;service to bg:;aid.doun for .

il orposetion R
1 youfécceptwthefbffer on the above taerms and conci=’
' ara":pquested to-intimate your acceptance to the
,-and:report yourself for duty immediately_but»in
hot later’ than 1%.9.90 to the Staticn Dircctor .
5'ﬂl;ilgdiéjRad103.Calcut.ta. In casg no reply is '
Qm:yqu?yithin e fortnight of the date of issuB of |
-the ‘sams will be treated as cancelled without

ference to you. .
. /“Irv_,,”""’“'ﬂc7;g 7O
0 . 0. . o

© . ( A.K. BISWAS )
- "STATION DIRICROE
‘ CBS, AIR,: CAL.

*

té. (2) Home Town Declaratien

al t
B Goyt. Zmployecs oR 15t appointmomt
rriage Cortificate (5) Candidninte ot & ant
oL T and daclarctiin.
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C vaginment of . Inc¢ia. ‘ .
‘,Ommer01 Broadcastlng Service
A1 India Radlo‘ Calcutta ' ' éﬁb
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foronce;’t| his joining repbrt 6gtcd 9311.90
: dcptance of: offer of: apnointmont issucd to him

¢ :this:o “lotter of cven numbar .dated 29.8490, -
ri Susove Hazra; 18 hcroby appointcd ag ”ncinoorin, Assistant

t “Commorcit] RNroaccasting Scrvice A1l In‘ia Radio, Calcutta in
purcly temporarj capacity wegef 9o %1 20 {FN) in the scalc oP
1" pay of Bss ~100<40=1 00&50-2300-FB»60-26OQ/- plus. usual allowancaos
"Has admissible under, the rulos.until further orderi Ec will .
bo on’ probation fon a pcwlod of 2\Two) ycars u.c.f. 9 11900

[ o N r90

- . —p—— .
e e T NI e e T

. Sl . % (" AJX. DISHAS )
¢Shri Susoven Hazra;: : . Station Diraoctor
mnginccring Asgsistant, B CBs, AIR, Calcutta

CBS, AIR, Calcutta.

~'Th; Dircctor Pencral uuCthﬂ’STV(A), A11 Tndis 1ad10,
'ch- Lelhisfor: 1nformation.

:_fTho DDD(ER), A1l India “afio, Calcutta for inBormation.

. Alﬁa Calcutta ‘with roference to his
1. 30)/£9+3, . Dated: '13412.89 for information.

Jngino~r, AiR, Calcutta\g Copies)e

> M1 Tneis .94d1i0; Calcutta with the
for an, {/card in favour of Shri Hazra.

/Smt ,Po Scngupta-CG-I Shri “sC. Sahu-u/Vcbncr/
- Shri ‘Ashinm Do-CG-I1/ Shr{ AKe Doy=CG-I1/ Shri S.K. Thattzchar-
'jcc-Copyist/ Xme “ccpa Blswas-utcno/Shrx R, Sharma-CG-IT. ‘

3 .P? Chatterjce, ﬁC/HC Shri M.2. Piswas,AC{P/C)
ﬁgfor informatlon. .

;.r-*-"“]// 1) 70

Statlon Dlrbctor
©.CBS, AIR CALe

. ‘ﬁ;}’j“' " é . I
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" . PRASAR BHARATL  — 3% -
i (BROADCASTING CORPORATION OF INDIA)
ke ? -, OFFICE OF THECHIEF ENGINEER (EAST ZONE)
2,_ mALL INDIA RADIO &TELDVIS!ON
- ‘.-.'..--d e mﬂ”m shila “‘Ksz! !Sﬁl‘a A ‘,\\. TL I

et /\‘knsllln"ani Bhiavan,
AT - Kolkata - 700001.. o
TR Dated : 06-08-2002. .

Sub_;ect

froo miww’wmm ‘ SRR
The followmg,,Engmecnng Assxstants are txansfcrred in the same capacnty to

#1 ""l el “3S 3o0 0% T, = q SRR
i B ?,;}'RESEN'B.J«&. ; .‘},?3.3:&»35?& =2 TN kY RANSFI}RRED’ A 31{146 Km\a T
i ‘vﬁ’f‘%POST‘NG PN Xf : P TRt o R O .r"éTO".‘ i "} ‘ ‘{’ﬂ‘gfﬂ e A R
18, ILPT KORAPUT MR ANGSHUMAN DAS AIR KOLKATA -
. JAIR"GUWAHATI MR.MONORANJAN DALAL AIR KOLKATA
3 ]DOGUWAHATI - IMR.DEBJYOTIGHARA DDK KOLKATA V™
4. |00 GUWAHATI MR.SANJOY KR.GHOSHAL . DOK KOLKATA v~ L
6. 100 TURA — |MR.DEBABRATA DAS : DOK KOLKATA )
.IDD AGARTALA MR.SONA NANDY - DDK KOLKATA v~
7. JAIR AGARTALA IMR.PRODIP KR.ROY DDK KOLKATA «~ ; ’
1.8, AR GANGTOK ~ * |[MR.SHYAMAL KR OAS AIR KOLKATA
.|0D TURA ~ [MR. JOAKIM MATHEAS TIRKEY AIR KOLKATA
DD GUWAHATI MR.BISWAJIT NASKAR DDK KOLKATA v~ o
D0 GUWAHATI MR.SK.MOSSARAF HOSSEN MONDAL [AIR KOLKATA ~Instead OD Shantinketan
200 GUWAHATI MR.PRADIPTA RANJAN CHOWDHURY |AIR KOLKATA )
Wi JAIR AGARTALL. MR.SHIVAJIROY DDK KOLKATA "~ INSTEAD AIR ASANSOL
N4AIR TURA " IMR.KARTICK CH.PAUL AIR KOLKATA ' - ‘
SAIR GANGTOK T IMR.BHOLA NATH MONDAL - "{ODK KOLKATA o _ Y
SIHEAIR CEEZKOLKATA ©  IMR.ARIFUR RAHMAN "~ ~ |AIR SHILLONG -~ AGAINST SEA POST :
AIMTIDD.KOLKATA - [MR.DILIP NASKAR ~8-""" "~ AIR GANGTOK C s .
DQ:KOLKATA — MR OEBAPRASAD BHATTACHARYA  |ODK TURA , ST
DOKOLKATA™ ~ -~ IMRAJOYDAS - - * - AIR GANGTOK '
UHPOOQKOLKATA MR.PRAVAS CH.PAUL - - DOK TURA
rifn B Alg KOLKATA - -~ . _ [MR.KISHALAY RAY CHOWDHURY AIR KEONJHAR Against V.R. of Mr. Ashim
: ) TR B T R L Adhikery
IR KOLKATA MR.RANJAN KARMAKAR ' AIR GANGTOK
AIR KOLKATA T |MR.KAJAL TANEJA " ~ TAIR GANGTOK .
DOKOLKATA -~ |MRSUSOVANHAZRA - DDK GUWAHAT e
DO;KOLKATA ° ~ |MR.ASHOK KR.GHOSH “ILPT BONGAIGAON AGAINST SEA POST.
AIR KOLKATA _ |MR.SUBRATA ROY < ¢  |AIR ASANSOL ’ .
[RKOLKATA . |MR.SUBRATA KR.GOSWAMI AIR TAWANG A .
AIRAIZAWL . [MR.AADYANATHDEKA - ]AIR NOWGAON e .
QAR JEYPORE - " |MR.:PRADIP KR.DASH - -»oe ~-~ " - - PT MALKANGIRI . .. | AGAINST SEAPOST. :
[PT N.LAKHIMPUR ~ |MR.DILIP KRGOGO! ™" — - JAIR ZIRO ' AGAINS? “&’EAPOST
AIR DIBRUGARH " |MR.DHARMESWAR SONOWAL LeT TEZV o-
IR JEYPORE . 7 -|MR. AKASH KR. BHUYAN ~ |AIR JORANDA AGAINST : :EA POST.
3300 SHILLONG ~ |MR.BLANDING JYRWA JAIRNONGSTOIN - e
00 SHILLONG ~ |[MR.SHINING M. KHARPRAN AIR NONGSTOIN R
AIRGUWAHATI » _ |MRINILMANIGHOSH ™ - AR DIBRUGARH [ INSTEAD OF AIR Nagaon
AIR JEYPORE _ |MR.CHIPPADA SRINADH BABU DDK BHUBANESWAR _| INSTEAD OF AR Cullack
DTLPT KALASHAR MR.SWAPAN MAZUMDER ~ " |oOK AGARTALA L
AIR GUWAHAT MR.DEBABRATA BARDHAN (PT TUENSUNG INSTEAD OF DO TURA
30AIR GUWAHATI MR PRANJIT PATHAK |AIR DIPHY e
AR oupuu MR.AWADESH KR. PANDEY “ILPT 6WAN ]
A:n AZAWL . |MR.PRAKASH RAJ GABRIEL AIR SAMBALPUR

!
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- NAME

T.MR GOF”INATH MAZUMDAR
MR BWAPAN ACHARYA

Tl

BT AT~ "
BT, KHARAGPUR

IANSFERRED
TO

on’'Sr. Tech. 10 B.A.

o an®
s

INSTEAD OF
Tl hA

G e

& ]
““'-———"' 0] *""" 5 !
: zn mwv ﬂ*»-'d,m-sm s 3{%}*%’**““‘
! A -m:'.h.h\..g‘..&l‘. BEYRSHTI ST A UNEYS i) N
¥ IMR NARENDRA KR GINGH -JAIR JAMSHEDPUR'
: " [MR ARUN KUMAR THAKUR™ IDDK MUZAFFARPUR
= 4WR GUWAHATL - * MR KRISHNA KAMAL MANDAL LPT ALIPURDUAR
k2 0D AIZAWL MR PREM PRAKAGH . ‘t WIRPAINA - 7 ™
}4 LT HARLONG™ ™™ ,MR AGOUL KAYAM TABKAR ~™" "™ |AjR SiLCHAR
_ 47AIR NONGSTOIN_CRS IMR .MARCELLOUS KYNDIAH DOK SHILLONG
AR NIONGETOIN. GRS |MA.EMABAID C_GIYLLA IR SHILLONG
Wt 49AIR SIILLONG MR.VALLERICK RAPTHAP AIR NONGSTOIN
SirH  SOAIR JOWAT SMT. LIBERTY MARBANIANG AR SHILLONG kW N
se8it  8i0D AIZAWL MR.TONGLEN CHONGLOI DDK IMPHAL R, |
) . SANR TAWANG MR BASUDEV HEMBRAM - DDK BHUBANESWAR R
S ? . SYAIR GUWAUATE, IR .RAJENDRA KR, ARORA " DDK RANCHI 1
et o SAIRAIZAWL - IMR.KAUSHAL KISHOR PRASAD AIR JAMSHEDPUR
%;‘%i 1 . SHAIR KOHIMA __|{MR.SUBHAS CH_ DHUA _ LPT BISHNUPUR
: %}g { 5600 AGARTALA [MR.DEBASIS GUTTA AIR ASANSUL .
gz}g -~ S2LPT BISHNUPUR [MR ASHIS TARAFDAR AIR ASANSOL WITHOUT TAVOA
‘i SBLPTNUAPARA |MR.RAM CHANDRA KISSAN DDK SAMBALPUR
\ yé SOLPT UHANBAD -~ |MR AKHILESH KR VERMA L: TBOKARQ WITHOUT TADA
wﬁ 1 __ BULPT S/RAIKELA MR.DEVANAND SHARMA HPT JAMSHEDPUR - WHTIOUT TAVDA
sl GWLIT KALNA MR.NITYANANDA MAZUMDER AIR ITANAGAR 1
; _GLPT MIDNAPGRE MR CHINMOY BANDYAPADHAYAY — |OOK BHAWANIPATNA | AGAINST SEA POST
03 SIAS AN..«‘L SMT. MANISHA ROY(BOS@) LPT BALURGHAT AGAINS | §EA POSY
__-Gali TBNAGALT'UR MR. B.K_SHRIVASTASTAV LPT PASSIGHAT
— GHLPT PUR [MR.KISHORE CH. DAS LPT TALCHER AGAINST SEA POST
BLPT SO o [MR.HIMANSU KUMAR T TANGUNY AGAINST SEA POST
i3t GJILPT BETUAN MR RAJKUMATY THAUR ]l '
GBAIR KURSEONG [MR.DILIP KR SIKDAR . MDA
GBLPY SAHARSA™ ___|MIR.MD AFTAB AHMED Lo 1 KISHANGUNY -
7000 *"" IDABAD __ |MR.BIBEKANANDA SOREN LPT DUM:i.
T~ ) [MR. SANJOY GHOSH LPT KHARAUPUR -
T el T IR VAT /4T PARUN DOK MURSHIDABAD | INSTEAD ON AT TURA™
T 1500 SILCTAR MR ABUL KALAM RAJBATBHUIVA DO AIZAWL INSTEAD OF AIR Belonls
U T ADTEPURA MR.PRADEEP KUMAR _ JLPT SAHARSA INSTEAD OF AIR Shillong
1Y PT JAMSHEQPUR MR ASHOKE KR.DAS IAIR GANGTOK -
T TGLPT KHARAGPUR [MR.TARUN KR.DEY LPT JFARGRAM
. _1TLPT JHARGRAM [MR BISWAJIT NATH LPT COOCHBEHAR
! - TBAIR MOKOKCHUNG SMT. DAIKHO ADAPHRO (KRICHENA) AIR KOHIMA
THAIR JEVPCIih MR K M.V.§_MALLESWARA RAO DDK BHUBANESWAR ~ “—
i BOrAl’R KOH!MQ —_ MR.SANIZOLIE NAKH- RO DDK KOHIMA WITHOUT TA/DA
_BUAIR IMPHAL ™ MR K ASHULI DDMC DIMAPUR S
i :_82D0 BHUBANF.8v/AR __|MR. PRABIR KR MONANTY DOK TURA INSTEAD OF AR Jorande
1 _83IDDMC BAI/SOFE  |MR SUBIR DAS LPT BALURGHAT e
+_84LPT TUE3ANG MR RAMESH CHANDRA DAS ~{DDK GUWAHAT] o -
i GHAIR WlLUAMNAGAR—_,MR ANTONY WAR . _{DDK SHILLONG R
17 - BUAIR DALTON 3ANJ MR PRAVA SHANKAR TRIPATHY - |LPT NOAMUNDY
11 87AIR RANCHI SMT. JANCYKE. " JAIR HAZARIBAG
{59800 DACTONGOR] MR GHYAM SUNGAR PRASAD ~ JAIR PASSIGHAT
; ; SHAIR SILCHAR .{MR.RANENDRR‘EHATIOPADHYAY AIR KOLKATA cca:a w:mou'TmoA
1 e l'hc folkm’mg modlﬁ( ation is hereby authorwcd in respect of this Ollice Ordcs No.
%4y ZCadre- l(27111002 S datrd 29-05-2002 who are on Promoti e

"INGTEAD OF UPT Kivongunj
| INSTEAD &F om{
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PRASAR BHARAT1 o 4
BROADCASTING CORPORATION OF INDIA
DOORDARSHAN KENDRA : KOLKATA

’ I K .
.*uuLﬂL—TV 14(3)/2002 ALTI(EN) Doordarshan Bhravan,,
i ' 1873, Uday Shankar udldnl,
2 . Golf Green,
RS ’ ... . Kolkata - 700 0. .
‘ : ' Dated : 29.08.2002
:0_R D E R:~

i In  accordance with the CE(EZ), AIR & TV, C(Calcutta order
Ne.2.Cadre—14¢25)/2002-S dated 04.08.2002 the following Engineering
As.istants stand relieved of their duties at this kendra with the
inctruction to report themselves for duty in the same capacity to

the new place of posting as mentioned below immediately.

S!. Name Date of Place ot

N, Relieve Pasting

{. uSnri Ajoy Das 31.08.2002(AN) AIR, Gangtok

2. Shri“Susaovan Hazra ‘ 31.08.2002(AN) ‘DDKH Guwahati

PRI ST

They should return thexr Identity Card, Library Books,
CG+iS Ca~d and other articles, if" any, issued to them before leaving
th:s kendra and also ensure that NO Dues’ including unsettled
leaves remain outstanding against them.

(. D, ) :Lﬁ S?' Eo o

Dy. Lirecter¥¢f Administritfen
FOR DIRECTOR

Copy farwarded for information and necessary action to :-

1, Shri Ajoy Das, E.A., DDK, Kolkata. '

.Shri Susovan Hazra, E.A., DDK, Kolkata.

‘The Station Director, AIR,. Gangtok.

he Director, DDK, Guwahati. . .

he CE(E2), AIR & TV, Akashvani Bhavan, Eden  Gardens,

olkata - 1'with reference to his orders.quoted abave.

he Pay & Accounts Officer, DDK Annexe Bldg., Kolkata.

:iThe Accounts Section, DDK, Kolkata. It is

requested ‘that LPC of the above officials may please be
.prepared and passed on to Admntv. Section at the earliest.

fi.: The Becretary, AIR & DD Employees’ Co-operative Savings &
‘Wel fare Society Ltd., DDK, Kalkata.

9. All SEs/ASEs, DDK, Kolkata,

i0. . Transmitter - I & 11, DDK, Kolkata.

11, Steno. Gr-l to Director, DDK, Kolkata.

12. Stena. 6Gr-11 to Suptdg. Engg., DDK, Kolkata.

3. Smt. N.K. Acharya/Smt. R. Banu/Shri S. Bhattacharjee,
all UDCs and S/Shri B.L. Chowdhury/D. Das, all
LDhCs, DDK, Kolkata/Cashier/Librarian, DDK, Kolkata.

14. Persanal file of the abaove officials, DDK, Kolk ta‘

15. Hindi Section. ’

FDR D
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o PRASAR BHARATT L
o~ i _(BHOADﬁASTlMJ CORPORATLON OF IND1A)
. »' " DOORDARSHAN KENDRA :::: GUWAHATI

— o o

,4w§{DpK/Guw/£§(b)/zooz-s/p{Oué;;. ©Dtd. the 3rd Sept.'02.

O R D .E R

T T e S et - —

I © Consequent on his transfer in the same capacity
vide Cu(BZ), AIR & IV Kolkata's order No.Z.Cadre-1(25)/2002-3. dtd.
fﬁ.ﬂ.ua,'Shr;‘ﬁusovan Hazra, Engineering Asstt., Doordarshan Kendra,
lKolkata 1as reported. for his duties at this Kendra on the forenoon
of 05/09/2002. ' ' '

s A
1 . (':" . /\ :'___f ‘
¢ f"l‘i SUSCvan W ir E " ( K.~ (::\illq/'m ol
Egovd:b;:usxKZ§gri: w ?”'“dmi”P?FF&PiVC‘foicﬁf'
Bowaan i, ’ iﬂﬁmﬁiujbﬁﬁﬁﬁﬂﬁffﬂbﬂfﬂz
e tdaiin .,

The Chief Engineer (Ez

)» AIR & TV, aAkashvani Bhawan, 4th Floor,
Eden Gardens, Kolkata-1. ‘ :

-

- The Direcﬁgr, Doordarsiian Kendra, Kolkata..— -

" The pay &7Acgountsiofficer, Min. of I & B,. doordarshan, Guwahati.

accountes Sbction~,in'dtmlicute.

e el A3 e

Shea Holiedhi/Shri M.ilaloi/Shri R.Kaliﬁa/Smt !
Shtl R.K.Jyoti/Smtp -Dutta, LDC(s).

Personal File of Shri Hazra,

. Choudhury, UnC(s).

e et SN T 000 b

e
dajq e
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Annexure - 15

No. 20014/2/83/B. TV
Government of India
Ministry of Finance
Department of Expenditure

New Delhi, the 14th Dec’ 83

OFF ICE MEMORANDUM

Sub: Allowances and facilities for civilian employees of the Central
Government serving in the States and Union Terntones of North
Easlern Regton—mxprovemenls thereof.

The need for attracting and retaining the services of competent
officers for service in the North Fastern Region comprising the
State of Assam Meghalaya, Manipur, Nagaland and Mizoram has
been engaging the attention of the Government for some timo. The
‘Government had appointed a Committee under the Chairmanship
of Crec:retary Department of Personnel and Administrative Reforms,
to review the existing allowances & Administrative Reforms, to
review the existing allowances and facilities admissible to the
various categories of Civilian Control Government employees
scrving in this region and to suggest suitable improvements. The
recommendations of the Committee have been carefully considered
by the Government and the President is now pleased to decide as

follows: -

- i) Tenure of posting/deputation: -

’

There will be a fixed tenure of posting of 3 years at a time for

officers with service of 10 years of less and of 2 years at a time for
officers with more than 10 years of service, Periods of leave,

y training, etc., in excess of 15 days per year will be excluded in
(_y‘:ounﬁng the tenure period of 2/3 years. Officers, on completion of
\Y

o

%



@

the fixed tenure of service mentioned ahove, may be considered for
postihg to a station of their choice as far as possible,

The period of deputation of the Central Government
employees to the States/Union Territories. of the North Easten;
Region, will generally be for 3 vears which can be extended in
exceptional cases in exigencies of public service as well as when the
employee concerned in prepared to stay longer. The admissible
deputation allowance will also continue to be paid during the
period of deputation s0 extended.

i) Weightage . for Central deputation/ training_abroad and Special
mention in confidential Records:

XXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXX '

iii) - Spedal (Dutv) Allowance;

Central Government civilian emp]ﬁyees who have all India
Transfer Liability will be granted a Special (Duty) Allowance at the
rate of 25 per cent of basic pay subject to a Laﬂmg of Rs.400/- per
month on posting to any station in the North Fastern Region. Such
of thosc cmployces who are cxempted from payment of Income
Tax will, however, nol be eligible for this S pecial (Duty) Allowance,
Special (Duty) Allowance will be in addition to any special pay and
pre-Deputation (Duty) Allowance already being drawn subject to
the condilion that the total of such Special (Duty) Allowance plus
Special pay/deputation (Duty) Allowance will ndt exceed Rs.400/-
PM. Spedal Allowance like Special Compensatory (Remote
Locality) Allowance, éonstruction \ Allowance and Project
Allowance will be drawn separately, '

8d/ S.C. MAHALIK
Joint Secretary to the Government of India
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E-No LI(SH7-E, 11 (1)
Government of Indig
Ministry of Finance _

Department of Vxpenditure
LA E X TR

MNew Délhi, dated the 2.9"' May, 2002

. ,()Fl’_{(_.'lf/!«llfﬂfl(f{{(/tl\"l)g_/}j | ’g
crvilian cmplq}cbs of the Cenppal
ate and Union Territories of North

Subject: Special  Duty - Allowance for
' Governmen Serving in the Sy
Eastern Region including Sikkim.

.....................................................................................

The undersigned i directed 1o refer to this Departiment’s OM No.20014/37% 4

. LV dated 14,1283 and 20.4.1987 read with OM No,2()()14/16/86—-5.1\’/15.H.(‘H)d:m-d
’\J }.12.88, and OM No.1 1(3)95-E. IL(B) du 121 1996 on the subjcet mentioned ahove

=

2. Certain incentives were granted to (.‘entral'Governmcnt-xen-nployces posted in
) k’\(x NI region vide ‘OM dt. 14.12.83. Special Duty Allowance (SDA) is onc of the
P‘ W incentives granted to the Central Government employees having * Al India Transler
’ Fi Liability’. The necessary clarification (ur determining the All India Transfer Liability
i was issued vide oM dt.20.4.87, laying down that the All India Transfer Liability of
i the members of any service/cadre or incumbents of any post/group.of posts has 1o e
E’E determined by applying the tests of recruitiment zone, promotign zone ¢l | T
o whether recruitment to serv'icc/cﬁdro/p'ost has beén imade: on All India basis and
g whether promotion i also done on the: basis of an all India common senion ity list for
: i the service/cadre/post as a whole. A mere clayse in thc’am)oinlmc‘m letter to the efteg
’5 £y that the person concerned is hiable to be vansferred anywhere in*lnlia, did no make
§£ 5 ¢ him eligible for the grant of Special Duty /\Hmv:mcc_ : :
ce, 3, Some employees working in NE region who were nog cligible for gram of
! 5 Special Duty Allowance in accordance with the orders iSSlxe(!E!'j!}'(,)m ume to time
b4 agitated the issue of payment of Special Pty Allowance 1o ithem before CAT,
: Guwahati Beneh and iy certain cases CAT upheld the prayer of emplovees I
i Central Government  filed appeals against CA' orders which have been decided by
ﬁ {\; Supreme Court of India in favour of UOL. The Hon'ble Supreme Court in judpement
# f4 . delivered on 209 o4 (in Civil Appeal N, Y250 0f 1993 in the case Sof Uol and O
f‘ .© V/sSh. § Vijaya Kumar and Ors) have upheld the subinissions of the Government of
,% vy India that C.G. civilian Employees who have AN India Transter Liability arc cptitle
s P to the grant of Special Duty Allowance on being posted to any station in the North
i Eastern Region from outside

o emin

the region and &
payable merely becauge of a clause in 1he
Transfer Liability. E :

ecial Duty Allowance would 1o he
appointment order relating to All Indin

4 In a recent appeal filed by Telecon Department (Civil Appeal No. 7000 of
ii 2001 ~ arising out of SLp NG.5455 of 1999y, Supreme Court of India-has ordercd o
5 10.2001 that this appeal is covered by the judgement of this Coup 1 the casc of 111
s vs. S Vijayakumar & Oy repotted-as 1994 (Supp.3Y.SCC, 649 and followed
i case of UOI & (g Ve CExcOGutive OMicers '/\Smoci:ni«)n ‘Group (" 19us

Yy
!
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}' (Supp. 1) SCC, 757, Therefore, this appeal is 1o be allowed in favour of the UOT The
Hon'ble Supreme Court further ordered that whatever: amount has been paid 1o the
employees by way of SDA will not, in any cvent, be recovered from them inspite of
the fact that the appeal has been allowed.

5. In view of the aforesaid judgements. the criterid for payvment of Special Duty
Allowance, as upheld by the Supreme court, is 1citerated as under-
o : ¥
“The Special Duty Allowance shall be admiskible 10 Cential Governmen
cmployees having All Tndia Transler Liability on posting to North Fastern
region (including Sikkim) from outside the region ”

All cases for grant of Special Duty Allowance including those of All Tndia Servic::
Officers may be regulated strictly in accordance with the above mentioned criterin,

: L : . o

0. All the Ministrics/Departments etc. arc requested 1o keep  the above
instructions in view- for strict compliance. Further, as per direction of Hon'bie
Supreme Court, it has also been decided that -

() The amount already paid on account of Special Duty Allowanee to the
meligible persons not qualifying the criteria nentioned in 5 above on or before
5.10.2001," which is the date of judgement of the Supreme Cowrt, will he
_waived. However, recoverics, il any, alrcady mu{]c need not be refunded

vema L

i
o

(ii) The amount paid on account of Special l.)my Allowance to inclipible persons
after 5.10.2001 will be recovered.

T e

c

7. These orders,will be applicable mutatis mutandis for regulating the claims of
Islands Special (Duty) Allowance which is payable on fhc analogy of Special {Duty)

B Allowarice to Central Government- Civilian employees. serving in the Andaman &
3 : : :
i? ‘ Nicobar and Lakshadweep Groups of Islands., -
?‘:-': ‘ (R ‘ . . . s .
. 8. In their application. to cmployees of Indian Audit & Accounts Department,
- ‘these orders issue in consultation with the Comptroller and Auditor General of India.
g ; -
¥ i’ i v
:;‘ [ 1/'/('/
5 » | NS
f_._‘ . Yo e - R : ".. .
v ‘ , LT P (N.P. Singh)

I

All Ministries/l_)épar_t-mellgs of the Government of India, etc.

UnderSecrétnry (o the Governmeuot of Tudin,

o Tl

B : [ L S S .

| _ . i ,

' Copy(with spare copics) to C& AG, UPSC etc. as per standard endorsemant
liSt. ' : ' : . !
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¥ " The Director, - : . Qe ’ ?FCQ}M
Doordarshan Keadra, ' : e 1 :

Guwahti, 14 {: ¢ 5/1 ey’ «

— (Through proper channeld»

Sub: ikequast for payment of Special Duty AIIO\vanqg,QD aN-E..Rackage payable to the Central
. O Toprryer o'y i (T T O T R e T T e
Govt. Employees on transfer to North Eastern'Region from out sidc stations.

Sir,

maay | have the honour to intimate that 1 have joined my duties in the Doordarshan Kendra Guwahati ou
05.08.0° on touting transfer from Doordarshan Kendra, Kolkata, West Bengal, a station out side tha M.F.
Region, sut .21l dute | am not being paid the SDA without any office order or reason. '

Sntcial Du'y Allowance or SDA is a part of the Special North-East Pay Package. allowed to Coatad
Govt. st As per rule (vide Central Govt. O.M. dated 14.12.83), the SDA is pavable to a Central €t
Employec »ested at the North Eastern Region if :

1. ke has All India Transfer liavility,

2. He nas been posted to any station in the North-Eastern Region (viz. Assam. Meghalaya, Mar.om.

Nagalan, Sikkim, Tripura, Arunachalpradesh and Mizoram), from outside the region.

| fulfill alt the above mentioned criferia. 1 wids rectuited in this Departinent under the Information &
Broadcas:itg Ministry through competitive examination. The eligible Indian citizens all over the country
were allowed 10 appear, and the selection was done on the basis of merit. In the offer of my appointnent the
terms and conaitions of all India transfer liability is clearly mentioned. Neither the authority nor the eninloyee
can deny this fict. At present, I am being wranisferred within the Fast Zone and North Fast Zone i West
Bengal, Bitar, Orissa, Jharkhand and North Eastern States. | am always willing to serve the remainity pait of
my Country, if «rdered so and cannot deny such trans{er as per the terms and conditions ot my appommment.
Moreover cur Scniority and Promotions are done on all India basis. We are being allowed other Nean-lasi
benelits like DiFRA, SCA, Joining-time ete, but deprived of the SDA, which is totaliy coniradict oy and
baseless. as all - the incentives of the N.E. Package and all of them are supposcd to be paid 1ogethe, i Bot
separatey.

| came to know through reliable sources that due to zonal transfer Hability of my cadre the BDA has
been ceased. Sut as per rule it was never been a criteria for not getting SDA. As per the original O, the
SDA is payenle to the Central Govt. Employees on transfer to the North Eastern Region from the statiuns oul
side the regon with All India transfer liability. The N.E. Region is considered to be a “difficult zone™ and
main int : 2tion of the Govt. of India and sprit behind the O.M. is to provide an incentive to attract and retain
the comy ete t employees on transfer to this Region from out side stations, irrespective of states and provinces
the emiove:s belong. For the same reason SDA is not allowed for the period when a Govt. servant stays out
of the cegict on leave/training etc i.e. when he could not be retained in the region. | have come from outside:
of this revic and as 1 have already mentioned that 1 am liable and ready. to be posted any where in India
Origina'i riy cadre used to be wansferred on all India basis. The creation of Zones is an adminis i
matter 11d vho will be transferred where is the discretion of the authority. The creation of i new st o1
bifurcat'en ¢! any district by the Government does not condense or cease any facility 7 weltare of partiee oy
Citizens. Aier (he creation of zones. I never became a resident of the N.E. Region rather, i b remes oo
out side eraployze and have been crdered to serve in the “difficult zone™ _

S fur. the original O.M. of the N.E. Package including SDA has neither been amended nor mod el
against those of outside employees. being transferred within the zones. The Hon ble Suprene Caourt verdict i
a particular ifr. Vijaykumar's SDA case did put forward a judgment that a “mare clause of All India transfer
liability in the appointment letter does not eligible any employee to get SDA". But it way a judgment Ggainst
those employess like Mr. Vijaykumar who are having All India transfer liability in the appoiniment lcicer hut
are appoinea at this NE Region and never been transferred beyond the N.E. Region. So  wrong
interpretation f the Hon’ble Court’s verdict would be very unfortunate and undue hardship will imp.act and
exaggerate ihe moral of the deprived employees imperfectly, in spite of obeying the orders of routine ‘ransfer
1o this ‘hard zoae” from the out side stations. -

In view of the facts and circumstances, it is again requested that I may please be paid ti: actual
entitlearent of SDA with the salary of August'05 with full retrospective benefit of arrcars from the date of my
entry in the Nerth Eastern Region. Otherwise, | shall presume that my entitlement of SDA is beiny denied

nd X will have 10 other way but 10 appeal before the Court of Law for justice.

Fhuoking vou,

Yours Enthfuliy,

uwahai’, ' ANy -
Date: 1%.%¢.2005 : i
: (Asoke r. Dew)
Copy. . o SEA, DD Guwahati.
The Direntor Generals, D(mr(.im‘shmf'} AIR, New Dethi. «---- For info. Pl ¥

The D). &0 - emGeneral { NER), Doordarshan. Ghy. ----- lFor info. PL
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To,

“The irecto;, :

Docfrdarshan Kendra,
) i, .

Sub: Request-for payment of Special Duty Allowance (SDA), 8 N.E. Package payable to the Central
' " Govt. Employees.on transfer to North Eastern Region from out side stations.

. &

(Through proper channel)

Sir,

' May [ have the honour to.intimate that 1 have joined my duties in the Doordarsha Kendra Guwahati on ‘
____-__on routine transfer-from AH India Radio, Kolkata, West Bengal, a station out side the N.E. Region,
but till date I am not being paid the SDA without any office order or reason. ‘

Special Duty Allowance or SDA is a part of the Special North-East Pay. Package, allowed to Central
Gowt. staffs. As per rule (vide Central Govt. O.M. dated 14.12.83), the SDA is payable to a Central Govt.
Employee posted at the North Eastern Region if :

1. Hehas All India Transfer liability, .

2. He has been posted to any station in the North-Eastern Region (viz. Assam, Meghalaya, Manipur,

Nagaland, Sikkim, Tripura, Arunachalpradesh and Mizoram), from outside the region.

I fulfill all the above mentioned criteria. I was recruited in this Department under the Information &
Broadcasting Ministry through competitive examination. The eligible Indian citizens all over the country
were allowed to appear, and the selection was done on the basis of merit. In the offer of my appointment the
terms and conditions of all India transfer liability. is clearly mentioned. Neither the authority nor the employee
can deny this fact. At present, | am being transferred within the East Zone and North East Zone i.e. West
Bengal, Bihar, Orissa, Jharkhand and North Eastern States. I am always willing to serve the remaining part of
my Country, if ordered so and cannot deny such transfer as per the terms.and conditions of my appointment.
Moreover our Seniority and Promotions are done on all India’basis. We are being allowed other North-East
benefits like DHRA, SCA, Joining-time etc, but deprived of the SDA, which is totally contradictory and
baseless, as all are the incentives of the N.E. Package and all of them are supposed to be paid together and not
separately. . )

" 1 came to know through reliable sources that due to zonal transfer liability of my cadre the SDA has

been ceased. But as per rule it was never been a criteria for not getting SDA. As per the original O.M., the
1 SDA is payable to the Central Govt. Employees on transfer to the North Eastern Region from the stations out
{ side the region with All India transfer liability. The-N.E. Region is considered to be a “difficult zone” and
main intention of the Govt. of India and sprit behind the O.M. is to provide an incentive to attract and retain
the competent employees on transfer to this Region from out side stations, irrespective of states and provinces
the employees belong. For the same reason SDA is not allowed for the period when a Govt. servant stays out
of the region on leave/training etc i.e. When he could not be retained in the region. 1 have come fromh, outside
of this region and as I have already mentioned that I am liable and ready to be posted any where in India.
Originally my cadre used to be transferred on all India basis. The creation of Zones is an administrative
matter and who will be transferred where is the discretion of the authority. The creation of a new state or
bifurcation of any district by the Government does not condense or cease any facility / welfare of particular
Citizens. Afer the creation of zones, I never became a resident of the N.E. Region rather, I still remain an
out side employee and have been ordered to serve in the “difficult zone”, _ )

So far, the original O.M. of the N.E. Package including SDA has neither been amended nor modified
against those of outside employees, being transferred within the zones. The Hon'ble Supreme Court verdict in
a particular Mr. Vijaykumar's SDA case did put forward a judgment that a ‘mare clause of All India transfer
liability in the appointment letter does not eligible any employee 10 get SDA". But it was a judgment against
those employees like Mr. Vijaykumar who are having Al India transfer-liability in the appointment letter but
are appointed at this NE Region and never been transferred beyond the N.E. Region. So, wrong
interpretation of the Hon'ble Court's verdict would be very unfortunate and undue hardship will impact and
exaggerate the moral of the deprived employees imperfectly, in spite of obeying the orders of routine transfer
to this “hard-zone” from the out side stations. - :

In view of the facts and circumstances, it is again requested that I may please be paid the actual
entitlement of SDA with the salary of August’05 with full retrospective benefit of arrears from the date of my
entry in the North Eastern Region. Otherwise, I shall presume that my entitlement of SDA is being denied
and [ will have no other way but to agpeal before the Court of Law for justice.

,v - lﬂg YOU, - . { N e ’. 0& (\
Q;J ] AN - % E e S
Guwahati, w Q(\ QG cf\
| Nt PN

Yours faithfully,
Loyl Sou - Bl

: (Sanjit Saha)
SEA, DDK, Guwabhati.

Date: 19.08.2005

Copy to:

L ' ' & N
The Director-Generals, Doordarshan / AIR, New Delhi. ﬁaﬁ-’o@hfo. Pl
The Dy. Director General ( N.E.R), Doordarshan, Ghy. —For info. Pl.



./ﬁz - ‘j#twm%e )?()0“’9 |

“Doordg'shan 'Kendra, B‘O? . \' ‘

i Guwabati, =~ - . : : 8

E L ' T “”'i (1‘hmusch proper channel)

: wed CoL : - .. .M"

Sub Request for pa‘«ment of Special Duty Allowance (SDA), a N.E. Package payable to the Central
.Govt. Employees on transfer to North Eastern Region from out side stations.

' Sir, , . '

_ May | hav< thc honour to intimate that I'have joined my duties-in-the Doordarshan Kendra Guwahati or
03.09.02 on ro'sin¢- transfer from Doordarshan Kendra, Kolkata, West Bengal, a station out sade the N.E.
Region, but til! Jate i am not being paid the SDA without any office order or reason.

Special . uty .Allowance or SDA is a part of the Special North-East Pay Package, allowed to Central
Govt. staffs. As per rule (vide Central Govt. O.M. dated 14.12.83), the SDA is payable to a Central Govt.
Employee post:d et the North Eastern Region if :

1. He has all india Transfer liability,

2. He ha: »«n posted to any station in the North-Eastern Region (viz. Assam, Meghalaya. Manipur,

Nagalard, 3'kkim, Tripura, Arunachalpradesh and Mizoram), from outside the region.

| fulfifl all e above mentioned criteria. 1 was recruited in this Department under the Information &
Broadcasting ‘Min':try through competitive examination. The eligible Indian citizens all over the country
were ailowed to apy ear, and the selection was done on the basis of merit. In the offer of my appointuent the
terms and conditions of all India transfer liability is cleariy mentioned. Neither the authority nor the ¢cniployece
can deny this fact 4t present, | am being transferred within the East Zone and North East Zone i.c. Wesl
Bengal, Bihar, Crissa Jharkhand and North Eastern States. 1 am always willing to scrve the remaining part of
my Country, if ordered so and cannot deny such transfer as per the terms and conditions of my appointment )
Moreover our Seniori:y and Promotions are done on all’ India basis. We dre being allowed other North-East
benefits like DHRA, 3CA, Joining-time etc, but deprived of the SDA, which is totally contradictory anc
baseless, as all are the incentives of the N.E. Package and all of them are supposed to be paid together and not
separately.

I came t¢ know through reliable sources that due to zonal transfer liability of my cadre the SDA has
been ceased. But as per rule it was never been a criteria for not getting SDA. As per the original OM., tihw
SDA is payable to the i entral Govt. Employees on transfer to the North Eastern Region from the stations oui
side the regior, with Ail India transfer liability. The N.E. Region is considered to be a “difticult zone™ aui
main intention o the Govt. of India and sprit behind the O.M. is to provide an incentive to attract and retain
the competent ¢sn.9ivsyees on transfer to this Region from out side stations, irrespective of states and province-
the employees 2l¢..g. For the same reason SDA is not allowed for the period when a Govt. servant stays 0.
of the region ¢~ ex:ve/training etc i.e. when he could not be retained in the region. 1 have come fronr outsic:
of this region £s.d 1s | have already mentioned that 1 am liable and ready to be posted any where in India.
Originally my :ad ¢ used to be transferred on all India basis. The creation of Zones is an administrative
matter and w0 will be transferred where is the discretion of the authority. The creation of a new state or
bifurcation «. any cistrict by the Government does not condense or cease any facility / welfare of parmular
Citizens.. After the zreation of zones, | never became a resident of the N.E. Region rather, 1 still remain an
out side emple_ve :ind have been ordered to serve in the “difficult zone™.

So far, th.r or ginal O.M. of the N.E. Package including SDA has. neither been amended nor modified
against those ! ou:zide employees, being transferred within the zones. The Hon 'ble Supreme Court verdict in
a particular Mr. "“jayhumar's SDA case did put forward a judgment that a ‘mare clause of All India transfer
liability in the apvointment letter-does not «ligible any employee to get SDA". But it was a judgmust ugainst
those employees likz Mr. Vijaykumar who are having All India transfer liubility in the appointment letuer but
are appointed ar his NE Region and never been transferred bevond the N.E. Region. So. wrong
interpretation of the Hon 'ble Court’s verdict would be very unfortunate and undue hardship will impact and
exaggerate the mora’ of the deprived employees imperfectly, in spite of obeying the orders of routine trunsfer .
to this “hard zone’ Jrom the out side stations.

In view of the facts and circumstances,-it is again requested that | may plcase be paid the actua!
entitlement of SDA with the salary of August’05 with full retrospective benefit of arrcars from the date of my
entry in the North Eastern Region. Othenwise, | shall presume that my entitlement of SDA is being denicd
and I will have no other way but to appeal before the Court of Law for justice.

Thanking you,

Yours faithfully,
Guwabhati. o .
Date: 19.08.205< ‘/ R, [

(Susovan Hazra) s /
Copy to: SI A, DDK, Guwahati. ./ A

'y P!/ \'-"A . \6

The Director (}:herals; Doordarshzn? AIR, New Delhi. - For info. P. A W \& .
Tl)e Dy. Dlrez'ar_«;yneral(N:_;,.JoordarshanAGhy ----- For info. Pl b. Q\
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 % y i
GUWAHATI BENCH, GUWAHATI - -~ 3
At
IN THE MATTER OF A\ 52 X
OA NO. 229/2006 , 28 X
Shri AX. Dey and others § a3
...Applicants , Qr @
~-Versus- ~
Union of India & others
.... Respondents
-AND-

IN THE MATTER OF

Written Statement submitted by the Respondent No. 1 to |

WRITTEN STATEMENT:
The humble answering respondents submitted their written
statement as follows: S
1(2) mt1m5@x$wféo/4@wvyﬂ~gwé& .......
o DDL NERD Ll L DL A0 DRI rohahahy -
OO SRR and respondent No...4..........in the
above case. 1 have gone through a copy of the application served on me and have

understood the contents thereof. Save and except whatever is specifically admitted in
this written statements, the contentions and statements made in the application and
authorized to file the written statement on behaif of all the respondents,

(b)  The application id filed unjust and unsustainable both facts and in law.

(c)  That the application is bad for non-joinder of necessary partics and misjoinder
of unnecessary parties.
)]

That the application is also hit by the principles of waiver estoppels and
acquiescence and liable to be dismissed.



2

() That any action taken by the respondents was not stigmatic and some were for
the sake of public interest and it cannot be said that the .decision taken by the
Respondents, against the applicants had suffered from vice of illegality.

2) That before traversing the paragraphs of the Original Application the
respondents would like to give the Brief History of the case. The Hon’ble
Tribunal may be pleased to treat the Brief History as an integral part of the
Written Statement,
Brief History
1. For the purpose of the entirc network for AIR & Doordarshan have been
divided in 4(four) Zones i.e. North Zone, East Zone, South Zone, and West
Zone. The each Zone consist of West Bengal, Orissa, Bihar and all the
T(seven) states of North East and was under the control of Zonal Chief
Engineer { east Zome); % & Doordarshan, Kolkatta in tespect of the
Engineering & Technical cadres- Technician, Sr. Thech. Engg. Assistant and
Sr. Engg. Assistant. The Transfer liability in respect of the cadre i3 within the
Zone only. The applicants were initially appointed as Engg. Assistant by the
Chief Engincer (EZ).

"2 The applicants were subsequently transferred to NER, which was within

the Easl Zone only.

'3, The East Zone was comprises of the states of Orissa, West Bengal, Bihar
all the states of North Eastern Regjon. _The applicants are liable to transfer any'

of the states of East Zone as per_rgpnlimgt_i};qgcs;fr;a_@cdi by the Govemment__
time to time.
PR ey |

4. The Ministry of Finance vide its O. M. No. 20014/3/83-E.IV dated 14-12-
83(Page 127/Cor.) granted certain incentives to the Central Govt. Civilian
employees posted to the N.E. Region. One of the incentives was payment of
Special Duty Allowance (SDA) to those who have All India Transfer Liability.
It was subsequently clarificd vide Ministry of Finance O. M. No. 20014/3/83-
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EIV dated 20.4.1987(Page 123/Cor) that for the purpose of sanctioning SDA
the All India Transfer Liability of the members of ant service/cadre /post has
been made on all India basis and whether promotion is also done on the basis of
an all India common seniority list for the service/cadre/post as a whole. A mere
clause in the appointment letter to the effect that the person concemed is liable
to be transferred any where in India, did not make him eligible for grant of
SDA.

5. The applicant has been transfer/posted within the same zone only for
which he has been recruited as regards payment of SDA during his posting at
Guwahati. It is submitted that SDA was paid to the staff in NE Region till the
case was finally decided by he Hon’ble Supreme Court of India vide Judgment
dated 20.9.1994 in Civil Appeal No. 3251 of 1993 filed by Govt. of India Vs. S.
Vijay Kumar and others. In view of the above judgment of the Supreme Court
ad subsequent order issued by the Ministry of Finance only those staff who have
all India Transfer liability and posting to NE region from outside the Region are
entitled for grant of SDA. The applicant does not fulfill these two conciliations
and therefore not been allowed SDA as per existing instructions of the Ministry
of Finance. o

6. The Hon'ble Supreme Court judgment dated 20.09.1994 in Civil Appeal
No. 3251 of 1993 has held SDA i8 payable only to those employees whom do
not belong to NER and who have been posted in the Region will All India
Transfer liability. The employees who are employed locally or zonal basis and
do not have all India Transfer liability are not entitled for SDA not withstanding
the cxistences of All India Transfer fiability clause in his appointment letter.
—The applicamt_was appoinied locally, wransfer locally and his senioriy,

_promotion cases efc. are maintained by zonal Head Office and not on All India

e — L e TR Ty

7. That matter of payment of SDA to employees of Doordarhan Guwahahti
has been examined in the Directorate General, Doordarshan and decision have
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been communicated vide OM No. 3/18/2000-S-IV dated 20.10.2000. It has been
clarified that SDA is payable only to the employees who do not belong to NER
and who arc posted in the NE Region with All India transfer hability. The
employees who are employed locally or zonal basis and do not have All India
transfer Liability are not entitled for SDA not with standing the existence of all
India transfer liability clause in the appointment letter. The applicant does not
have all India transfer liability and transfer/posted locally within the same zone.

Photocopy of the DG's OM dated 20.10.2000 is
annexed herewith aﬁd marked as Annexure- R1.
8.  The applicant has been provided the benefits as per. entitlement with other
Central Gowt. Civilian Employee. The SDA has not been granted to the
applicant as is not entitle as per Rule.
9. The Respondents did never act contrary to the Constitutional mandates.
The claim of the applicant for grant of SDA is baseless and hence it is not
maintainable in the Hon’ble Tribunal. Hence the Original Application is liable
to be dismissed.

' s ,
10. The applicants have opted to work in any Region and he ahs been
transfer/posted in any Kendra/station of Doordarshan in the zone only. He

applicant is not entitled for SDA under the circumstances as stated pre-paras.

11. The applicants belong to the East zone and his transfer/promotion/posting
cases has been considered within the zone only that to maintain by the zonat
Chief Engineer office. The Ministry of Finance has clarificd that SDA is not
entitled 10 a person belonging to outside NE Region but he is appointed and on
first appointment posted in NE Region/East Zone after selection through direct
recruitment made on all India basis and having a common/centralized seniority
list and all India transfer liability.
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A copy of the letter issued by the Cabinet Secretary, Ministry of
Fmancc 1S annexed herewﬁh and marked as Annexum R2.

12. That the applicants’ claim for grant of SDA is bascless Hence the
apphcanon is not mamtamable in the Hon’ ble Tnbunal. |

13. That similar pattern of case with Hon'ble Gauhati High Court, Guwabat
vide No. WP (C) No. 7012006 petitioner is Shn S. K. Raha, ES of DDK,
Guwahati Vs Umon oflndla |

14. That thh regard to ﬂic statement made in paragraph l to 4.2, t’nck
answering rcspondents do not admit anythmg except those, wtnch are in the _
record and based on legat foundauons

15. That with regard to the statements made in paragraphs 4.3 to 4,12, the
answenng rcspondcms do not adxmt anythmg contrary to the record of the case.
The answcnng respondents beg to xgiy and refer upon the statement made i m the
brief history of the case and further submit that the applicant has been
transferred/posted within the same zone only for which he has been recruited as
regards payment of SDA dusing his posting at Guwahati. It is submitted that
SDA was paid to the staff in NE Region (il the case was finally decided by the
Hon’ble Supreme Court of India vide Judgment dated 20.9.1994 in Civil Appeal
No. 32510f 1993 filed by Govt. of Subsequent order issued by the Ministry of
Finance only those staff who have all India Transfer liability and posting to N E
Region from outside the Region are entitled for grant of SDA. The applicants do
not fulfill these two conditions and therefore not been allowed SDA as. - pet '
existing instructions of the Mimsuy of Fmance '

The mater of payment of SDA to employees of Doordarshan Guwahahti
has been examined in the Directorate General, Doordarshan and decision have
been communicated vide OM No. 3/18/2000-S1V dated 20-10-2000. It has
been clarified that SDA is‘pazy'ablc only to the employees who do not belong to

- B O R g e 1 4 r
_——t gt * - i - - - s e A e L v ——— . - =
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NER and arc posted in the Region will All India Transfer liability. Thé

employees who are employed locally or Zonal basis and not have All India .

transfer liability are entitied for SDA not with standing the existence of All
India Transfer Hability clause in appointment letter. The applicants do not have

All India transfer liability and transferred/posted locally within the same zone.'

(Almcxm'e- R1)

16. That with regard to the statement made in paragraphs 5.1 to 9.1, the
answering réspondents beg to rely and refer upon the statements made above
and submit that the Hon'ble Gauhati High Court in similar case has been
pleased to hold that the employee who have been transfer/posted within. Zone, is
not entifled for SDA (WP (C) No. 70/2006, Shei S. K. Raha ~vs- Union of India
& ors).

17. That in view of the submissions made above the applicants are not entifled

for SDA. The present OA js devoid of merit hence liable to be dismissed with
cost. '



VERIFICATION
1 .5hd. Sewlodhemga. 2o o aged
about 2.4 years at present woriung as

DDGLNERY ... Doevdarkhes. kiomddnn. - Blmtnbolr

s ,vwho is one of the respondents and taking steps m this case, being
duly authorized and competent to sign this verriﬁcatién for ail respondetns,
do hereby solémnl); affirm and state that the stafement inadc in paragraph

to my knowledge and ’be]ief,l those made in paiag,raph

227 o _ being matter of records, are

true to my information derived‘vt‘h'ere from and the vreét are i‘my humble
submission before this Humble Tribunal. 1 have not suppressed any material

fa‘ct.

And 1 sign this venﬁcahon this -2-&- 2& _ih day of Ff * ZOOﬁat Gtk

%m

Dy. Director General (NER- II)
Doordarshan, Assam -
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(Typed Copy)
PRASAR BHARATI
BROADCASTING CORPORATION OF INDIA
DG: DOORDARSHAN
MANDI HOUSE:NEW DELHI |
No.3/18/2000-8.IV/ Dated ; 20-10-2000.

i OFFICE MEMORANDUM

Sub: Payment of SDA to empléyees posted in NER in Doordarshan,

It has come to the notice of this Directorate that Speciai(Duty) Allowance is being paid to

ﬂemstence of All India transfer lisbility in their sppointment letter.

All concemed are, therefore, directed to follow the sbove instructions strictly. It is -
further directed that in case SDA ig heing paid to any non-entitled employees the payment may he
stopped immediagtely and the amount paid against SDA erroneously be recovered after giving a notice
,and a chance to represent and considering the representation. The action taken in this regard may be
intimated to this Directorate. ' :

This issues with the approval of DDG(A).
i e,

(S.M.BAJAT)
DEPUTY DIRECTOR(ADMN).

b
.

DDG(NER). _ : :

T2 T)irector,T)DK-Guwahati/l’_)ibrugarh/ShilTnngﬁmphaVKohirmlAgnrta!a/Sﬂchar
{Tura/Itenagar/Aizwal. B '
Station Engineer-DMC-Tezpur/J; orhat/Imphal/Dimapur/ Guwahati/Dibrugarh/Itanagar.
SE-PPC-Doordarshan Guwahati. ,

&
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A 512/24/'9'3-1"\/(1\) | A '8)“3
w2 7" “GOVERNMENT OF INDIA 1’”
“-MINISTRY OF INFORMATION:& EROADCASTING
' | " New Delhi,~Dated; 16th January,1997

“4,. - The Director General, .
.. - ©" "All India Radio,
.. .~ Parliament Street,
<t .New Delhi
" The Director General,
:Doordarshan, ,
Mandi house,New Delhi

~Subject:. Grant of Special Duty Allowance to the employees

.+ . " ofAIR/Doordarshan posted in the North-Eastern

e’ o0 Reglon, v

RN 2 ‘ .

oo - 1 am directed refer to -this Ministry's letter of
‘.even number dated.29,10,1993 on’the above subject and to -
“inform .that .in pursuance of Jjudgement'of Hon'ble Supreme

FCsurt dated 20,9.94 in:CyA. No,3251:0% 4993 in UOI and Others
‘ﬁ%&&hS:'Viaayakumarvandgothers-aﬁdwsubseﬁuent instructions

+of ‘Ministry of Finance icontained. in their 0.k, No,11(3)/95-EII(B).
dated12,1,1996, "the Ministry's order dated 29.10.1993 stands '
pactiallyﬂwithdrawn.tQTthe.extentfthat:ﬁhe Special,Duty
Alloyance-will not'be-admissible merely on the gr'ﬁndgthat

‘4the. ¢lause' of All' India Transfer Liability is the e.jn- the

“‘of fer-of ‘appsintment but shall- be admissible only tor those
ployees who:are aEtually-recr@ited/transferred/promoted on
Ji!India: Basis,; $Accordingly, the _amount paid as SDA to
'ineligipléﬁemployees‘after-20.9.199&‘may be recovered.

very ‘of. the amount paid before 20.9.19% may be - -

#8ir,

A}

o

-

7% Ko tion, taken report'may kindly be furnished to the
istry:within a’ period.of‘one’month. -

S " Yours faithfully,-

: E . . ',_ﬁSd/Q ‘

e o o0 (VK. SHARMA)

\Under' Secretary .to.the Government of India
U . . Tele :.338 4754

;of the<Ministry of I&B,
] of-' I&B. B ‘.':", S Lo .
cretaries/Director /Deputy. Secretariés/Under
_/SeqxidnjOfiigers;in';he Ministry of I&B, ' -
tryViof#1&B, :New;Delhi,™ - - "% ~ ’

M,
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-Yersus-
Union of india-_&.ﬁm.___;f

<esesi.Respondents, —

Rejoinder submitted by the a},},hcams in___

repiy - the —-—wntten—sratements \

The applicants above named most humbly and respecthully beg 1o etate ag ~
— 3

UIiGer;

ihat we appiicants categorically deny the. wta‘temenk made m-iiarag*apha

of the written statements-save-and. excent~whwh are-——-

state that the «;«_,. ’ﬁﬁha”rg'"‘-‘ed“‘;

deny__d‘ar wme_save and

—l

went, the appicants categorically

’1':

written stat
. —

except which are borne out of record and «furtmwbew-ta state-that—aﬂ—the~~—~

{outsida NE Region) a,.d“th'—""f'i‘"

apnlicants are resident of Wagt Bapoal




1)

[~

"

their aspoiniment lstter {Clause (vi) of the offer of appointmeni,

Aunexure- 1 ol e G A) and while working at ”"',;, Kojkaia ati ihe N
applicanis were lranelerrod and posted al Guwahali™(in. NE Region). -
Therefore, the contention of the respondents thal lhe applicanis do aol’

%
g
&
£
e
3
i
=

ansfer liability” and “All india Common
seniority list” in accordance with recent policy of inglructions -issued by~ \~
of India, Ministty of Finance, Department of Expenditure is not ~__
correct and the same is misleading statement. It is categorically submitted - -
that the applicants fulfill the criteria laid down in Paragraph 5 of the oOM—

dated 29.05.2002 (Arnnexure- 16 of the O.A) as such they are entitled

SDA in terms of O.M dated 29.05.02. It is also submitted_that_posﬁng at-.—

. o d' i

transfer within the zone for the purpose of payment of SDA as'per thé

O.M dated 29.05.2062. Moreover, the recruitment and promotion of fhe-. -

anplicants are heing made on All India basis, as such they fuilfill all the - -

criteria for payment SDA. Therefore, the statements made in the ;‘ em . _
statemend 1o the exient that the applicants are not entitled. to S5DA on thent —_
nosting to NE Region as they do not fulfill the eligihility criteria of Al -
India Transfer lability and All India Comumon senidtity in accordance ~

with Iatest policy decision issued by Govi. of India, I\/hmsir'y ol fmame -

vide OM dated 29.05.02 is illegal, malafide and-the same is lahle-to be~ -

6,7,8 9 10,11, 12,13, 14, 15, 16 and 17 of thew writich Statement saveand

.

except which are borne oui of record and further.beg-io.slale lhal-ihey—

fulfiil all the criteria laid down in Govt. of India; Ministrv-of-Finance Q:M: —

P 4 - p 5 A - . e T v A T TR
dated 14.12.1983, 01121998, 22.07.1998 and 29.05.2002 for payoicnt of

N

DA. 1 is caiegorically submitted that the O.M dated 20.10.2000 and letter



w

xure-~RY -and R- ﬁ*n‘f‘v-l*h.‘ writlen—slatement)—

supporis the case of the a pplicants 16r7] pe-ymen ol SDA as. because Uie

applicanis are permanent residents of. .Westwﬁengai'—and—the}u—wexe

receuited-on all India basis having !.h lause-ofalHndia f?ﬂu[nr-ir**l*hI‘f*—ﬂ '

in their offer of appoiniment and Uiy Wets Iransierred i posted in NE__7

Region- from outside of the N, k- Region-and their-seniority-and-promotion-

alse maintained on all India basis,as su:lﬂi.;y*az*e*ez.'&&ed-tf;)fpa;ffnle'swl——*w
of SDA. Tt is Turther submitted thal the sécrmtient ZOTE, seitority aud 1

promotion of .the applicants ware,.mammmed_mwaﬂ.indm_;bwﬂsﬁwhich_isw_]
evident from- the seniarity list --'dated f!B.1;1.-.Qﬂﬂﬁ,f_ftherefn?é*ﬁenial—t:lf“—-a

payment of SDA to the apj h\.ﬁi‘us is xhe gal, arbitrary and oppose 1o e
pay app: ga ,

Govt. of India’s instruction issued vide O.M. dated 4. ;LZ 1356,_01.12;1385,;
22 07 1998 and 2905 2{1{)9 \

Copy of the extract -of—the~qenrontv-—hqt~a9«on —

10.11.2008 i3 end loseu Heva "Ylﬂ’ an ad markad ag——

N

That the applicanis reiterate the staténionis made in. Original avphca& 0

¢

Annexure~ Al

e
:

and in the facts and circumstances. stated . abo‘.7e,~1he-ap1;hcants -most_—-q
reenpr'rﬁ]]?v suhmit that ﬂ'mv are- nutlﬂnﬂwtn*fhp Tel1pf¢~iwmxfed Fnr~and-f]1a~———

sTicital arrlEes o Taomeomran s AP o F L s gy
STIgiies appiicati Hld SEIVES 1O Ue & ‘KL Wt:d Wiﬁl LGSL ‘
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1, Shri Asoke Kz, De, S/ 0- Sri Kanai Lal Deé, aged about 43 years, working  _.
. r ; & -. ’

. It : : 14, Ty . 3 AT o .-
as Sr. Engineering Assistant, applicant No.-1 in the instant -original - —

application, duly authorized by the others to verify the statements made.

- .

in the rejoinder, do hereby verify that the statements made in paragraph 1 .,
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1O.1l, 2005

General Circulars

Section : S-IV(B) - |6 2005

hutps:/fairhg.air.org.infaitnev/ser viet/ShowDocument

872572006

DRAFT ELIGIBILITY LIST OF SEAS WORKINGS IN THE STRENGTH OF AIR AND DOORDARSHAN AS ON 1.1.2004
S.No. {Name _|Place of Posting _{Category |Date of-_[Date of - |Date of  |Remarks |
: Bith - lJjoining in ljoining as B
_ L Govt.Ser. |[SEA 5
i | — A : _ . ]
1|H.S.Guhania ___|Jatandhar 15560 8.11.82] 8.11.82] NZJ'
-2|Dhruba Sen DDK, Tura o - 3.10.650 14.1.80[ 14.1.80 NEZI
_3[SUBBIAH-B HPT, AIR AVADI 1ST 31.10.53]. 1 - 82}
"4|D.8.Gill |DDK, Jalandhar : - 5.4.63| 22.12.84] 22.12.84 NZ
5/A.K.Choora DDK, Jodhpur - 31163 7.12.84 7.12.84 NZ
__6]A.K.Sharma ) _|DDK, Delhl 30.12.62] 17.12.84] 17.12.84] . NZ}
7{Prakash Bhambani DDK, Jaipur 30.12.62| 18.12.84] 18.12.84] NZ
8[S.Hussain DDK, Udaipur 2560, 18.1.85] 18.1.85 NZ
Sjindu Aggarwal _ STHT). Delhi 11.4.63 8.1.85  8.1.85 NZ
10{Onkar Singh Gautham CBS, AIR, kanpur _1.6.64] 31.12.84] 31.12.84 7
11|AK.Singhal" DDK, Deihi - 1.7.62 19.12.84 10.12.84f - NZ
12{V.K.Kaia ) DDK, Delhi 8.10.61] 31.12.84] 31.12.84] NZ
13/Amodh sharma DODK, Srinagar 17.7.61| 17.12.84] :17.12.84] NZi
14|Dhruv Chatterji HPT, AIR, Aligarh — 11.11.59] 31.12.84] 31.12.84] _NZp
15|R.K. Taluja AIR, Rohtak . L _.26.4.61] 31.12.84| 31.12.84 NZ
16|Ms.Sarla Gautam - AIR, Agra_ SC __6.11.60] 31.12.84] .31.12.84f Nzl .-
17IRAHIM, M.A. GULBARGA AIR - OI10SO| WRHERRII11/1131980] - szt -
18[THIRUMAL MANI, K. |TVRC, AMBUR . 15/23/1965|9/14/1984 9/14/1984| - 871
__19iDinesh Kumar Ashya __|CPC-TV, New Delhi SC - 13.6.69 ) NZI
20/|Raja Ram - |LPTV-Rasra - SC - 56.59 NZ{
_21}Ram Narain.Rai DDK, Delhi _ SC_ 15.1.65] | L NZ
___.22iSuresh Baboo- JLPTV, Chury SC __1.7.68] 14285 14,285 NZ].
~23|Ganga Ram -__|DDK, Bareily SC._. 20757 13285 13.285 . .- N
24|Mahinder Lal - _|DDK, Srinagar SC. - -114.60] 19.2.85]  19.2.85 - N2l
'25!Bharat Prasad’ LPTV, Behraich SC - 15.6.62 N - NZ-
' 26{Vijay Kumar Anil DDK, Lucknow SC ©47.7.60] 19.2.85 19.2.85| - ‘Nz
"27|Parmanand " AIR, Suratgarh SC. ' 5.6.60] 16.2.89| 16.2.85 CONZE
_28|Baldev Raj DDK Chandgarh SC _27.259] 19.2.85] 18.2.85 CNZY
“29]Krishan Murari Lal AIR, Barmer SC - - 1.8.61 15.2.85 15.2.85 N2y
-30|Gobind Singh {DDK, Delhi SC 1-1.12.56] 28.3.85 28.3.85 ’NZ.
‘31]Ram Niwas Dhiran AIR, Dehi SC . '28.261° 1.4.85 '1.4.85] - NZ] .,
32|Prithvi Raj Arun Kumar DDK, Delhi SC 4 2.10.59] 27.4.85]  27.4.85] . "NZJ 5
33{Kartic K Paul AIR, itanagar - © 2757 28.9.83] + 28.9.83}. - NEZ
~34/A.K.Sen LPT, Basanti 10 7.8.47] 29.12.83] - 29.12.83 - EZL
35S.K.Nag - HPT, Krishnanagar, - 1-.10.1.54 9184 9.1.84 B2
" 36{P.K.Dutta LPT, Alipurduar Y] - 1858 16.12.83] 161283  EZ -
37/Pulak Pal ° AIR, Kolkata - 10.8.58] ° 4.1.84 4184 £2) .
"3B|P.K.Mishra LPT, Kontai ' - 3.11.58] 2184, 2184 °  EZ
39|Gajraj Singh - {LPT, Dharbanga 1 -1.1.58] 28.2.84] 28.2.84 Eq -
40/S.K.Soam AIR, Kolkata - 20.1.58| 720.284] 29.284f - EZ
. 41|Arup Dutta DDK, Guwahati 2.2.68 : _
42|S.K.Bhadra ' DDK, Kolkata 1.4.59] 29.6.84] 29.6.84 - EZ
43|B.Sarkar DDK, Jaipalguri 25.12.57 7.6.84 7.6.84 :
44)U K.Hazra AIR, Kolkata 5.1.58| 11.6.84 11.6.84 EZ}
45|M.K.Dey AIR, Kolkata 24.9:58] 11.9.84 11.9.84
46{Kishiay Das DDK, Tura 9.11.58] 12.10.84] 12.10.84] EZ) : :
47|Ranjan Sinha AIR, Kolkata 18.6.59; 12.9.84 12.9.84 EZ" '_
48(P.K.Gupta DDK, Kolkala 22.6.49] 15.10.84] 15.10.84 EZ
49IR.P.chaturvedi DDK, Bhopal 25.11.62 6884  6.8.84 Wz
50lA.K.Soni LPT, Mandsur 25.1.61] 30.7.84] 30.7.84 WZ
511S.S.Joshi DDK, Mumbal 30.11.63] 21.8.84] - 21.8.84 W2
52/S.K.Agasthi DDK, Gangtok 5.11.57] 27.8.84] 27.9.84 E2
53[P.Chakraborty AIR, Itanagar 5.11.57] 29.10.84] 29.10.84 £Z
S4|EVANJALINE THANAPACKIAM INAGERCOIL,AIR 1/21/1962] 9/3/1984] 9/3/1984 SZ
‘SBIMAHESH CHAND DHUWALIA _ IHYDERABAD,DDK 2127/1963(10/8/1004] 10/8/1984 87
G6olUBHA RARAYANAN CHENNAL DDK 6/4/1963|5/10/1984] 9/10/1984 SZ

o
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:g? r\?‘:.lD.Sa\([;kare DDK, Mumbai SC 11.5.61 7.5.86] .7.10.89 WZ
f2nas Das DOK, Kolkata 12.1.62] _11.2.85] _ 19.1.90 EZ
132|Vianas Dutta DDK, Kolkata 13.1161] 12.2.85 _ 19.1.90 €2
133)Smt.A.Mitra DDK, Dibrugarh 25.11.61[1/14/1900]_12.1.90 EZ tg‘\
1 134|A.K.Bandopadhyay DDK, Kolkata 30.5.60] 18.2.85 8.12.89 EZ
135/Sm1.C.Nayak DDK, Bhubaneshwar 12.12.62] 21.1.85] 18.10.89 EZ
136|R.K.Sen LPT, Hazaribagh 1.1.60] 6.2.85] 27.10.90] £2
137{D.N.Chatterjee AIR, Bhawanipatna : 12.5.51 7.2.85| 25.10.89 EE
1 Eg gbgzirldsoalmadder AIR, Kolkata ‘ 10.7.60] 4.4.85 1.2.90 EZ
39iD. oi |LPT, Bokakhat 3.1.61] 26.2.85| 23.11.89 NEZ
140[Smt.S.Mukherjee MPT, Krishnanagar _10.9.61 4.4.85 12.2.90 _EZ2.
141j{Subendu Acharya DDK, Katihar - °18.9.60] 30.1.85] 11.12.89]° EZ2] .
142INK.Paul - DDK, Kolkata - 7.10.59] 12.2.85] 31.10.89 EZ} " .
143/G.Pal LPT, Kharagpur 1.860] 1285 18.10.89 €7 -«
144{S.Dutta |DDK, Bhubaneshwar " 9960 14.585| 10.11.89] EZl -
145/D.N.Samanta AIR, Kolkata 24.10.60{  29.1.85 1.11.89 EZ
146|Ravindra Kumar DDK,Ranchi 10.4.62f 14.6.85{ 27.12.89 - EZ
147|B.K.Gupta LPT, Gumla____ _17.7.59] 17.6.85 8590 EZ
148|Debasis Alch DDK, Kolkata ~ 56.60 6.8.85 4.12.89 B2 :
149|D.K.Mandat _IDDK, Kolkata SC * 28.8.56f 26.2.85{ 29.12.89] EZ)
150|B.G.Hazra DDK, Ranchi 1.4.60[ - 14.5.85 194900, = EZ .
151|Arunaba Bagchi — |DDK, Tura 20.10.60| 20.3.85] - 17.1.90 EZ “
152{M.J.Anjum ___|LPT, Forbesganj _ 31.1.62| 29.4.85 30.4.85 EZ
163|Smt.Mitali Chakraborty JAIR, Tura 18.9.62] 17.4.85] 22.12.89 EZ} -
154|A.K.Dutta AIR, Kolkata 19.1.46{ 30.1.85! 11.12.89 =24 B
155K Sharma HPT, Jamshedpur 14.759] 16585 211189 _ _ E2| - -
156IN.R.Gupta ) ~ |DDK, Kotkata 14.8.59] 21.5.85| 16.2.90|- EZ| & ¢+
157|P.K.Chakraborty DDK, Kolkata 4,1.60] 25.6.85| 18.12.89 ‘EZ s 3~.‘
158|Smt.Kanti Paul ' |DDK, Kolkata 1.5.61 5.6.85| 23.3.90 EZ !
159|M.K.Sen HPT, Bhawanipatna 1.3.64] 17.7.85] 31.8.90 B
160[P.K.Mitra LPT, Ranaghat 15859 1685 19190}  EZ| ..
161|A.B.Dash AIR, Rourkela 2.12.59]  1.7.85] . 10.7.80 =2 i
162|D.N.Giri RST(T), Bhubaneshwar © 10.4.60] 21.8.85] 24.3.90 __EZ )
163|P.Majumdar - |DDK, Shillong oo b - 1.7.60 1.6.85] 23.10.89 _EZ
164{M.K.Mandal _AIR, Kolkata sC_ - 1.141.56] . 20.2.85] 17.11.89 - EZ} ¢
165|8arun Sanyashi ~ |DDK, Tura SC __B8.7.58 5.2.85| 31.10.89 - EZ
168|Sanjay Sexena AIR, Dehi_ 10.8.64] 18.12.84] 26.12.89 Nz}
~ 167{Manoj Kumar Tiwari LPTV, Balia_ 28.6.64] 11.1.85] 30.11.88 - NZ '
|___168|Jagtar Singh AIR, Jalandhar .. 16.48] 8.1.85] '20.12.88] N2
168|0.K.Vyas . JAIR, Blkaner e 31,12.46] 15.12.84] 101188 I NZ. 1%
170|MOORTHY, ASV S.R. HYDERABAD,DDK f - |tHEHIHH HatitRa12/165/1988] )"SZ s
171|JAFFANIA S.S. N PEDDANANDIPADU - | -} 3/7/1966] 1/4/1985]11/29/1889 i N4 ‘:-";" 5
"~ 172]CHANDRALEKHA, M. SMT ~ -|CESZ,AIRETV ,CHENNAI 3/27/1960; 1/1/1985] 1/1/1880 .82 -
_173|JONAS AMBROSE " [PONDICHERRY AIR ~+| 312971860} 3/8/1985/11/28/1989, 8] it
174|RAVL T. {KADIRI - TVRC * 1 12/5/1860] 1/11/1985{11/30/1989, 8215
- 175[LUCY |TT|ACHAN SMT. - |HASSANFM . "5125/1961}1/24/1985{11/30/1989 - :’CSZi
* 176]ANBARASAN, S. o PORT BLAIR,AIR .| 5/2711961{1/28/1985{12/20/1989] . EETAD ;
177|[RAGHU, P. * TIRUPATLFM SC P et 71111955 1/10/1986) 3/10/4990 - *"SZ :
~ 178|KANDASWAMY, C. ~ |KODAIKANAL FM:AIR ___|SC" | 212214963{12/9/1985|12/31/1989] - Y4 BN o
- 179|SUBRAMANYAM, O. TIRUPATHY. TV HPT SC 6/1111962| 12/2/1985]12/25/1 9894 + 82 1‘} P Y
180/NANDHINI, K. TIRUCHIRAPALLIAIR | 472811062 #tuiii][1011511987] - 821y ., N
" 181|CHANDRA RAQ, T. ~ |HYDERABAD,DDK v |- 4/471960] 2/5/1985[11/17/1989] - .- 82Zf*sv
182|Rajinder Prasad JAIR, Dethi-Kingsway <l ™14.6.45! 19.12.84] 30.11.89 CTONZL
183}H.S.Shekhawat « |LPTV, Jhalawar * : 2 1 4%4,7.63]  18.1.85 + 4.12.89 © T aNZe
184]J.T Kutty . |DDK, Delhi oo fow-e 7 10.11.46] 18.12.84]  30.11.89] [ =Y
185|A.J.Saha " JAIR, CBS, Kolkata “IsC - ~{ +16.1.57] 18.4.85]  9.2.80 Bz v
186|Debasish Mondal ~_|DDK, Shantiniketan SC ) 16.42.58] 30.12.85(  12.2.90] ) EZ] ..
187{Chanchal Das ~ « IHPT, Murshidabad 1SC * - 4,359 12.6.85 21.4.90] * ‘- EZ)"
188{Yadunandan Paswan ¢ LPT, Jamui ; SC © 2.7.62] 19.8.85 12.9.90 CEZf
189|Arindam Das ) HPT, Murshidabad SC - 4.7.601 30.9.85 . 12.2.90 EZ_f .
190|Shekhar Ray DDK, Kolkata SC 25.41.60] 29.4.86 14.2.90 _E2 .«
191jAshim Majumdar DDK, Kolkata I18C - - 410.,12.58{ 29.4.86 14.2.90 _EZ "
. 192]Jokh Narayan Singh LPT, Aurangabad 11.2.61  2898.85 12.11.80 W2
193]|8.C.Samantaray - LPT, Deogarh ) 21.11.61] 24.9.85] 22.11.80 WZ1
SKBaNE + A ikt s Tk oo JODK, Guwahall s STl ey sty 12r4.1.62{% 30.1.86 ?f§v=’§1?12.'90 \"*? T REZ
195{S.S.Godbole AIR, Pune - " 5.4.54] 23.7.74f 15.11.90 WZ; R
196|U.R.Mehta SPT.Rajkot 10 5.59 14.11.83 31.1°0.80 WZ :
197|T.K.Biswas DDK, Bhopal . 23.11.60] 24.5.85| . 4.12.90 WZ
198|R.M.Deshmukh DDK, Mumbai 2.6.63 9.8.85] 29.10.90 WZ)
198{V.A.Toro LPT, Buldhana 28.7.64] 18.2.86] 31.10.90 WZ
200}S.J.Patil “|LPT, Shahada__ 1.6.63] 25.3.86] . 5.12.90 WZ
201|8mt.S.8.Vatunjkar AIR, Aurangabad 7.3.66] 25.3.86 16.4.91 WZ
-202{D.S.Asodayiya DDK, Rajkot 22964, 11386/ 30.10.90 WZ
hitps://airhg.air.org.infairnet/servict/ShowDocument RI2572006
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348|NAMBQODIR!, P.R.N. PORT BLAIR, TVRC | | 1/5/1946]10/2/1984) 2/29/1992 .82
349 P@DMAVATH!, A. SMT. - {HYDERABAD(CBS)AIR o 6/14/1961{6/12/1986| 2/13/1992 - SZ /
350[PCULOSE, C 1. COIMBATORE AIR ] 6/12/1961]4/29/1986| 2/18/1992 Sz %é
351 VEERANAGI REDDY, K. VIJAYAWADA TV HPT 3/1/1962| 8/2/1986| 2/14/1992 SZ
4__352JUMA RAN!, K. SMT. HYDERABAD AIR ) 3/14/186316/18/1986] 2/13/1992 SZ
353|SELVARANI R. ~ |KARAIKKAL, AIR 7/8/1963]8/22/1986] 4/22/1992 SZ
354[INDIRA, K. SMT, MYSORE AIR 7/10/186316/13/1986{ 2/23/1992 SZ
355[KAILASH REDDY, K.R. ~ |ANANTAPUR, FM ) 8/8/1663]6/18/1986| 2/14/1892 SZ
356|SREENIVASA REDDY, K. PRODATTUR, TVRC 10/5/1963|6/23/1986] 5/12/1993 SZ
357|DEVENDER, A.N. ‘ ~ |[HYDERABAD DDK - 6/18/1986] 2/27/1992| 82
358|NAGAJYOTI, P. SMT. ~ INELLORE, TVRC o 6/1/1964|6/18/1986| 4/20/1992 Y4
359|SIVAPRAKASAM, P. - KRISHNAGIRI, TVRC | 4/8/1963] 8/2/1986] 3/24/1992 SZ
360[SILVY KOSHY, K. ., |COCHIN,TV HPT , 9/6/1960]6/23/1986] 2/23/1992 R Y4
361|JAYANTHI JANARDHANAN CHENNAI, DDK — 17/25/1964]6/25/1986] 2/14/1992} SY4R
362{YASODHAIL, N. SMT. PONDICHERRY ,AIR - 51298/1962|6/25/1986] 2/15/1892 8z
363[SWAMINATHAN, K.P. ~ JANANTAPUR, FM SC. 1 5(10/1964] 4/2/1988] 3/9/1992 SZ
364|RAMALINGAM, S. ~ |UDMALPET - TVRC SC 2/12/1966|4/27/1988| 4/27/1992 , SZ ,
J65/THIRUGNANAM, S. L TIRUCHIRAPALLITVRC I8C 6/10/1963] 2/1/1888] 2/13/1992| _ S5z . .
366/ASHA LATHA, A. SMT. ___ IVWAYAWADA TV HPT SC | 4/122/1964/6/16/1988] 3/4/1992 §Z)-
367|Madhu Gupta.{Smt) - |AIR, Dethi ) 18.1.61 .1.3.86]  3.4.92 ~ NzZi
368|R.K.Rastogi B i AIR, Lucknow 11.6.61] 21.1.86] 204.92| NZ} -
369|L..P.Shukla - JAIR, Obra_ | 14681 16.8.86 56921 NZ} ., ., .
370[{Amarjit singh ~ |AIR, Naushera | 16.7.61] 20686} 284.92  NZ o
371D K.Gupta ) DDK, Delhi : - 16.12.61 3.3.86] 11.4.921 NZl- o e
372{Vinod Kumar ) - |LPTV, Fatehpur o | 11162 27286 30492 - NZ| - .
373{Manorama Kaul (Smt0 DDK, Delhi ] o 25.1.62 2786 134920 - NZj .
374lAsok Kumar ‘ AIR, Delhi-Khampur | 143462] 19.286] 6492 Nz -
375jAlok Jain ‘ LPTV, Pali . © 24,1262 8.12.86 10.4.92] NZ
376{Parminder singh LPTV, Patiala 13.12.63] 28.6.86] 23.4.92 NZ
377\Jai shankar Prasad . JLPTV, Jhansi ) - |- 26.2.64] 26.6.86 6.4.92 - NZ
378|B.L.Gupta LPTV, Deoria - ' 158.59] 30.6.86] 31.8.92 NZ|
379iNirmal Kumar Bhatt - {DDK, Lucknow ) 13.8.61 4.8.86]  10.4.92] N2 -
380(A.Shaffi ~_ |DDK, Srinagar 1 10.3.62( 11786 8.4.92 NZ|
381|P.C.Sharma - - |LPTV, Puranpur - | 1160 8,886 11.8.92 NZ|
382|R.V.Sharma B AIR, Delhi-Kingsway e - 10.12.60] 1.12.86} 9.4.92 - NZ
383jJiwan Lal Gupta Leh S Studio EN { 251262 10187 7492 NZ|
384iManoj Kumar ~ |DDK, Delhi ] 271263 14.1.87]  8.4.92 Nz
385|Sumita Prasahr (Smt) ~JLPTV, Kulu 3.1.60] 26.6.86 19492 NZI
3g6lAKVerma - __ |HPTV, Gorakhpur .. | 16.10.60{ 6.12.86] __10.4.92 N~
387|R.K.8harma o AR, Kulu ' -1 7 18662]- 5886 2592 - NZ DA
388jAK.Bera . ___1AIR, Allahabad . - 18C ' '15.10.614 8.2.88] 30.4.82| LN e
389iRaj Kumar - ) AlIR, Delhi Clsc - i 5.10.66] 2.11.87]  28.4.92 NZ;
" 390|Govind Das - : ~* JLPTV, Orai SC ] 1224257{ 24.2.88; 304.92 __"NZ 'Tf_ SR
391{Atma Ram- s PGF-Chandigari _|sC _ 4.2.600° 30.3.88] 14592 ' NZ ) !
_ 392|Gurdeep Singh ~ |DDK, Jalandhat SC 30.5.63] 6.2.88] . 7.4.982 '
393|A.Behra - ~ |DDK, Sambalpur . | 9561 3288 16.4.92
394|R.K.Kolay ~__|DDK, Dibrugarh ’ ) 19.261] 17.2.86] 29.10.92
~ 395|Smt.Pallipuspa Mohanty ~ |DDK, Bhubaneshwar B 3.6.64] 12.6.88] 28.10.92
- 396|Smt.Kavita Behera . DDK, Sambalpur L 1 4.5671 27.7.88 29.6.92
397[S.N.Mohanta _ LPT, Keonjhar 5.2.62| 16.5.88 8.5.92
398|Ajit Kumar . _|AR Patna____ . . {.22.10.62 2.1.88 9.4.92
e 11850 AKIDE LN Y IR TR | DO KEG Gwa h it W | LI 311763 1 111168 M7 4. 52| AR
" 400[P.K.Sahoo ~ JAIR, Cuttack - T 526310 13488 305920 v
401{Debashish Laha ) AAIR, Siliguri 1 1 31.12.61] 25.1.88 7.5.92) EZ P
402{P.8.Gollen - |pbK,Ranchi ' | 29.763] 20488 . 8592 EZ{%» -
403{Smt.Mamata Patra LPT, Angul ] T 1.6.65] 10.6.88 11.6.92] ezl 7
404|Smt.Manjula Mishra N AIR, Rourkela ) . 20.5.564| ,26.7.88] 15.5.92| EZy -~
405{Manaranjan Giri ) LPT, Baliapal _ ) ] 13762 20688 20592  EZ R
406|Lal moni Chakraborty ~ |DDK, Kolkata - 3.8.62[ 11.1.88 4.5.92| " EZy v -
407[T.C Rath. , AIR, Jeypore 1 1 5.10.63] 16888 23592 gzl
408|Smt.Gopa Chakraborty " JAIR, Kolkata ) ) 8.11.63] 18.12.87 30.4.92| - EZ
409|K K.Mahato - . LPT, Masubani L ) 31263} 13.1.88 7.5.92] - EZ) .
410/Amit Paul - ] AIR, Guwahati , 12.364] 11.1.88 . 8592 _NEZ] " .
411lDebasis Patra DDK, Bhubaneshwar 9.3.63| 12.2.88 2.5.92 EZ
412]D.D.Mukhopadhyaya AIR, Murshidahbad b 7.1.64} .29.1.88 28.5.92 . EZ
413|Linga Raj Mahanta ) LPT, Jodz 1.7.66] 10.5.88 30.4.92 - EZ
414|Jayanta Dutta DDK, Aizwal ) 1266 14.1.88 7.5.92 NEZ
415|K.Korse LPT, Dimapur ST 3.1.570 12.2,88 21.4.92 NEZ
416[Smt.Sunanda Chakraborty DDK, Guwahati 26.58] 29.388 19.5.92 NEZ
417{Mrigendra Jha ) LPT, Munger 1.1.62] - 8.488 10.4.92 NEZ
418|Smi.Nandana Gupta DOK, Shillong 1.1.62{7.12.1987] 19.10.82 NEZ
419|Sarfaraj Zalar LPT, Siwan -18.1.621 29.1.88 30.4.92 EZ
420iD.K.Ray ~|AIR, Chaibasa 11.7.62 6.6.88 9.5.92 EZ

hitps://aithq.air.org.in/airnet/servict/ShowDocument R AP L 8/25/2006 -~
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:88; {S)l;g;gK&ig RAQ,S. . tig?!ii;\‘g:@ DDK . 8/9/1953 8/4/1989{12/27/2001 SZ
j SIS i B 221161 22.12.89] 104.03] - EZ
10€-¢‘~Md.N§S|rudd1'n ~ |LPT, Farakka 16.6.62{ 17.4.90{ 22.10.02( EZ
1006|S.K.Sirazuddin ) AlR,,ShiIIong 11.3.63] 23.1.90] 29.4.03 NEZ
_1007|Bhaskar Basu CE(EZ), Kolkata 7.2.64 8.2.90] 3.2.03 EZ
1008{VIJAYAKUMAR, R. TRIVANDRUM, COK 65130/1955| 5/8/1978{12/12/2001 Si
1009|USHA R. MENON, SMT. TRICHUR, TVRC 7/18/1964] 6/7/1989]|12/31/2001] Y4
1010jABDUL NAZAR, K. ) TRICHUR, DDK 5131/19687|6/29/1989}12/21/2001 Sz
1011|VENUGOPALAN NAIR, V. HYDERABAD, AR 7/10/1949}8/11/1989]11/26/2001 §Z
1012|N.K.Singh DDK, Patna. '25.12.62 5.9.89] .29_.1.02 £2
1013|M.K Pati AIR, Cuttack 14.3.66] 25.11.89] 25.1.02 EZ
1014|G.C.Biswal LPT, Anandpur 5.4.63] 12.1.90] 11.2.90 EZ
1015|Smt.Maneesh Bose DDK, Balurghat SC 3.2.63] 19.9.89 1.4.03 E2|
1016|MUNUSWAMY, R. KODAIKANAL AIR 2/16/1958| #HHHHAH111/29/2001 §2
1017|GOPINATH, P. DEVIKULAM, AIR 5/31/1964|5/10/1989]12/21/2001 -8z .
1018{SHOBA, C.K. ) TRIVANDRUM, DDK 5/28/1966|6/15/1989{ 8/10/2001 RYAR
1019]SUDHAKAR.G ~ |SRIKAKULAM, TVRC 7/26/1958|9/17/1980|12/26/2001 szl -
1020}P.K.Dash ~|LPT, Malkagiri - 15631 25.1.90] 13.12.02| EZ| -
1021|K.S.Karmakar ~ |DDK, Bhubaneshwar | 30.11.61]  30.1.90] .25.11.02 __EZ|..
1022|A.K.Ghosh " |DDK, Jalpaiguri b 20.3.62] 20.11.89] 11.11.02] _ )
1023|Vinod Kumar _ "~ AR, Patna__ 31.10.62] 31.1.90] 23.4.03 EZ| -
1024|PADMAJA, D. HYDERABAD, DDK _ 6/10/1966}9/11/1989111/19/2001] 82
1025|SIVAKUMAR.M _ (Il CESZ, AIR&TV, CHENNAI i 6/23/1888|11/29/2001
1026|RENUKA DEVI, S. ~ |TRICHUR, DOK 7/20/1063] 7/6/1989] 5/12/2001 SZ
1027|VARGHESE, P.G. _ITRIVANDRUM, DDK 1HHHEREN12/16/2001] SZ
1028|Chinmoy Bandopadhyaya _ HPT, Bhawanipatna 12.12.62] 21.4.90{ 30.12.02 ~ EZ
1028|Pasenjit Kr.Pal . CE(E2), Kolkata 25.12.62{ 11.02.92  3.2.03 - EZ
1030jA.K.Singh |IDDK, Ranchi _ 25.1.63] 17.1.90| 30.12.02 _EZ
1031|A.K.Bhuyan JAIR, Joranda - 21.5.63] 24.5.90!' 28.11.02 _EZ
1032|Dinsh Kumar . AIR, Jalandhar 17.2.64] 20.7.88!27.11.2000 NZ!
1033lY.8.Pawar ~_|TV-C, Purchase Dethi -41.6.64] 25.7.88| 19.4.2000 NZ
1034/A.8.Sinha _ ~ |DDK, Jaipur 16.6.64] 20.7.88] 21.6.2000 NZ
1035/Rajendra Sharma ~|LPTV, Dudhinagar 11.7.64] 28.7.88{ 1.10.2000] NZ
1036{PAVITHRAN, K.K. ~ |OOTY, AIR o -5/3/1966] 7/165/1988|12/31/2001] _ - S2
1037{NINA, C.D. SMT. ~ JCALICUT,AIR * |SC 5/15/1967{5/31/1988}11/22/2001] - S8Z
1038{JAYANTHI BAL KV. KUM. TRICHUR, DDK 1SC -6/171967| 3/7/1989111/22/2001 SZ
1039|SOMADASAN, P.V. TRIVANDRUM, DDK ’ 6/12/1963] 9/8/1689{12/31/2001 - SZ
1040{Sunil S.Gotpagar DOK, Mumbai SC . 19.12.65] 7.3.90] - 1.11.01
.1041|G.P.Qjha AIR, Gwalior - 1952 24889 2501
1042{M.P.Singh 1SPT, AIR, Bambolim - 1 10761 11.887 - 53.01}
1043]A.M.Amalinekar HPT, Aurangabad 30,10.65| 26.7.88] 124.01]
1044|Subhrangshu Ghosh ~JAIR, Gangtok N 23763 6.4.80f 6.1.03
~1045|Mukti Sarkar’ ~ |AIR, Kolkata ~'1.8.63 5.8.90) 13.11.02
1046JA.K.Garai |DDK, Itanagar b 8.1.64{ 23.10.80] 31.12.02
1047|V.8.P.Sinha ) ~ |DDK, Patna . . - 15.4.64] 17.9.80 8.1.03]
1048|LAKSHMI HEMALA, A. SMT.  [VIJAYAWADA, AIR ot 6/15/1965] 8/7/1988{12/28/2001 {
1049|J.K.Deo ' “ILPT, Karanjia T  "46.65! 18.4.90 27.3.03] EZ
1050{G.N.Mohanty DDK, Bhubaneshwar - 6.865 19.4.90f 12.7.03 EZ] -
1051|R.K.Sinha ~ |DDK, Guwahat " 19.166] 3.11.89] 10.4.03 NEZ
10524K..K.Sahu |LPT, Nuamundi 2.5.67] 20.2.80] 13.6.03 EZl"
1053|D.K.Das {DDK, Tura___ 22767 - 2590 27.6.03 NEZ
1054|A.P.Sahu ~|LPT, Rayagada 31.7.64| 16.4.90] 29.4.03 EZ.
1055|Hari Om Kansal _|DDK, Bhubaneshwar - 1.8.66] 151080  1.4.03 EZ
1056{Susovan Hazra DDK, Guwahati 25768/ 9.11.90 10.4.03 NEZ
1057|Akhilesh Kumar 'IDDK, Patna _ - 11.4.69] 26.9,90] 16.12.03}" EZ
1058|R.R.Sharma |DDK, Jamshedpur - 514164, 16.8.90 28.8.03
1059|Rashid Jamal LPT, Passighat 1.9.65] 24.11,90 1.4.03
1060[Jibananda Mondal DDK, Kolkata , ~15.8.66] © 7.12.90] 31.12.03 EZl .
1061[Smt.Bithi Dey DDK, Shantiniketan 4.1.66] 30.7,90] 30.10.03 2 Z
1062{P.K.Dash LPT, Malkagiri 1563 25.1980] 13.12.02 EZ
1063]|K.S.Karmakar DDK, Bhubaneshwar 3011.61 30.1,90} 25.11.02 - EZ)
1064{A.K.Ghosh DDK, Jalpaiguri 20.3.62] 20.11.89] 11.11.02 EZ
1065{Vinod Kumar AIR, Patna 31,1062 31.1.90 23.4.03
1066{Subhrangshu Ghosh AIR, Gangtok 23.7.63 6.4.90 6.1.03] EZ
1067|Mukli Sarkar AIR, Kolkata 1.9.63 50.00] 13.11.02 EZ
1068|A.K.Garai DDK, ltanagar 8.1.64] 23.10.90] 31.12.02 NEZ
1069|V.S.P.Sinha PDDK, Patna 15.1.64 17.9.90 8.1.03 EZ
1070{J.K.Deo LPT, Karanjia 46.65 18.4.90 27.3.03 EZ
1071|R.K.Sinha - DDK, Guwahat 19.1.66 3.1189 10.4.03 EZ
1072]|D0.K.Das DOK, Tura 22.7.67 2.5.90 27.6.03 EZ
1073|A.P.Sahu LPT, Rayagada 31.7.64]. 16.4.90 29.4.03 EZ
1074|Hari Om Kansal . DDK, Bhubaneshwar 1.8.66] 15.10.90 1,4.03 ‘ 27
T 1075|8usovan Hazra - * SR IDOK, Guwahalin, <= 7% PR 26,7.68] 9317!‘.90 CEARA403)k AT Bal
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10761Alok Pandey __|DDK, Bhopal -t 1.7.65 2.8.88 8,5.01 \AZ4

- 1077(04.K. Jain DDK, Bhopal . - 5.2.67| 24.10.88 30.3.01] WZ
1078{>andipan Adhikary __|AIR, Raighat _8.5.67] 28.10.88] 12.1.01 wz| . X
1079!S.P.Jain HPTV, Ambikapur : N 1.5.83] 3.12.88] 29.3.01 WZ q)
1080]Akhilesh Kumar DDK, Patna ) . 11.4.69] 26.9.90] 16.12.03 Wz
1081]R.R.Sharma ) DDK, Jamshedpur _5.11.64] 16.8.90] ' 28.8.03 EZ

_1082|Rashid Jamal LPT, Passighat 1.9.65] 24.11.90 1.4.03 EZ
1083|Jibananda Mondal DDK, Kolkata 15.8.66] 7.12.90] 31.12.03 EZ
1084[/M.A.Gaffar LPT, Multai . : . 10.6.63 2.8.88  1.3.0% - EZ2
1085|R.K.Sharma - LPT,'Badamalhera | 22.10.65 2.8.88 14.3.01 B2
1086{R.G.Zambre AR, Sangli 1 11067 3.8.88] 14.3.01 Wzj -
1087{K.B.Bendre "~ JAIR, Ahmedabad 13.10.67| 31.8.88] = 9.9.0% - Wz _7' '
1088]{Smt.Bithi Dey __|DDK, Shantiniketan ) B 4166 30.7.90| 30.10.03 - EZ

+ 1089}A.C.Pathak ) AIR, Tawang ' , _1.7.84] '276.80] 28.11.03] " NEZ
1090]|Alok Kharbanda o _|DDK,Guwahati i | 2468 11.4.90] 25.11.03 NEZ
1091]A.K.Barua , AIR, Kallashahr .1 71261 11.3.91] 25.11.03 . NEZ
1092|D.P.Tripathi . DDK, itanagar - 4.9.67] 24.10.90 2.12.03 - NEZ
1093|M.I.Mazumdar _{DDK, Silchar B {1 ~11163] 1.3.90 16.8.01 _NEZ
1094|Manojit Chakraborty - {AIR, Belonia : 20.10.64{ 4.12.89] 31.10.02 NEZ
1095|Kushaljit Kumar __ILPT, Bongaigaon 4 | 3965 81189 11.2.03] NEZ!
1096{D.K.Gogoi AR, Ziro . » - -53.65] - 30.5.90]" 26.5.03] NEZ}
1097|K.N. Thakur_ _ LPT, Phulparas 1 26662 14.2.90] ' 256.01] _ wz| -
1098|A.K.Das __|LPT, Sonari_ . SC__ _15.1.63]  3.11.89] 18.8.00[ _ Wz
1099|Dipak Goswami ) . DDK, Dibrugarh R 1.1.63] 20.2.90{. 9.11.01 ~ EZ
1100|Manoranjan Kalita _.|LPT, Nagaon -1 18.10.64 7.3.90 11.2.02 Wz
1101{P.N.Unadkat __|DDK, Ahmedabad | 1510631 10.9.86f 311091 = WwzZ
1102 T.C.Bégauli -~ |DDK, Guwahati o 25965 21.9.90| 25.11.03 NEZ .
1103[S.K.Rai _JAIR, Tawang ) : 1.7.69]  8.6.91 25.11.03] NEZ| . .~
1104{Sujoy Paul - _|LPT, Gopalpara 1 1 23.12.64] . 28590 NEZ
1105{Jayanta Lal . DDK, Imphat 7.9.65| 19.12.90] 29.12.03 NEZ
1106]|Debashish Chowdary . _|CE(EZ), Kolkala o 11.7.64| 5588 26.8.93] . NEZ
1107|SALI MATHEW, A. : COCHIN,FM . . _1.13.0862| 26.06.841 21.11.88] EZ
1108!8.K.Nath __|BOK, Agartala ) | 1563 21290 9.7.01 . NEZ
1109|N.C.Singha . ) AIR, Kailashahr ) B 31.10.55] 5.12.80] 3993 : NEZ
1110H.R.Laskar = _{AIR, Tezpur B 1 1.7.63] - 19.6.86] 20.6.00 - NEZ
1111}Anil Bhattacharya ) LPT, Gohpur i 1 22.11.63] 17.7.90 15.6.02 o wz
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